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REFERENCE. 
The following motion was made by the Hon 'bit' Sir Basil Blackett in the 

. Legislative AaaemblJ " ..... we 26th January 1925 and adoptee!-
co The Assembly do proceed to elect 8 Members to be Memben of the 

Committee on Public Accounts." 
In pursuance of this the foUowin~ Members were elected. 

Maulvi Mohammad Yakub. 
Mr. H. Q. Cocke. 
Mr. Ahmad Ali Khan. 
Dr. K. G. Lohokare. 
Pandit Harkaran Nath Misra. 
Mr. A. Bangaswami Iyengar. 
Kumar Ganganand Sinha. 
Maulvi Saiyad Murtaza Saheb Bahadur. 

• 

• 

The following Membel'll were nominated by the Govemor Geneal under 
rule 51 (2) of the Indian Legis1ati~ rulee !-

Mr. N. M. Joshi. 
Sardar V. N. Mutalik. 
Mr. M. Webb. 

Under rule t:il (8) of the Legialaiive ruleI ~ J'iDanoe Member ia the 
Chairman of the Committee. 



REPORT OF THE PUBLIC ACCOUNTS COMlJrrrEE ON 
THE ACCOUNTS OF 1923-24. . 

I.-INT~muoToRY. 

1. This 'report deals with the accounts of the year 1923-24. This was the 
third year after the introduction of the Heforms a.s a result of which certain 
items of expenditure became subject to the vote of the Assembly, and the 
accounts with regard to these pa8I16d Wld~r the scrutiny of a Committee of the 
Assembly. 

2. It is, moreover, the first year in which some of the Jesuits of such a scruti-
ny can be observed. Tho first Public Accounts Committee presented ita 
report in July 1923, and the Government of India published its views on 
matters raised in this report in their resolution of 15th January 1924. In this 
resolution they accepted most of the recommendatioIlB of the Committee, the 
most important of which rela.ted to the abandoning of the previous practice of 
basing the final grants for the year on the revised estimates of expenditure pre-
pared by the Finance Department in order to arrive at an ap}lroximate idea 
of the total results of the year's working over all the heads of elpenditure. In 
'the course of our scrutiny of the accounts, we (',arne across some cases which 
suggested that all the changes made were not fully known, or were insufficiently 
rel\li~ed inethe year] !l23-24. The orders of tll,j Government were issued too 
late to have any marked effect on the expenditure of the year 1923-24, as 
they naturally took some time to filter through to subordinate authoritie;l. 
We have no doubt that the appropriation accounts of the next year will show 
that the adoption of the Committ(le'g recommendations have resulted In 
a marked improvement. ~ 

• II.-ExOE8sES OVER VOTED GRANTS. 

3. The following table compares the amount of grants voted by the 
Assembly with the total expenditure out of those grants :-

GRANTS tlUICTIONED BY THE 
ASSEMBLY. Net grant &8 

modified Aotual ------_. _ .. ..- ---.~. - by expenditure. --
Final (in. oompetent 

Original. eluding authority. 
8upplementar· 

iee). 
" 

R8. l~. Re. Ra. 
e 

Expenditure oharged to 88,90,87,000 00,94,77,000 90,39,06,671 87,27.S4,!laoe 
revenue. 

Expenditure charged to 41,49,611,000 41,49,69,000 41,28,37,000 28,03,27,765 
Capital. 

Total expenditure .. 1,30,45,56,000 1,32,44,46,000 1,31,62,43,671 1,10,30,62,686 

DiBbunement of loam a.nd 23,62,37,000 23,67,67,000 23,67,67.000 21,95,88.692 
oovanOOll, 

I.M.O?,93.000 11~~12,13.000 [1 ....... 10 •• 71 UlLAND TOTAL .. 1,32,:l6,:n,277 

,* ~iDoludea lome non·vo~ expenditure (flUe paragrapb 12 '''JlN.) 
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Excluding loans and advancea. the JtuaI' total voted expenditure wu thus 
barly ~ cl'orei below the original gants and nearly 22 crores below· the final 
grant.e AuCtioned b, the .Assembly • 

• '. It the total voted. and non-voted expenditllte is taken, the position 
lli iIIlolloWll::"'" 

__ e 
. Original R.lviaed Aotual , 
eitimate. t4Btima.k qpendltuttl. 

Re. Re. •• 
B.evenue upcnditul'tl . , .. .. 2,08,60,30,000 2,09.94,12,763 2,05,77 .25,M. 
OaJti1il1 e.:piiIltIJture • .. .. " 41,(,J5,47,OOO 41,29.76,000 23,10,OG,788 

toan8 and Ad vanoee .. .. .. 23;62,3'7.000 23,67,67,000 21,95,88,5911 

~ 

TOTAl. .. 2,73,78,10,000 2.74,91.64,763 yo.83.21,222 • 
I) •. It will be !ileen that. th~ ~j{penditttre vatied. t.o II very considerable exteilt 

from th~ estimateS, Wi tbe latter coulti not h8'V~ been cxpecied to be very 
&ccura~. 68 the repOrt of the bJ.chcape COhltnittee wall in the hMld~ of the 
Finance Department too late to be utilised in the preparat.ion of the detli.iled 
estinlates. It was obviously a difficult. pr~blem to fit the proposals of the 
Committee into the Budget. Final conclusions could not be arrived at with 
regard to a great many reeolnril~ndat.icJn1l. SOme of the rotrerit'hrneitts c,ould 
only be introduc,ed gradually and it Wd,S di.fficult t,() estilitate exactly their full 
effeCt on tne estimates of the year. The Government had a.ocordingly to adopt 
the rough and ready m,·thod of ma.king a. lump reduction in the total esti·· 
mates and distributi».g it among the more importa.nt hp.ads. Taking all things 
into 'CODIiftration the result Munot he deemed WlIIatisfactory. That the eco-
nomies actually eitectllti were rDubh more than were anticipated is, indeed, a 
matter for congratulation. 

6. The cle1ll.iled figures of expenditure are given in the Sta.tement printed 
as Appendix III t,() this R~port. It wi11 be noticed that there is not, compara-
ti"6ty speaking, itluch difference between the total of the non-voted actua.l 
expenditure and theoorresponding sanctioD~ gra.nts, the former being about a 
crore less than the latter. This result, however, obsCures the fact that Army 
ex;p~diture was ~rly 4 crores.below the final grant a.nd 31 crores below the 
orlglDal grant. This large 8&V1Dg was more than counterba1u.ced by two 
cha.Dges in accounting &It • TeBUit of which the whole of the discount charges on 
the 1923-Rupee Loan were charged. off in the year, and the amounts of 
LoaM and AdvaJioel outBtanding against the Pel'lrian Government, which had 
hithert.o been shown in the accounts under .. Suspense" were written off 
aJainBt-revenue in 1923-24. • 

7. Tile !O~ ex~it~re, OB .the ~tberhaad,. diverges wid;ely jJJom the 
S8Ilctioned grant IUid it ·18 ~cti'v~ to eompate Hi moM ctet&H Ale actual • • 
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ligures of expenditure with the origjnaltgrant. So far as revenue expenditure 
is concemed,.the actual exp~diture is 87,271aldls a.galnst an original pant of 
88,96 lakhs, which was later rallied by the A88embly a.bout the olose of' the 
year to OO,951akhR. Of the saving of over 31 crores as compared with the final 
grant, 2 crores OC<)urs under revenue expenditure of Railways. The balanoe is 
the c\Ullulative effect of a number of relatively small savings DOCul'l'ing under 
most of tile individual grants, the largest single items being under '1 Super-
~"ation allowances and nensions " and " Interest on miscellaneous obliga. 
tions ". The former was due to a decision taken in th: course 01 the yeap 
to transfer expenditure on pensions of commercial departmentAl to those depart. 
me~ts and is not a real saving ; the latter W&A ma.inly due to the fact .thaifJ the 
encashment of postal c&Ah certificat.es was much less than anticipated, with 
the result that the bonus pai~, which is debited to " Intel'68t .. at the time of 
ellcashmept, was very much lower. . 

8. The total c$pital exprJ\ditqre p~oved to be n~ly 23 ~es ,a,ainet " 
grant of 4II Clot·CS, a. saving of,lSl ~ro:f?S, of which Il~ly 18 ~fOrea w~.~ 
.. Railways," the halaJ1ce b.emg dlstrlbqted be~wee.Q Delhi and J;»pats-~ 
Telegraphs. the former being r6ilp()~ble f(U' much the ~~r p~~~~. '1'~ 
large saving under the grant for Railways waa ~d9ubted1y ,pqe tQ *~f~t 
that the original estimateM of expenditure were too higli. The Financls:! 

Q catio 801 COllllX\lssjol),er, lltilw~y8, whQlp. we 'fXaJllined 
un, on this po~t, explained, to lUl t,AAt, ~ ,~ 

,reasOll for the enormous lapse both under the capital grant and the grandor • 
revenue expeniiture in connectipIl with ra.ilway construction was due to thi 
fact that UIlder the old system the Railway authorities were never certaill of the 
amoUIlt of money they were going to get and consequently could never make pro-
per arrangemeDta for spending. They naturally made provision for pfQCeeding 
with works that they had started or were st;ani.ng during the OQurBe .qf 
the year under any contingency that might arise, 80 that each raih,lIIoY asQd 
for the maximum amount that it could 8pend, and the result was that, taken 
all together, the estimates proved always to be too high and there was every 
year a considerable lapse. Mr. Bim expll,iped ll1~t, duri~ the current year 
he bad cut down the total amount of the capital grant from 33 erores, which 
the railways in the aggregate hoped to spend, to 23 OlWeI, as he e%peoted that 
that was the limit of their ~pacity for spen~ing. We 90 not. ~~ire to suggest 
that arbitrary limits should be fixed which would tend to curta,j} capitaf ex-
penditure on railways, 80 long as the expenditux • .ia J'emu~~fl.t4ve, bqqn view 
of the.ltu·ge lapses jn capital grants-in this and the preceding years, we thiDk 
that consideration should be given to possible improvements in methods of 
estimating. 

9. The total expenditure under the head II Disb1l1'8eJD_ta ()f loans .and 
advaIlOO8" amounted to 21,96 lakhs against th,e PJU'l grant of 23,68 lakha. 
The saving is explained as entirely due to the fact that the ProviJicial Govern-
ments borrowed leBS from the Government of India than had been antici-
pated originally; • 

lO,There have heen, howeter, exceBSe& under indi. ·vidua. I'gr&Uts for which 
fill ~!Ote of the Asiembly is required. Th_:ex.~ have. bee, de~ 
• 
• 



. 
\ 

in Statement B forming an enclosure 10 the Auditor General's letter No. 852. 
Admn. 44/25 of the 24th June 19215 dealing with the Appropriation Reports 
on the Accounts of the Central civil expenditure for 1923-24. This statement 
("printed as Appendix XVII to thifl report) compares the actual expenditure 

. with the net gra.tltil including modifications sanctioned by authorities other 
than the Legislative Assembly. This is quite proper from the point of view 
of audit which bas to bring to notice all cases of expenditure in excess of the 
grants placed at the disposal of the actual disbursing agents by the competent 
authority; but 80 far' as the Assembly is concerned, it is only the excess over 
grants sanctioned by itself that matt.ers. In certain cases modifications sanc-
tioned by proper authority have had the effect of reducing the total grant at 
the disposal of the disbursing officer. Where the actua.l expenditure exceeded 
this latter figure, but was below the grant as finally sanctioned by the Assembly, 
the excess does not require the sanction of the Assembly tbough it should be 
dealt with by departmental action if no sufficient explanation is forthcom-
ing. This W&8 the procedure recommended in paragraph 18 of the 
Report of the Public Accounts Committee on the Accounts of 1921-22, on 
whieb was based the new system adopted by Government of se,J>arating the 
supplementary demands place~ before the Assembly from ihe revise~· estimate! 
of expenditure ad?pted by them. 

11. We give below. a table detailing the excesses which, in our opinion, 88 
explained above, require the sanction of the Legislative .Assembly . . -------------------------------------------------------

ExOJ188 OVD OBA.NT8. 
...,.--_ .. _. __ .... -----. , : 

No. Amount ! Actual 
Item of Grant. granted by i ezpendi. Exoeu. 
No. grant. AlJIIembly. i ture. 

I - RB. i Re. Re. 
I l~·A Administration of JUlltice .. ],35,000 1,35,65' 66" 

2 16 JaiJI and Convict Settlements .. 2,000 . 5,070 3,070 

3 81 clvil:,Y~ary Service. .. 6,11,000 : 0.14,319 3,819 
: 

4: 36·B Emigration-External .. 62,000 I 69,882 7,88J . 4 I 
~ 45 Adjuat.menta with Provincial Gov- 19,06,000 I 37,97.921 18,91,921 

ernmentB. 

6 '" Refunds 7,96,000 11,76,059 3,Sl,0ti9 
(including refund of freight tax 

Rs. 3,9&,3(6) 

t 82 Interetlt free advanoes .. 9,18,99,000 9,23,44,006 4,4.5,006 

27,32,911 , .. 
• 
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12. A brief explanation of each itell is given below :-
Item-I.-The exoess was due to an acoounts adjustment whioh had to he 

ma.de after t,he olose of the yea.r when it was too late to obtain a supplementary 
grant. This is explained all having bflen due 

Appendix XI. to defeotive work in the accounts office owing 
to a.n auditor's lack of familiarity with rules. 

Item2.-Tbe grant under this head ~presents merely , E~chan~e ' on leav.~ 
Ralati~!I, "te., paid in England. The orJglD8.1 grant provt!d ID8uffiOlent, but n 0 
attempt was made to obtain an additional.grant .. It has been explained th~t 
this was duo to the fact that when the 'reVlSed estImates for EnglIsh expendI-
ture were placed before the Assembly for sanotion, the oonsequential altera-

. tions under the head co Exchange" were not 
QUeiltion 340. made, as they ought to have boen. Under the 

system then in foroe, C Exohange' was inoluded in every .separate head in the 
Demands for Orants and doubtless to oarry out alteratIOns under eaoh head 
involved considerable labour whioh was apparently at the time felt to be not 
worth while. We understand that, under the present system, the procedure 
would be tllnpler and we have been assured that neoessary alterations of 

, , Exohange ' tct oorrespond with the revised 
Question 341. estimate of English expenditure would be 

made in future. 
Item .l-This exoess seems to have been due to the fact that it was not 

quite clear whether any additional gre.nt was neoessary or whether the parti- • 
oular expenditure that eventually' caused the exoe8l!l oould be met by Ravings 
under other heads, and apparently time was spent in disoussing what should be 

done till it was too late to take any eftec-
tive aotion. Question 572. 

.I~ 4.-The exoess was due to the oharges for repatriation of oertain 
PunJab18 from Ma1'Beilles to British India having been adjusted in the acoounts 
without any steps being taken to provide a grant for the purpose. The failure 
to make the neoessary llrovision was, we understand, due to a misunderstand-
ing between the 1000.1 Aooountant General and the Government of India. Tile 
~ooountant. General made provision for it in the revised estimates but did not 
give a detade.d expl~nation of the oha.rge. As the system of lasing the final 
gran~8 on reVIsed estimates had been abe.ndoned that year on the advice of the 
Publio Aooounts Committee, the Finance Departmont did not take any action 
to get a grant for this purpose in t!e absenoe of a speoifio applioation for' it 
~~ ~he proper authority, espeoially as there was no detailed information 
lustIfymg the necessity for a grant. 

Item 5.-The excess has been explained as due mainly to the revision of 
Rule 16 of the Devolution Rules whioh resulted in a ohange in the basis of 

QUeP.tion 360. oaloulations of the aSBignm~nts to Provinoial 
Governments on account of Income-tax. The 

aotual amounts due oould not be ascertained till after the olose of the year. 
Question 382. The total expenditure was Rs. 87',97,921, 

)f16~F~ while the amount sanotioned by the Assembly 

.. 
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was only Re. 19,06,000. To this 1at~r swn the Fi~noe Depattment added 
R&. 3,446 from their reStlrve. The exccss as oompared with the original 
grant was thus Rs. 18,91,921. For reasons which we shall elaborate later we 
consider that the whole of this amount requires the sanetion of the Assembly 
though part of it was met from the re$crve placed by the Assembly at th~ 
diRposal of the Finance Department. 

Item 6.-No provision scems to have been made for refunds of freight tax. 
The excess has not even been brought to notice in any of the Appropriation 
Reports and it is the Auditor GenerBJ who in his compilation of the accouQts 
apparently first noticed the omissio~ to obtain & grant. The tax ceased to be 
collected in 1922-23, and these casu,..} refunds are apparently likely to he 
Gverlooked. Even though it is difficult to estimate the amount of such 
refunds and provide funds for them in the beginning of the year, it ought to be 
possible to obtain a supplementary grant at the clO1;1e, on the basis of payments 
actually madec 

Item 7.-Thill increase occurred under the sub-head, value of Army stores 
Qu t' 368. issued on repayment, an estimate of which 

ell IOD is diffioult to make as it deper~d8 on the 
demands for such storeR ml\de by dcpart.nlCntR. The sub-head rcpresents a 
purely book-keeping adjustment and it is understood that under the 
instructions of the Auditor Genera.l it is for this reason now being treated 
as non-voted. 

13. There are two items in the Statement Qf E1(C0SSe8 over voted grl\ntal 
furnished by the Auditor General, which do not find pla.ce in the above state-
ment, namely, "Irrigation Work. not charged to "revenue" and" Civil 
Works". As regards the former the total expenditure was well within the 
gnmt sanctioned by the Assembly, t40ugh it exceeded the grant as modified 
by other authorities. ConseqJl~ntly, lUI we have already explained, it does 
Dot require the sanction of the Assembly. As regards the excess under 
.. Civil Works" the total e~penditure of Rs. 1,27,01,970 included a sum of 
Rs. 19,64,882 which, it has been expla.ined, ought to have been charged &8 pon-
voted expenditure. We have been advised that, !loS the excess of expenditUl'C is 
dlle solely to ipcorrect inclusion by the -.ccounts officer of non-voted expen-

di~~re, I'nd a'l tbl're hliji Lecn no eXCfIfIIJ of 
vot:eJ. expellditufI> over th(l amount voted, 

it iR Dot only unnec(,'lMry but i:rregu1!~r to make an excess demand under R,.$ 
4.9 of the Legislative Rl!les. 

QueetiO!1 3'71. 

14. We nrll glad to note t}lat bpththe number of Demands ullder which a.n 
excess vote iH T"quired and the total amount of exeeHses requiring such sanc-
tion, ha.ve gradually de~eased from the tim~ tlw a(~r.ounts first came under t.he 
rcview of the Puhlie Accounts Commit.tee. In the first yea.r (Accounts of 
1921'22) thore wp,re 26 8\1('h item!l aggrflgating 193 lakhs; in the next year 
(A.cco~ts of 19'22-23) t.here were 24. it,emR a.ggregating 9::\1 lakhs; . in t.he 
Account.e of 1923-24 ther(l are only 7 it~llliI with a total of liIlightly over 
27 lakhs. We· hope for further reductions as we are of opium th~. • 

.' 
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with a well regulated sysoom of oeoottdf o'V(;1' eJtpendittU'e there ought not to 
hI'! any e"xCI'!SIIeR at all. We !tha.1l ret,Url1 to the genl~ral question of (X)ntrol 
over expenditure &.t slater stage of OUT tuport. 

15. With thelm romarkil V\'l~ fotmitlly tecommend that the Assembly assent 
to an exC8S11 ~&nt for the yea'!' 1923~24 whit·h the (lbwmor Gehet'al in CoUD()il 
will place before thelh in duc COUt"riC fotthe follbWing sUJt1!j in res}>ect of the h~d8 
referted to in paragraph 11. • 

Expenditure charged to revenue 

Disblll'tement of J~O~t18 and adVaJlcet! , , 

&S, 

22,87,905 

4,46,006 
• 

Total 27,32,911 
• • 

16. Under Section 52 (2) (i) of the Indian Legislative Rules it is our duty 
to bring to the notice of the ARsembly any reo-appropriation from one grant to 
another, Such re-appropriatiol1s occurred iii 1923-24 0111y under the Posts and • 
Telegraphs grants. A staiemettt of re-appropriations sanctioned by the 
Government of India from (hant No. 60 (capital outlay) to grant No. 10 
(RE!venue Expenditure) has been given in the Appropriation Report of the 
AC(lOlltlt;a.nt General, ~osts and Telegraphs. and will be foun~ reprint,ed S8 
Appendtx XVIII to thIS Report. The Public Accounts Committee last year 
elnphasised the fact that grants voted by the Assembly could be added to 
only by the Assembly a.nd that any transfers to 8. grant from another or from 
a non-voted head were invalid unless voted by the Assembly. The Govern-
Inent 6! India accepted this statement of the constitutional and legal position, 
but apparently there were misunderstandings on this point in 1923-24. In 
the particular oase in question there were-savings within Gunt No. 10 sufficient 

Q t · 57" 58 to cover these amounts and t1:lese re-appro-
Ilea lOllS "". . • • • d prlatlOns were Inoperative an unnecessary. 

Mr. Jukes explained to us how a ~isunderstanding arose in connection with 
these powers. We suggest that the Governtnent of India should make'it 
qUite elear to all subordinate officers, beyond the possibility of lhisunderstand'.. 
ing, that additions to a gtant voted by the Assembly clin be made only by 
the Assembly. 

17. Our predecessors devoted parti()ular attention to the very importlUlt 
q~~tio~fthe machinel1 avail~ble for wa~i.ng .the progi~~ of expendi-
ture ~nd of the stepi taken by the admlmstratl'Ve authorIties to oontrol 
• • 

• 
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N'penditure. We have similuly rdevoteil coDBidcrable attention to this 
subject and have examined departmental witnesses on the positiob. in each 
department and the conclusion we have arrived at is that there is still 
very much room for improvement. We were gratified, howenr, to find that, 
since the question was first taken up by the Public Accounts Committee, is 
has been carefully examined, its importance has been recognised, experi-
ments are being oonducted to find out the best methods of SackliDg it, and, in 
certain cases, steps.have already been taken to obtain periodical reports of 
expenditure from subordinate officers. 

18. At the outset we wish to draw attention to a remark of the Auditor' 
General in his letter forwarding the Indian Appropriation Reports of 
Central and Provincial expenditure for the year 1928-24 to the Secretary of 
State, that in most provinces the proportion of excesses over grants 
was greater h the case of non-voted than of voted grants. From this 
he draws the inference that the submission of expenditure to the control of 
the Legislature ensures better financial control and he adds thft the majority 
of GovemmentR appear to attach little importance to the Decessit: of a formal 
provision of funds to meet ('excesses over non-voted expenditure. In the, 
accounts of the year under review it will be observed that the number of non-
voted grants in which excesses have occurred is 16 as against 7 voted grants. 
The Auditor General has also drawn attention to the fact that an excess 

( occurred in the case of both non-voted grants (revenue and capital) in the 
case of railways and he remarks that thif. gives rise to the impression thai 
Government regards provision of funds under non-voted head" to meet 
an excess as of minor importance. So far as this pa!ticular remark was con-

Q t' 854 cerned, we exammed the Financial Com-
UEI!! Ion. missioner for Railways and he ~xplained 

that the excess in the non-voted grants for Railways was mainly 
due to the fact that the rate of interest chargeable could not be calculated 
till after the close of the year. At the time of the preparation of the budget 
estimates the rate of interest calculated for the previous year had to be 
taken into account and the actual rate that would be taken in the accounts 
could not be foreseen. We desire to draw the attention of the Government 
to these remarks of the Auditor General in order that they may take efiective 
steps to ensure that all disbursing officers appreciate fully the necessity of 
obtaining the sanction of the Government in the case of non-voted expenditure 
whenever they foresee that actua.l expend!ure is likely to exoeed the saDO-
tioned grant, just as in the case of voted expenditure they have to tab 
steps to obtain the sanotion of the Legislative Aseembly. 

19. In the COUl'8e of our scrutiny of the Appropriation Aooounts for the 
year 1923-24 one of the faots which attraoted our attention most prominently 
was .that of the 33 cases in whioh additional grants were asked for from the 
Legislative Assembly during the year~ there were no fewer than 17 where the 
aotual expenditure was below the original grant sanotioned by the .Asaembly 
before the beginning of the yeu. The following gives a Iiat of the gqa:ta where 

• t. 
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the expenditure fell below the original-grant while an additional grant was 
sanctioned by. the Assembly at the end of the year ;-

Gtant. 

I. Customs .. 
2. Taxes on Inoome 
3. Irrigation, Navigatlon, etc. • • 
4. lnterellt on miscenaneou8 obligations 
5. General Administration •• 
6. Port·s and Pilot.age •• ; . 
"7. Geologic&!. Survey •• 
8. l\lisoeUaneous Departments . . 
9. Superannuation Allowances and Penstohs 

10. Mifj(!tlllaneoUR 
n. North-West Frontier Province •• 
12. Baluchistan .• 
13. l>Clhi ... 
]4. Coorg 
15. Ajmer.Merwara 
16. Rajputana •. 
17. f'"entral India to 

.. .. 

.. 
; . 

.. 
• .. 

AdditiorKK Saving as 
grabt compared wi'th 

lanotioned. original 
grant. 

• Ra. Ra. 
3,03,000 46,738 
5,23,000 76,171 

27,000 56,060 
63,000 20,36,516 

~1l.000 1,42,069 
]7,000 30,084 
17,000 15,21~ 

i,80,OOO • 1))7,91" 
15,47.000 t2,43,lsi 

2,29,000 ,,2],276 
32,000 1;,28.040 
58.000 1,00,911 
88,000 94,188 
19,000 ~26.35~ 
M.()()() 1,40,7~ 
17,000 3,1. 
14,000 3',001 

The faot that additional grants were asked for in these oases seems to 
indicate that whereas the administrative authorities oonoerned were fully alive 
to the necellsit,y of obtaining a. gra.nt in antioipation of expenditure to be inourred 
they were not equally alive to the desirability of not asking for more funds 
than were actually necessary. It shows.also that they were not in a position 
to know the actual progress of expenditure 80 as to gauge aoourately the needs 
of the situation. 

20. We recognise that in circumstances where it is prorosed to incur ex. 
penditure on new and important items not contemplated when the origin.l 
estimates were framed, it may become desirable to obtain t.he f~rmal approval 
of the Assembly in Borne way or other as well as that of the Standing Finance 
Committee as at. present. When however these new charges can be met wit.hin 
the-grant by savings elsewhere, we s~ges.t that a possible method of bringing 
them to the notice of the Assembly would be by means of a token vote as in 
the United Kingdom, by which a demand would be laid before the House for 
a nominal sum. Full details of the proposed expenditure would be given to 
the House, and it would be explained that the whole Bum would l>e met from 
within the. ~rant already sanct.io-?ed, but the HouMe woul~ be asked formally 
for an addItIOnal grant for a nonunal sum of, say, Rs. 10010 order t.hat it may 
be enabled to signify its approval. 

21. Faots are not also wanting which seem to suggest that there 
is still in sorno quarters an 4nsufficient realisation of the necessity for 

• taking steps to have :unds provided by proper authority before expenditure 
• MW21nn . • • 

• 

• 
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~Jl be iD.c~. I~ the Approprit\tioo Repodia we ~ aerosa atatementa 
like the foDowing:- ' 

"Tho excess was foreseen and the loca.l on eer addressed Govern·ment 
on the subject which decided to leave this unavoidable excess 
expenditure to be dealt with through the Appropriation Report " 
(page 87 of the Appropriation Report of the Accountant GeneraL 
Central Revenues). 

" The excess ('or which no provision was made in the budget was hrought 
to the notice of the Government of India, Foreign and Political 
Department. which authorised the payment 8S one without 
appropriation" (page 81., ibid). 

" The excess under the head was foreseen but the ('..ommissioner, Salt, 
who was addressed on the subject, explains that as refunds are 
adjusted by deduction from Receipt.s no, supplementary grant 
'\vas applied for as it was l10t knoW)l to him that refunds also 
required appropriation" (page 161, ibid). 

22. !gain, owing to the change of system in the yt'ar 1923-24 which involv-
ed the abolition of the old prouedure by which the revised estirnate,i were taken 
a8 a basis for supplementary grants. there was Borne room for misunder-

Question 342. standing between tbt) Accountants General 
and the administrative authorities in the 

matter of responsibility for taking steps to obtain funds for expenditure. To 
this cause was due the failure to provide fuJ1ds in certain cases, for example, 
under Intere.'it and Superannuation Allowances. 'I'he failure to alter the pro-
vision for exchange ('orrcspoIldi{lgly with the alte,ration in the figures for 
expenditure in England which were corrected at the time of the revised estimates, 
al80 points to an imperfect understanding of the desirability of taking steps, 
by the proper utilisation of the powers of reappropriation that are at pretllmt 
exercised by the executive, to /:lec that the expendituri.\ under each minur Iwnd 
is not exceeded. 

23. All thcae pointil to the l1cc{'ssity of devif.ing adequa.te machiu!ll'Y 10 
provide data for watching the J;rogresl! of expenditure against eaeh grl'.llt. 
We underst.and t.hat a sP,t of draft rules to a~si8t in wate-hing the progrC)\8 of 

. flxpcnditure ag~jnst J{mnt.':l was l:iubmitted by 
QuestIOn 1. Sir :Fredcric GauIlth~tt to the Govcrnrut'.nt of 

India last year for consideration jj,nd that. tJle (lpinions of ~ll Departments lune 
be'en obtained on tCeflO ruleR which arc at prel'lent untltJJ' rceonsideration by the 
Auditor Gtmeral. It seems that ~ similar sat of rules havf~ lm.'n in fol'l:c in tho 
United Provinces and in the Punjab {or some time and that it. has Leen ('.0)1-

tritiered desirabl() to II.wa,it a report 011 the re.:ults of their working in f;ho~e 
provinc,¥! before proceedillg further with them. Moreover, fa.irly ext()Jlf;ive 
experiments of another 8j'lIt(l!Il have been mad.e in tlle enited l~rovineeB :\n(,1 
elsowhere by l\lr. Jukes during the past y('~r in the course of his investiga-
tion" of t4e question of the separation of accounts frolU audit whr('hy the 
udniinistra.ti.ve authorities ,are in a Ilosition. to get information about tllC 
state of e:lpeD4~ture much ea.rlier 1lI1loD they can under the present. system. 
We attach gleat imrortance to the provision of adequate facilities tq the 

• 



.' 

. . 
reaponrible administtatiw authorities for watching the progress . of expendi~ 
ture undur their control ana tru'Ilt that loine definite arra.ngements which will 
Il,rilil!ye ihia ohj(:~t will be promulgated iii the near future. 

24-. In the meanwhile we lmderstand foom t.he evidenee taken by UR that 
certain Departments do obtain at present from their subordinate officerJ periodi-
cl'..l 8tntements of expenditure. In the North·West Frontier Province, Mr. 
Copeland told U8, the disbursing officer sends in monthly 8ta~ents and the 

. head of the dep80rtme1'lt watohes t.he 6xpen, 
QUllfItlOn 500. diture month by month- and a coiltioiidated 

statemt'.nt is sent to the Accountant General in order that the two Bets of 
figures may be recom·,iled. He expected that this system would be a great im-
provement and ought to be working well in 1925-26 at tho least. Mr. Lloyd 

told us that the Central nOilord of Revenue 
QU8Iltion 394. had aHked the hp'3ds of departments to send 

them a quarterly Htatement giving details of expenditure undertr.e principal 
unit.s of appropriation. We consider tha.t if these statements of rutpenditure are 
t.o be utilised properly, they should be sent periodically, by the responsible 
heads of Depa.rtments to the Department at headquarters which, by 
asking the issembly to vote the origina.l grant, has assumed final responsibi. 
lity for wa.tching the expenditure. If this system is adopted, thelle reports, 
we consider, might be furnished quarterly ill the earlier part of the year but in 
the latter part it would be essential to have them monthl,v, so that the actual 
progress of expenditure can be watched with the object of seeing whether an 
additional grant is necessary in any case or whether excesses in any particular • 
circle of accounts or in any parti.ular sub-head can be' covered by reappro-
priation from savings elsewhere in the same grant. 

25. A careful watch over expenditure is also useful in this respect that it v, ill 
at once bring to the notiC(l of the controlling authority all cases in which there 
is any pa.rticular slackness in expenditure Of where expendit.ure is being incur-
red at 11 too ra.pid pat'e irrespective of prudent financial considerations. It will 
in short. enable him to regulate the pace of expenditure, so that he can utilise 
the funds at his disposal in the most useful and economical way. Several' 
instanres have been brought to our notice where funds have been allotted 
far too late to he properly utiJilled. Such delay in aJlotmeut of funds combined 
with a stl'ict adherence to the doctrine d nnFpc!'!t. umount~l laps!ng at the 
end of the yea.r, result.1I in undue haste ih I!pendiJ.lg at the close of the year 
with nIl it,fI con~olllit,aJlt, eviltl. 

~f~. The q1lestion of the poweri¥lf l'eappropril:l.t.ion to Le exercised by tpe 
Governmr.nt. of Intlia and the suhordinate autho! ities within a grant, is cloRely 
conne~ted with tho question (If t,Ile control of expenditure. We have 
notieerl that in e!~rtaill ('lIlIes th\~Rf' powers arc ut.ilisE'd merely to ('onceal 
deff''(·tivll budgetin~; for insta.m:c, in certain minor headll in the Posts 
and Tclegraphfl grant" we foujld that reappropriations had been Halletion· 
ed before the cnd of the first mont,h or the financial year. In the tie" 
Lrm of Appropriation Accounts in which aU variations of the aotua~ ex-
penditure from the original grant under a oertain number of prelCribed sub. 
he."ds will be flp('C'itically brought to notice, it will be easy. to disoov~r wh'3-
tht r the uotiOll takellby the responsible authorities for regularising thilKe 
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excesses by reappropriations from other sub--heads within .the grant (lonforms 
to the rules prescribed by the FiDanet Department and whether there is any 
neoe88ity for suggesting any change in those rules. . 

27. Before passing from this subject t.here is another mat,ter to whioh we 
should draw attention, namely, the nULuber of miso18oRsifioatioDs that have 
oo:ne to our notioe in the Appropriation Reports. One cl&8s of roi801u.ssifioation 
is that of ehowi~ non-voted expenditure 8.8 voted and vice t'eTsa, In one oo.se, 
as we have already stated, the misclassifioation resulted in the total actual ex-
penditure being shoWn as exceeding the grant sanotioned by the AlllICmbly, 
while, as a matter of fact, there was no exce88. In paragraph 10 of the Rl\f'ort of 
the Publio Aooounts Committee on the aooounts of 1922-23 the importance of 
a proper olasaifi.ca.tion of charges in the accounts was emphasised. In the 
particular case whioh brought the matter prominently to our notice, it is 
apparent that the expenditure hal been classified wrongly in the Finance and 
Revenue Aooounts presented to Parliament on the authority of the Audi-
tor General. ~his raises the question of the steps that should be taken to bave 
this obvious error in the aooounts corrected. The Auditor General was un-
able to give U8 a definite opinion on the matter at the time. "WI.' oonsider, 
however, that it is very important that the aocounts should alway!. repro.'ent 
facts and when it is brought to notioe that in any particular case they have 
failed to do so, there should be a procedure by which they may be corrected. 
We suggest that the Finance Department should, in consultation with the 
Auditor General, explore the means of doing so. 

28. The misclassmcat.ion refelTed to above Wa.F! in connection with ex-
penditure in the North-Wf'.st F'Tontier Province and gives point to the remark 
of the Auditor-General that misclassificaf;ions in the office of the Accountant-
Genera.l, Punjab, seemed more ~OU8 in respect of expenditu1'e in tha.t province 
than in the case of the J'unjab. He suggested that this must be laTg<!ly due 
to the complete lack of touch between the Accounts Officea.!ld the AclminiRtrllo-
tion, and emphQ.8ised the Deed for 11 lIeparate accounts office at pf!shawar 
for the North-Wt\st Frontier Province. We underFitand that this proposl~l 

Qu t . ",I'Ll was cOllsidered in 11121 and dropped on 
e8 Ion 1J\n. d f fi . I' ,IT groun R 0 mancla I!trmgcncy. 'ye recom-

IDt:nu that the Buggestion made now by the Auditor-General should receive thA 
immediate and careful consideration of the Government. 

29. There is another. class of misclassifications which attracted our atten-
tion in the Appropriation Report on Railw!ys. This was in respect of capital 
and revenue expenditure, 6X])enditure con-ectly dehjtahl~ to tIll' fir t be:ug 
debited to the ~I'cond and vic-c VerBa. We undel'tltand that the mi/olcla.s~ificat:ion 
was fIOmetimes due to ignorance of rules but ,miutltimc? it was slim due to a 
desire to get round the difficulty of want of funds. As all railways have now been 

Quest.ioDi 869 and 1105. tol~ that. there would be ~o difficulty. in 
their gettmg funds according t·o requlre-

m~nte and that theTe i3 no necessity for adopting t his \lncle~jrable device to 
avoid the difficulties experienced before, it, is expected tllat misc1assiticatioU8 
wiJI l">() Of less frequent occurrence in future. . 



I • 

• 
18 • . . 

30. One of the most important and interesting questions that we discussed 
was t.hat of the proper llrocedure to be (ollowed in ~he c~se of allotments made 
by the F'inallce Depultment from the reserve at Its disposal. In paragraph 

14 of their Re:;olution in connection with the 
Appendix I. Report of the last PubEcAecounts Ccmmittee 

l.he Go,rernment of J ndia. pointtld out, that under the present system whereby th e 
Assembly voteo ltnocr the head" Misoellancouq " a rt~8(,rVe placed at the dil'pof'al 
of th(~ Ji'inullce Depa.rtment, any re-appropriations from the reserve had the 
f;!fc('t of a.dding to Borne other grant to which the expenditftre was rightly debit-
able all.ll that this waR an ex(:eption to the general rule that grants voted hy 
the Al"semblv (loulc! be added to only by, the .Assembly. The Resolution went 
on to Fay th~t this exception was more apparent than rca.l as the reserve ",as 
int('nd('d for the purpose of distribution and an?tm~nts out ~f ~he rE-serve 
were l'rought to not.ice by the Ac('.ountant <;leneral 1D h18 Appro;prmtlon ~~~ort, 
thus giving tllll Public Accounts CommIttee an opportumty of crlt,lC18m. 
We ('.on"jder, however, that though, in practice, the procl'dute W hardly open 
to objl'.Njon, Vt~t from t,he constitutional and legal point of view it is, strictly 
tlpf'BhinIT, irregular. We are more inelined to agree with the view put forward 

Q" t' -317 by Mr. McWat.ters that in all cases "here 
Uell IQn . t.hfl exp<'nditllrt! exceeds the amount gr: nt('4 

by thc A8!\emhly, though the onesil ill covered by allotment of funds from the 
reserve, step!l !Should be taken to obtain a grant from the Assembly to ('over 
the exccss. The only ohjection agBin!lt this procedure is that the result. will 
b(1 tha.t the ASKembly will have in certain cases granted money twice OVl'r for • 
the flame JlurJlOMe, as, wo undersjand, constitutionally the Assem~ly cannot 
reduce a grant once made. The practical effect will of course be nil, for 
under the ordinary procedure any amount left unexl'endcd from the reserve 
",ill e.utomatically lapse at the end of the yoor. 

31. Tho objnction tl1at. the AA~:emLly should not grant funds for t.he same 
purp?se ~ndel' two different heads has, however, BOrne foree, and a way of 
meehng It would perhaps be to treat the reserve somewhat on the lines of the 
(l'v:I Contingencies Fund in England. We quote helow from Hilton 
Young's System of National Finance a brief description· of the Fund: 

• • 
• 

" In the course of the year the Civil departments often find that the 
rigid system on which their grants are appropriated confronts them 
with one or other of several difficulties. Either there is an 
urgent need that they should begin to provide money for some 
established service for wb.ich Parliament has not yet voted anythin.g, 
or some wholly new ana urgent little service turns up to be per-
formed, fnr which Parliament, haH made no provision, or it becomes 
urgently necessary to overspend to a small extent the total Vote 
f?r a grant, and no excess has been received by way of appropna-
tlOns in aid out of whieh, wit,h the help of It. Supplementary Esti-
mate, to meet the overspending. Multifarious small pa.yments 
have"also to be made which are not appropriate to any Vote and 
are individually too small to be voted separately. SooDer or later 
}>arliamC'ntary authority must be obtained for all tbese smaD pay-
mellt,~, and for any deParture which emergenoy obliges departments 

·}'or a more detailed 8'CODUJlt.IOJ Apptll\du XXII • 
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to make from the scheme of appropriation, but meanwhile what is 
to be done 1 To provide {or such eases the Treasury keePs a DeBt 
egg in the form of a litt.le,Ioan.fund out of ;, bich it can make tempo. 
rary advances to the CivIl departments, and this is the Civil Contin-
gencies Fund. It ha.s a fixed capital which has been raised from 
time to time as the turnover of the Civil departments ha.s increa!'!ed. 
In 19_13 it stood at £. 300,000, and in 1921 it was permanently 
increased to £ 1,500,000. A very large temporary increase in the 
capitol of the Fund, to no less than £. 120,000,000, had been allowed 
in 1919, iIi order to enable it to finance through their last stagea 
the big tradingsOl'Viccs which had been undertaken by the State 
during the wa.r. (The vote of Credit, out of which these were 
formerly financed, ('arne to·au end with the wa.r.) Out of tho 
capital the Treasury makes advanres to the Civil Depa.rtmentl 
in anticipation of the W'ants of Parliament, when there is urgent 
neetl that payment for an established service should be begun 
before a grant i8 made. Advances of the sort are rep,.jd to the 
Fund by the department when it gets its gra.nt.. <hher adV9.Dlltl8 
are made to departmentoFl out of t.he Fund to meet paymenttl for 
small services for wIDch Parliament has made no provillion in the 
eetitnates of the year, and which cannot po88ibly be postponed 
until the next year. Others again are made to provide funds fo: 
8uch small overspendings of grants a8 the Treasury may agree to be 
inevitable. These last two form.'! of adva.tlCes are repaid to the 
Fund out of grants of Parliament"madc specially for the purpose ou 
Supplementary Estimates or Excess Grants. 'rhus the cSI,ital of 
the Fund is restored and maintained intact from year to year. At 
the financial year's end it iii! outstanding in the form of a balance 
in the hands of the Paymaster General, and it i8 carried forward 
into the now year to the account of the Fund. Owing to the "ide 
powers of transfer between Naval a.nd Air Votes, and. the Heads 
of the Army Vote, the Admiralty and War Offico Ilnd Air Ministry 
need no spc.~cia.l machinery of tb" 80rt to enable them to deal with 
their similar emergencies. An annual aCCliunt of the Flmd is 
audit.ed by the Aud~tor Genera.l tmd presented to l'arliaJTIIJnt 
through the Public Accounts Committee. The Committee watches 
with some jealousy to see that the Treasury does not make use of 

. the FlUld to release the department.s to any substantial extent 
from the limitations of t.he scheme of apllropriation." 

32. This Fund ill utiliHed to make nd vaJWCS---
(i) for unforesllcn expenai~ure not (';oming und~~ any ]wEld of Ilst.imatl! 

(such advances bemg rel)81d to t,he Fund from th(l Vote for 
Repayments to the Oivil Contingencies Fund of the following 
year) ; 

'(ii) for deficiencies on ordinary votes (in anticipation of a furtheJ' vote 
fro.m whieh theadva.nee can be ~epaid) ; 

(iii) fur sert'hl('F! ff>p3vnble from other floureM. 
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Similarly we consider that it migltt be laid down in Indie that no expen- • 

diture ",ill be finally met from the reserve but that the Government will 
advance from it sums to (lover any expenditure which has not been provided 
for or to meet anticipated deficiencies in any gTant, on the understanding that 
sucb disbursements will be later recouped from moneys provided by the 
Assembly under the proper head of account. This would result in the fund 
being alWQYR kept at the original figure but if it is to take the-place of the Civil 
Contingencies Fund in England, it would proba.ly be necessary for 
the reserve to be somewhat larger than it is at present. On the other 
hand, it will not havo to be voted every year but will be voted once 
for all. Weare unable at present to offer a definite opinion on the 
exact procedure to be followed in these easel:!, particularly as it ha'l a legal 
8.RpeCt which will requiro very careful consideration. We trust that the 
Government of India will conBider these suggestions and evolve some ploC&-
dure whi<lh will be entirely unobjectionable both from a th~oretical and a 
practicall-lta'ld point. 

33. We noticed that in the accounts of the year under review, most of the 
allotments cnade from the fund were, &8 & .matter of fact, unnectlS88ory, 
because it was found later that even excluding these allotments, thcxe 
was enough m.oney wit.hin the grant sanctioned by the Assembly to meet the 
expenditure charged against it. The only exception is in the case of Grant N£,. 
4:5--" Adjustments of l)rovincial Governments ", but in this e8se the I;l.llotment 
out of the reserve did not save the grant from bei~g exceeded considerably. • 
A suggestion was put forward bt!fore us by Mr. Jukes that there need be no 
specific reappropriation from tJ\C reserve in the earlier part of the year but that 
funds should be earmarked from it as a sort of guarantee that the expenditure 
would, if I:!ufiillient funds were not available from the grant itself, be met from 
the reserve, actual transfer being made only at the close of the year when it 
was reasonably certai.n that the grant under the proper head was not sufficient 
to meet the charge. 'Ve discussed thlil point at length with Mr. M,cWatters 

Q . 311 d ')]2 .and we agree with him that it is not really 
U(lRtlOns an ,1 • h f' b . runc 0 an Improvement, ecause even m 

~'ebruary, the Government are not in a position to know definitely whether 
money was available from the grant itself or whether a definite allotment from 
the reserve wa.s neC6!\Sary. He pointed out that the net result would be that 
there would probably b~ less expenditwre from the rellerve but that less infor-
mation would be laid before the iublic Accounts Committee. We do :qot 
therefore think that, this would be an improvem.ent on the present system, 
under which the Government are under the necesSIty of allocating funds defi-
nitely from the reset·vo and are consequently precluded from using the same 
a.mount many times over for different purposes. 

M. The question of ma.king the Appropriat.ion &C8ounts more illuminating 
was originally raised by the first Publio Aooounts Committee in 1923 whea 
reporting on the RMounts of 1921-22. In tbe 8UOOeeding year the matt61'was 
aga.in referred to in the Conunittee's report and it was stated that the Auditor 
General had plaoed an officer on speoial duty toO examino the question aod that, 
the offioer's report would ~ ava.ila.ble for oon~id.eration by the Committee •. I 

• 
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. in 1925., This report has been plaoed1before U8 and we desire to expre!18 our 
appreoiation of the oare and thoroughness with whioh the problem hal:! been 
tackled. The report in question concerns primarily the Appropriation Report 

~ prepared by the I Aooountant-General, Central Revenues in respect of CtlDtral 
expenditure other than in the Army, Railway and Posts and Telegraphs 
Departments., We are of opinion, however, that the suggcstions made in t,he 
Report can be applied with very few, if any, alterations, io the Appropriation 
Reports of expenditure of the three latter OiasIK1S and we trust that they will 
be 80 applied. We have gone carefully into the proposals contained in thtl roport, 
a brief sketoh of whioh will be found in Appendix IV. The most important 
proposals relate to the amalgamation of the two separate reports whioh are at 
present plaoed before us, the Appropriation Report and the Audit Report, into 
one, aU finanoial irregularities, embezzlements, frauds, eto., whioh are at preStlnl; 
shown in the latter being included under the proper grant in the new amalga-
mated Reportt It is plOposed that the present procedur~ under whioh Audit 
officers are prevented from mentioning. without the special sanction of 
the Government, irregularities, etc., on which final orders of the Govern-
ment have not yet been passed, shall be a.bandoned, and the Audit ofJicer 
will be at liberty,~bring to n.Jtice in his report any point which h~ considers 
worthy of ment·on. The present procedure has in lIomc ca'leg the effect of bring-
ing irregularities to the notice of the Publie Accounts Committee and of the 
Legislature a~ter a lapse of time so considerable that it is imposflihle for the 

• Committee either to suggest adequate measures to deal with them, or to 
express any opinion on steps already taken by the exec.utive authorities which 
might be applied to those particular cases.' It has also been recommended that 

I the Appropriation Account, instead of showing e~enditure, as at present, 
by circles of account, should deal with expenditure by prescribed suh-heads, 
that the accounts of voted and non-voted cha.rges should be shown together 
80 as to give a better idea of the expenditure on each particular grant u.s 
a whole, and that particular attention should be paid to store accounts in 
respect of important stocks and to suitable trading accounts of quasi-com-
mercial concerns." We desire to express our approval of the proposals in 
general but we prefer to leave the details to be worked out by the Finance 
Department of the Government of India in consultation with the Auditor 
General. We trust, however, that it will be possible to give effect' to the 
proposals at a very early, .I\&.Je, as we are of opinion that the' ~ppropriation 
Report in the new form ~ be much more informati.ve and 1Plrmore easily 
ena.ble defects in system and in proceduD.~ to be discovered and set right 
expeditiously. I 

35. We regret very much that we were unable to deal with the important 
question which we inherited from our predecessors, whether revenue Rnd 
expenditure should be shown gross and net in the accounts. It was brought 
to our notice that there were legal obstacles in the way of a procedure such as 
our predece880rs tentatively recommended, namely that 0. grant for gross 
&s . we'll as for net expenditure should be obtained from the Assembly in all 
C&868 wh.ere re~overies of large amounts w~re involved. We understand that 
the question is still ~nder consideration in the Legislative Department who 
bave not yet been able to expreas their final opinion in the matter. 
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36 . .As an illustration of the importance and thediffioulty of the ,problem 

We shOJ,J.ld like to cite an instance mentioned by the Aocountant ~eral, 
Posts and Telegraphs) in his Appropriation Report. AmoDg the chan~ in 
accounts classifications ordered by t.he Auditor General in the year under review., 
the detailed head" C6ntributions from private individuals and Indian StI,\tea .. 
which was formerly borne under the receipt head "Fees and other receipt." 
was 6Xpunged and the amounts of these contributions are nQW deducted bom 
relevant e.x;pellditure heads, the result being that onli the net expenditunl 

, " incurred on specific services after,deduction 
'QuostlOlUI 154-tSS. of thel:lC contributions appears in the booke. 

We were not satisfied that this pl'o('edure, which had incidentaIly tue effect 
Of l'cm(JVing this particular e~enditure from the control of the Assembl1 .. 
was oonatitution.ally oorrect. The difficulty can best be appreciated by nf)tio-
ing the important fact that if in any case the recovery of expenditure is not 

made, the actua.l amount spent would have 
QUfllltiolJ 164. to be found from grants vo&d by the As-

Ilembly. 

37. Another instance was specifica.lly brought. t.o our notice by the Auditor 
General ~ere, as explained in t.he Approprili;ioJl Report of the Accountant 
General, Central Revenues (page 105), the expenditure on account of the 
Imperial Police Service examination in the United Provinces had been met out 
of the fees realised from the candidate.'J for admission to the said examination. 
He added that no budget provi!iion was madt', in 1923-24 as the charge in question. ' 
was ordered by the Government.of J ndia t.o he met out of the fees realised from 
the candidates. The Auditor (Jeneral point,ed out that these orders contra-
vened the general principle that receipts should not be utilised to meet ex-
penditure. We understand t.hat. the orderR were due to a miaunderstandiqa. 
the Jntention of the Government having been to ensure that the fees realisea 
should be sufficient to cover the COIlt of the examination. We consider 'it; 
desira.ble to adhere ordinarily to the general rule quoted by the Auditor 
General and we understand that the Government of India agree with this 
view. 

38, We notice that the Auditor General haa aBsumedin one ofhis lettera 
forwarding the Audit Reports, tllat the Public Aae-ounts Committee is not, under 
the existing rules, concerned with matters which relate to receipts. -This 
point was further elaborated by Mr .. J ukCIl in replies to questions put by ul!. 

Qw.eatioll8 1115-1121. Vi~ opinion briefly WILS that un~er1l'he sta~ute 
as It stood Itt present, th~ Assembly and 

consequently the Public AccountR CommitteI' 'had nothing wha1lever to do with 
the-estimates of revenue or anything (',oncernf)(] witbrevenue, all that they 
were·concerned with being the expenditure. We are not quite satisfied that 
~ oOll8titutionalltOAition is 8S stat.pd by the Auditor General and that we 
all a Commltooe cannot, unless such q uestion'i arel1pooifically put before U,~ 
by'tihe Fina.ooe DepM"tment, consider ()uMti1lnsof reooipts When they come 
~ our notioern 8Orutiniilin~ thfl Appropriation RepottB. We aTe inclliied to 
doubt whether·the foot that eetimates of revenue do ll.ot·C(JDle to the A.uembly 
WtrUll.lltioo jUf(tifies 1\h(1 view that anv lIeriou8 il\ilures to 'odllect revenue or 
aoy ~de&4ostiOBll whioh have 'tlhe result \of reducingtM reYEI!U& collected UfJ 

• M152FinD • 
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. ;,pao facto out of our purview altogether .... We suggl'l!'!t that this qUtllltion should 
be carefully considered by the Finance Uepartment ill con~m1tation with the 
I~islative Department, if neC('8sary; hilt, nwa.n\\'hih~ we have not considered 
oursclvC'S dol:arrod from making eOlllln!'ut,;; wherev!'r neC!'RflIlTY on questions 
arising in connection with receipts. We llIHlcrfltllnd that in the British systt'm 
losses due to fraud, defalcation, ek, in connectioll with revenue are brought 
to the notioe of the Public Accountll Committee and ParliaDwnt by the device 
of treating such IOS8e~as a form of expenditure requiring to be covered by 
a vote of Parliament, a. correspon(ling credit being made to the appropriate 
rev.mue heads, so that the Revenue fi"gures show all sums received from the 
pwbliC in payment of taxes or dues, even though owing to Home irregularity 
tM money has never actually pasHed from t,hc officer who received it into 
the Exobequ~r. Some adaptation of this system to Indin would seem to be 
worthy of oonsideration. 

39. AB a ntattRr of fact e4\rtain of th~8n qlw:;tionH luwe ('om~ to our not.ice 
in the course of our scrutiny of t]w Report,,! plael·rl ht'fofe u!'\ .. Of these the 
J,8St important is the quetltioll of a pro/wr e1wek on ('UHt olUS r~eeipt.8 raised 
':by. the Auditor General ill his., letter forwnrrling the AllI1it. Re}Jrgts to the 
$ec.retary of Btat-e. Before we eo me to t.hiR, WI' should likl" to diH)lose of 
two minor matters that were hrought to our not.icc in the Audit Ueport 
GI.. the Accountant General, C'tmtral Revenues. 'f]w first Wat'1 a suggestion 
~(le by the Accountant Gencml, liomlllLY, with f('gard to t.he deHlrahility 

{Of seeing that all receipts on aeeount of G()v,~rnlTlent. IhH'S like income-tax 
should be paid dirl".ct into the Impcrinl BlLnk. The fHwond WIJ.I! IJ. suggestion 
made by Mr. Kaula that in ord('l' to I1voirl 1.111' l'iHk 'of defalcutions by fees 
not being transmitted regularly hy the ('olleding offi(,er to the Treasury, 
fees in respect of minor servir'cs n'ndf'red by GovermnPllt, for example, 
pa'38port fee.s, Rholll<! be coJlceted hy mean;; of st.ampfl. 'Vo tIUIlt. that both 
these Imggestions will receive the (,m'CflLl <'oIlt-;idrmtioll of tIle Ooycrument of 
India. 

40. The question of an adequate oheck on Customs reoeipts is very im-
portant and particular attention has been drawn to it by tho Auditor General 
iD. his letter No. 379-Admn.-588/24 of the 5th March 1925. His remarks on 
ibia 8ubjeot put the point 80 clearly and forcibly that we make no apology for 
iuoting them in full : 

co At present the Cust,oms is the only great Revenue Department in 
which reoeipts come under m~ audit sorutiny. This sorutiny is 
applied by means of a regular test audit oonducted by one of my 
own officers. CUlltoms dueH are now the ll1ostiruportant source 
of the revenues of the Government of India. The rates which 
were originally low are now in many oaseB very substantial. 
The temptation to evade payment is now very great, and it is of 
vital importanoe that thtlre shall b{l a system of jnt,ernal check 
whioh will ensure an int.elligent oiose and efficient sorutiny of the 
oolleotion of CustOIll5 ducK. In my opinion the arra.ngements 
for, and the system of, internal o1wok in this Department both in 
:respect of executive and of aocount work are not satisfaotory. 
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and I oonsider that the Ilosition of the departmenta.laooowrta 
and audit Jl(wds strengthening and the system needs to be modi~ 

'tied. Certa.il! flugg(lstiona to this (md have reoently been lubDiit 
tt~d to the Central Board of Revenue. Reoent events have 
a.oc(lntnatcd tIl<! urg(lncy of the need for the introduction of reme-
dial meIl.Rllrel!. 8m'iotls irregularities have oome to light at all 
CUlltonl HOUHIlS, and in Calcutta frauds have J>een perpetrated 
on t.he revenue whinh are more serious than any whioh have 
ooourred ill t.h('l DCplLrtmtmt for a generati~n past. I know of no 
bra.noh of Government aotivity in which there is more need fOl 
an improvement of t.he s}st.em, and org&Disation of internal 
olwnk, than in the Customs Dopartment. The Cuatoma Depart-
ment has 0.1"0 boen ehol!en aK one in which an e:r.perimeut il 
heing tried in the allied matter of separating aooountsftom purely 
audit funt:tions. With this tmd in viow, a Pay and Aooount.. 
Oftiuer 1tl.'8 Lilen appoint(~d expt'riment,al1y to one fif the principal 
CURtmll Housml. If it. he decidlld to retain suoh an officer per-
mancnUy, it. will bo ncoe!isn.ry to oo-ordinatehis activities with 

• the illeaSU}'(l~ necessary for the ~mproveDlent of the system of 
intenlal oheck, and to modify my o.rganisation for test audit ". 

4l. We examined Mr. Lloyd, J\[cmber of the Central Board of Revenue. 
Q ' 4(" '7(' on thil! qljllstion and we understaDd that the uestlons ,.)--.~.. (., f II f h . ' xovcrnrnent are u y aware 0 t e unpor-

tanoe of takitlg all lTWItIlUre:, necessary to improve the system. We have been-
&8l1ured t.hat steps have benn taken to strengthen the superior superviaing 
staff, that th(· internlLl c:hllck 11M bellll improw,d by an increase in the number of 
appraisers, a.nd t.hat the internal audit st,a.ff ha: also been added to. It is 
understood tllat the (]lwstion of re-organising the internal audit stat and of 
atrengtbening tho audit. condud,nd by thll Auditor General is also under OOD-
sideration. We trust that tho Government will consider carefully what further 
meMurell are neces/'ary in order to put, t1w Rystem of internal check and 
audit on a satisfactory footing, and we hope that the Auditor-Geaetal will 
have a more encouraging state of affairs to report next year. 

42. We note with concern t.llc opinion of the Auditor General that the total 
number of frauds, embezzlenwntK und otbcr serious financial irregularitie. 
ahowl! no imprOyeUUlnt us COIlljllu('d wit.h the preceding year'. report. ThHI 
conunent is made hy him in reHpoct of all the Audit Reports on the accounts 
of Central expenditure, Civil, Milifttry, Unilways and Posts ad Telegraphs. 
The Government of Illdia have is.<med a confidential ciroular letter 
impressing upon all coneerned that. in ca:;;cs of fraud and embezzlement which 
came to light disdplinary action should be taken against those found guilty 
of bad supervision. 'fbi<; letter 'Waf! iSKued after the close of the year under 
scrutiny and we !!hare t,lw hope of the Auditor General that future reports 
will show that the Iett~r has had sOllie effect. The Director General, Posta 

,. .t· 16" and Telegrallhs, informed us .in oonnettion 
-w;ues Ion ... • 1 1..: .. D \nt 1 JWI epartment that there bad. been a 

decrease both in the number of officillIs concerned in frauds and embesllements 
and ~ the total 81110Wlt involved. Wo understand also that in the Railway 



~ irapm.veaeJltB in P1'OOed1fr& have been inttodu.ced and that 
...... p ... hm.eote hatva been, awal!ded in sevaral cases· which, it is., hoped, 
~. IBM ., 8r. QlQle ~tory state of .Iairs in future. Where such large 
....... iav •• aa in the Railways and Posta and Telegraphs, it is imp08-
__ to- Ja,.e \hat fJ!a.ucbJ will ever elLtirely oease and the percentage of the 
_0Wlia iDvelvflli· in these buds is after aU not very latge at present. But 
.... ~t to aoru.tinise ca.reful1y the facts of each fraud. and embezzle-
... thatc CWDUl& te··light in. Older to see whether any carelessne8fl in super-
~ Of. dafec1i'of syt1t.em baa led to such frAud or embezzlemeDt. The necea-
IiItr GI: keeping a watelrlul eye on these matters and of making the subordinate 1M" udRBtaDd. that such a. wat4h is kept CanDC)t be overestimated. 

4& lneouid.m.g the question of the adequacy or otherwille of disciplinary 
actIieB in cases' ef frauds or of il'N',g'ularities where there w.s no fraudulent 
iatlation, we'wel'e struck by the fact that at pr(~seDt the general impression 
~cltJo be ~at; once an officer has retired, the question of 1;a;king any discipli-
.., action feM: iftegularitieK commitWc.t by him while in Rervice should not be 
oaaaidered at all. We recognille that in certain (,,ase8 it would ~ hard to call 
~, 8oD! Glfioer' loftl( after he has retired to explain particul&o1' ~tion8 in the 
,eo_, gf his service; but we ~ree with the Auditor General that it is no' 
correcil 110 hobl that pensions should in all ClWIOI!I be cOD.'1ideroo sacrosanct. 
We.axe of opinion that th(! £act that au officer hall retired between the date (If 
eommittiDg &D. irregularity and the date of the discovery is not by itself a suffi-
c:ient justifioatiOll. for not taking any disciplina.ry action at aU in the ma.tter . 

• ' U IUma are lost to the State through biB irregular action, fmudulent or other.-
... , we can scc. no ohvioUfI, reallon for not cunsidering whether any J)art of 
aw:h. 8UDl8 should be recovered from bim in spite of hill retirement, or whether 
Ul disciDliury action in the matter of reducing his pension or otherwise can-
aot be taken ag&inst hinl. 

44. We, tum )lOW; to some of the compa:ratively minor matters of gentU'al 
iDtemesfi that w.e.ne D.oticed by us in going through, theBe Reports. In the first 
»'ace., w. desUie to re-emphaBise the remlirks of the last Committee on the qQWI-_of tU iDlpQltance of seeing that accounts adjustments do not cause exee&ae8 
over grants. Certain Qa888 have been brought tQ our notice in which SC81H8 
over a, grant or over minor heads of a grant, were caused by accounts adjust-
menta after the close of the year. We trust that the general principles laid 
io::wn by the Government of India in their Resolution on the last Report wiU 
lave the desired eHect. We also hope that the importance of the administra-
tive and the accounts authorities being it touch with each other will no' 
d-to- be recognised'. 

45. The Auditor Geneml h&8 brought prominently to our notice the ques-
tiOn oBhe Jrovision oflump SUlllS in the estimates and has suggested that on 
the analogy of the rules for the Provincial Finance Departments, the Central 
!'.blance Department also should always refuse to provide in its estimates for 
IA1lCheDle which, it. has not examined. Two instances were :,pecifically cited 

On Maasa .1'7 ..... 19: ~Y the Auditor ~eneral, viz,' provision for 
~"'iaP'6Q8l-Il1l. lllcomc-tu sta~. III Bombay .and that for 

AilP""iJ"X, the South Wa.?4rl8tan Scoutll m the North-
West Frontier Ptovince Budget. It has 

been uplained to us by the officers who gave evidence on these pointS that 
I 



• 
• 

a..e, were not really lamp ISllDl pllW ..... a8 full details were available at the 
ame and. bad been 8ubmittei by the su.Mrdina.te authorities. We undeno 

. stood: fzqm Mr. MeW a.ttel8 that the FiDADc. 
Question 360. Departmst waa ... a matter of fact steadilr 

letting its face against lump 811m prowioos and had actually issued. inatrllC-
tions in 1924 formlllly presm:ibing that lump sum pEoviBioIl8 should be avoided 
as far &8 p08siblo except where the necessity for providing lor expenditua 
in advance of the detailed estimates (for example, .for commissions of 
e.nqmy) could be clewrly shown. We apee with the Auditor Genetal'. 
yj'flW which, ~e Wlderstand, is -fully acceptecl by the FinaDce Departmellii 
bt a lump sum provision is • thing unMailable in itself and should b. 
J!880rted to only in really exceptional ei1:cumatances. 

46. The Accountant General, Posts and Telegraphs, commented in &iii 
Appropriation Report on the policy of keeping appointments vacant instead 
of abolishing them, and of providing for them in the estimates, Which, hesard, 
conducild to over-hudgeting a.nd all that it involved:, and in the second place 
eJli6Llt,'fl appointmentH kept vacant to be filled later on without the knowIedJge 
of the proper authority. After careful consideration we have come to the 
coneluKion ~Ul.t it. is desi.rable to lay down a-general rule for aU I)'epan-
means that 110 proviflion should be made in future in the budgets for any 
appointmentll whkh it has been dBcicied. to keep mabeyanee. If it i6 d.ooided 
to revive those aplloi.ntmt'.Dts, sub. action sb.ouJd not ardin8ll'ily be ta.ke.u 
witJlout th(~ previous approval of ibe FiWlllce Depalltment. 

47. We werll Uluth interested·in seeing the efforts made of rt'cent ye8n bY 
the Posts and Tdt~graph~ Department and the Railways to reduce their stores 
balances. The balances at the end of the last four years are giyen below :-

I Posbl and Tele-

Year. 'graphs (including 
Railways. Army mobilifla-

tion Stores). 

--
Lakhs. l..a.khs. 

1.921-22 • 2,1>8 23;19 

1922-23 2,57' 22;99 

1923·24 2,10 21,58 

192·j..,2G 1,38 t1,00 

we trust t.hat these eftoDts will: aoDtUaU1t 110 .. tn, l!Il81U'e tlta.t tbe balaalcesue 
ROt kept higher than are &bsoluteIy JleCt8aIB:y by proper' 00Dt1lO1 of purobaee. 
and by writing oft utl8Crviooa.ble stores • 
• M152FinD 
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48. Anotl,el' mat.ter of g()Jieralimpomnoo that deserves to be mentioned 
iD: this report is the rather curious arrangement which was brought to light 
in the Audit Report of the· AcC',ountant General, Central Revenues, where 
the Government sanctioned in 1921-22 the supply of a motor car to an 
officer with a monthly maintenan<~ allowance; but as' no provision 
was m&de for the purpose in the estimates, the amount was borrowed 
from the M.l:nicipality which also paid t.he maintenance allowanCt'! 
and continued to pay it till 1923-24 when tht~ t.otal amount thus dis~ 
buraed by them was repaid. The Accountant Gen(lral commented also on the 
inadequacy of the price realised when t,he ear waK sold. ''his is 1\ matter of 
detail and the evidence we received docs 1I0t fully bear out the view that the 
price was too low. But from our point of view the HcrioWl irregularity was 
that of borrowing money from the Municipality to Illeet expenditure properly 
debi~ble to Government and of continuing to do 80 year after yeBr in spite 
of repeated reminders from the MuuidIIQlity. We trullt this it! an i801ated c&8) 
of ita kind ana that other tliKhursing officers are hetter aware of their respon-
libilities in the matter of obtaining fundI:! .lor (!xpenditure to be incurred by 
them under proper II&netion. Wo hopo that the GQvemment will exprtsa 
their disapproval of the actio!} taken by the responllihle offieL'r inr : this case: 

4:9. Certain cases have been brought to our not.ice which suggest to 
us doubts as to whether the present system by whieb oontracts ma. y be entered 
into by the Departmtmt.'i of the Government. of India. and other authorities 

{ without the previous sanction of the FinanC"e Department is quit;e suti!'fac-
tory. We recognise that it will he imp~)8t.,ihle to lay down a rule that aU 
contracts entered into by the administrative authorities within their own 
powers should be subject, to the ijQnction of the Finance Department, but W.l 
8U8Iest that the Financ:e Department should make tllll~H to provide that any 
contracts containing any unusual cOlldit.ion.'J should not be lIIitered into with~ 
out previous consultation with it Ilnd that ma.ter:al variat,ion8 in eontracts 
once entered into should not be made without its ~a.nction. 

IV.-PARTICULAR ACCOUNTS. 

Gene'l'al Administration. 

50. Our attention was drawn by the Auditor General t.o the large savinge 
under the head " OOlmeil of State" and the " Legislative Assembly". The 
':ving under the former was very nearly \1alf the original grant. The expla-
nation given in the Appropriat.ion Report, that the savings were due to the fact 
that the travelling allowance rules were revised, was clearly inadequate. We 
understand that tho real reason wall that the budget was framed on the a88ump~ 
tion that the allowances of all members of the Legislature appointed by the 
Government of India to committees would he debited to the head " Council 
of State." This procedure has now been given up according to one of the 
recommendations of the first Public Aecounts Committee and the present 
practice is that' expenses of only those committees t,hat are appointed by the 
Le,ialature with instructions to report to it, are to be debited to the head 
"Legia1ative ~odie8." 
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Civil Wtw1cs. 
51. We suggest, that the details of sums allotted by the Public Worb 

_Department out of the rCRt~rve at its diKposal should be given in the Appro-
priation Account in future and thut it Khould be definitely laid down that 
allotments from the reserve !!hould not be made exeept to covel' lapses in grantiI 
in the previou!! year and for ullforefleen work!! and that no allotment should be 
made on account of eKtablilllunentH, etc.' • 

52. The variations in the percentage; for establishment and tools and plant 
from year t.o year were brought to our notice by the Auditor General who wall 
inclined to attribute the excellSes in sl1ch cases to defect.ive budget.ing. Under 
existing arra.ngement.l'!, variations arc inevitable, and apparently it is impossible 

Q . 6 2 to frame correct cf:ltimates at any rate in the 
Ut'!st.lOn /). b .. f th W d ta d th t egUlDlng () e year. e un ers n a 

local Governmentll have heen ItRked whether they would undertake the work 
of the Central Government for 11 given period of :~ or 5 years at a-definite per-
centage, but that it iR expected that. a system of this wrt may he more costly' 
in the long run. Weare not in It positioll to express a denllite opinion on this 
latter questiWl, but, all rE',gards the pT'cvent,ing of technical excesses over grants 
caused by the impttR.'1ihility of ascerta.ining the pe1centage it seems to us that it 
ought to be possible to prevail on local Governments togive us a more approxi-
mate estimate of the pe1'(~el1tage for the year a.bout t.lle .close of it so that 
step~ may be tnken to obtain a supplementary grant wherever necessary. 

53. The question of devdng mf'thod: to combat the tt'ndency towards 
an accelerated rate of expenditure "in the concludiIlg months of the year bas 
recently again engl1ged the attention of the Government of India and they 
have issued a circular (printed as Appendix XIX) reminding officers of the 
undesirability of this procedure find pointing out to them that the lapaea 
during the previous year have the first claim upon the reserve at the 
disposal of the Public Work.'. Del ariment I1nd that cons'.'quently there is no 
necessity for them to incur expenditure hurriedly in order to prevent a lapse 
of the grant. 

Re/'lttuis . 
M. We found that the est.ima.t.cs in connection with the grant for refunds 

had not been prepared carefully; as we have already stated, th~re were offioers 
who were unaware tha.t n n-;tat.ut.ory refunds required appropriation. A 
great portion of the expelll!:ture u!lder this head is under the control of the 
Central Board of Revenue nnd we consider that. they should be asked to look 
more closely into the queRtion of the estimates of refunds, though we recognise 
that there are cliffieultirs ill t.he way of making proper estimates and that pay-
ments cannot be postponed for want. of funds. A siDlrle way out of the 
di1iClulty mi~ht p('rha~lI! hi! to make the rdunds in question statut~ry. 

PQl4f,s amI Telegraphs. 
55. We discu!!lIed the qlll"stion of elltimating and controJ of expenditure 

(.U8IItiolll! 50 Hllti ;'ll. in thill department with the administrative 
authorities who' fra.nkly admitted that up 

• 



to now the budgeting had DI& tfhe_particularly good and that the 
control of expenditure had left· much to be desired. We understand th&t the 
instructioDS recently i8sued by the Director General with reg&rd to the r,ontrol of 
expellditllre (Appendix XVI) are expected to result in a c()nsidei'ahle improve-
ment. We are glad to note that more attention is ,proposed to he paid' to 
estimating in futuxe, and that a separate branch will be opened in the Director 
Generafs otliCt;, for the purpose. We are of opinion that there is consideraoble 
room for improvement in the system of estimates for capital expenditure. We 
naest that, only Ruchmajarworkl as have been specifically approved on 

detailedestimatea should be included in the 
budget, 1V.bich.hould oontain all10 sl'Iparate 

proviAion for minor works and a ll8IIel"V~ for lapses and unforeseen expendi-
tme. 

66. In connection With the results of the working of t.ho Posh~ and Tele-
'grapbs Dellartment for ]923-24, the Accountant Genera.l remarked: "Whilto 
the working' expenses are more likely to iDcrease unless there is Rome drastic 
modification of policy, there muat be a very definite revival of trl\de before 
any cODl'liderable increase in the earnings from telegrams e8p be expeeted." 

. 3' • We have been assured that no "'lra .. ~t.ic modi-
QUlIBhoD. • fications of policy are possihle, bllt we under-

stand that the;Committee that receDtly completed its enquiry into the working 
erpenseJ! of the Department has made recommenda.tions affecting the manage· 
ment of the Department which, if accept~, may lead to large savings on the 

Quest' 82 telegraph side. We truBt that the J1006l8ity 
toU • fQl every .elon to aeeure imrort.llnt economies 

in working eXPeJlses will continue to be 'bome in mind. 
1>7. The present 'p0sitiOD of the JmlPosal to tt-ansfer control of tllO J ndo-

European Telegraph Department 'to the Government of India was expla.ined to 
_ at some 'length by Mr. R,an. We lUlderstand that the whole question 

Questions 44, 46. 
Speedy conclusion. 

is at Jm8eD1i undercSTefnI considera.tion and 
we tmst that the matter win be preMed to JI, 

58. In the AppropriatiDn Report of ,the Accountant General, Posts and 
Telegraphs we found that aPQrtion of the loss ~er telegraphic systems was 
due t(} the. radios, which, though a neoeasary part of any modem Posts and 
Telegraphs Depr.rtment, were wotking at 101088. We desire to call attentioJ1..to 

Question 82. Mr. Rtl1'8 note on the subject. We 6uggeet 
that the question of charging fees far tIel'vicea 

rend.erea ~y these oifices to other departments and to shipping deserves oal'8ful 
oonslderatlOD. 

59. Our attention was drawn 10 the importance of the exh.ibition of stores 
balanceR at their r.orrect value. ClOJ111edtion with a oerta.in irregulllority in the 
,!elegrapb nep~rtment. The Accountant General reports that ord~rs were 
lM~ed by t.~e DIrector General to 1Ihe Contrdner of Telegraph Stores to write 
down cert,am stores inoluding B Bruketa to haJ.f their book value by debit to 
"Unservio~ablc stores written off ". a.rui th"1 were acoordingly written down 
to 'half thea value. There weJe ~er auftioient funds under this head, 
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ADd the Direotm Oeneml deoicledthat ~ "written down" value Ihould be 
limitAd by the ftmda available duriDg 1923-24:. AooordiDgly the Controller 
apiD brought on to &took US4.000 B Bracketa at their 0rigiDaJ. value in 1Ua 
.tore vouohe.rs for Maroh 1914 •. The Aooountant General temarlm in thi8 
GODDeation that though the spending of money beyond appropriatioD ia 
a grave irregularity. to show &took at a value it doea DOt poeaeI8. J8 a gravel 
ODe. When it ia knoWD that atooks are valueless it is ~ ~uty of the 
reapoDBible authority to write these stooke down, aDd to ~bta.in a ~~ 
for the purpose. Even where it is not possible t<P o~tain a pnt It J8 
a question whether it ia not better in the interesta of financial rectitude and 
truthful aooounting to exceed the appropriation than to do formal homage 
to rules of expenditure oontrol. The Auditor General endorse~ very ~trong-
11 this opinion and condemns the action of the Direotor General w hloh led 
to the aooounts offioer making an inoorrect presentation of faots. We under-

, stand that the Department has accepted 
QuestIon 20. the Aooountant General's views as to the 

irregularity committed in this matter and steps have been taken to prevent 
the reourrence of such irregularities. 

60. Wee Boggeet that the queetion of thee proper amount of seourit! 
to be taken from the Posts and Telegraphs officials should be carefully conlU-
dered a8 we are inclined to believe that the present system is defective. Till 
recently the department apparently did not even Bee that information was 
received by the proper authorities of the death or insolvency of sureties. 

Queetiou 178-1M. ~e Director .General explained tha~. he • 
Iiad recently lSBued a clrcuJar requmng 

periodical certificateB regarding the existence and solvenoy of these sureties. 
but it appeared that the certificate prescribed was from the official himself. 
It seems desirable that certificates should be obtained from some other com-
petent authority, for instance, the revenue authorities of the district. 

61. We were interested to note that as a result of the investigations of 
the audit officer on the actual cost of the departmental working of motor mail 
services at Calcutta, the cost of the service had been reduced considerably. 
The department, however, still prefers a contract system to departmental 
working. We are not quite satisfied that there ia efiective competition in 
the matter of these contracts in all places, and it is not certain that the 
rates are not, in some cases, unnecessarily high. The Director General baa 
promised later to put in a memoraTum giviDg a fun explanation of the con-
tract at Calcutta. We consider that this matter deserves careful investigatioil. • 

• 
. ,,] 

~" ., 
62. We understand that the result of the ooonomieseffected by the Indian 

R,etrenchment Committee in the year 1928-24- as compared with previous 
1ea1'8 are estimated at 21 clores per annum, of which nearly a crore of rupees was 
effected on the Great Indian Peninsula Uailway. On this the Auditor Gentlral 
raised the pertinent question that it should be ascertained whether the econo-
~ie8.effooted on the ~reat IndianPeninsuJaRailwaydid not suggeRt p08sibili-
tles of further econonues on the railways managed by the State. We examined 



thl~ Ji'in~(l~a' .Co~mi~i?ner on '~h,~ rubj~t butJj~ttid ~oti eX{)eCt 'that t1i~ 
F~sU~f o~ S,lIIllI~~ ~teps els.ew~~re ~?uJ~ ~ o! such ma~itud~,1lhOU$h'th.~y 
~v~re ~~king a~tl0n 1D the direction 1Ddica~~ - . , '.' .. '. 

~3. We 8011'10 oonsidere4 the question of the advisability of making the 
~}ldit indepen.qtmt of tbeadministration' in railways mall.lIoged oy cOD:'panit. 
under contract., We understand that the Goyernment of India have no power 
p.n<\er the cOlltrl!oqts( to' enforce this proposal and that they-are therofuF~ of 

, A~' V.. - opinion that it i~ neither possib,le JlO~ advis-
ppen ~ able to reopen WIth the Compames thIs qu~ 

t~oll' We understand .that the Auditor General has found it possible to extend 
and improve the checking of the accounts carried out by the Government 
:B;xaminers in the case of two Ra.ilways. He was Dot ·deairous of asking for 

Queetion 968. 

before makirlg any proposal. 

extra statl at present and was willing to 
wait for another year and watch results 

64. In paragraph 13 of the Audit Report of the Accov-ntant General; 
:aailways, we came aero,*, th~ following s~a.tement ;~." During the period of 
the war, i.e., between the yea~s 1915 and 1919 c;lonsideraLle credits qn 
~ount of revision of prices of stores were ca.rried to the Railway Revenue 

Q ti 1000 working expenses." The position was ex-
UeB on. plained by Mr. Philipel?ut we wish to dra,,! 

, attention to it ~ it seems to us incorreot to lUive taken to revenue credits due 
tiP the adventitious circumstances of the.,l"'at', especially when it was pretty 
certain that after the close qf ~his abnormal period prices would COIDe 
down and the stores would have to be written d<1WQ. It was understood 
that the whole question of tlle revaluation of stores would soon be 
conSidered by the Standing Finance Committee for Railways. 

" . . 
Army. 

65. In perusing the Audit and Appropriation Roports on the Army 
Accounts for 1923-24 and the Auditor General's observations thereon; we werE! 
considerably assisted by the labours o£ the Departmental Comm.itte~· appoint-
ed this year by the Government of India to examine the said reports. It is 
true, no doubt, ,that the speclfl.c duties imposed on us in scrutinising the Audit 
and Appropriation Acco11nts of the Governor General in Council are to satisfy 
QurselveB that the money voted by the ,~mbly has b~en spent within the 
scope of the grants made by the latter and to bring to its notice reappropria-
tions and excesses &8 well at! any other expenditure which the Finance Depart-
ment may desire to be brought to notice. Nevertheless, t,i.e Committee feel 
1t incuJ:pbsQt op thsrp ~ j;h~ ~~efcise of th,eir general PQwers of dealing with 
..,.4 8IJ1'UtiDisi~g' ~p.e wJwJe I>f the AuQit and Appropriation Acoo~tAI p, the 
qov~t of ln~~ to ~ff~r a ft3w general observations on tp.e Army Accountt 
~.192S-24:, in the hope ItI e~ by the Departmental Committee that 
c. the p~blici~&;en tb~by fiQ tbe OpjervatioDB of t~e A~ditor ~J .. ncJ 
Qf 0-.1.' _. the ~11rGUld. &It ~ ~vp MWiIli.tr,i.ti<m, ~ "'u~. 

~ 
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66. We are glad to note that '~e' quUtion of aaaimjlating ~ Indian· 
A . . . 'D.. . to the oorree ndin BritUh Be ........... · will be' tden p~~ti9P ~PO.rtI . ,~.S,. ro;.- l ' , 

up by the ~~ Ad~er, MiJi.t,Uy ~Qe, aa J!OQ#~". ord~ a;8p~ .. 
by $e ~vernment of India in respect of tile aaeimila~o~ot 'tb~ Clivil Appi&- ' 
priation Reports. Our recommenda~oD8 on the· proposals qt· th~ Audi~r 
General in this behalf will apply, mutatis mutandu, to the Military Appropria-
ti.on Reports. • 

67. Mucl1 evidence was taken by the Public AccQJnts CoIhmittee of last 
year and further departmental discQ8sions appear to hl,tve taken place, on the 
cost-accounting system in force in the Army Department. It is to be hOpecJ.1 
that as a result of the labours of the Committee tha.t will shortly inquire into 
this subject, the whole matter will be placed on a simple and intelligible basis 
which while getting rid of the complicated a.ccounts tha.t confuse the l~n 
in following the figures, will provide a. real and ei\ective check on tile pw:ch~, 
st.oeking and consumption of Military stores. • 

68. We endorse the observations of the Departm~mtal Committee tha.t 
the large ¥ariations in the figures of the Appropriation Accounts of 1923'-24, 
all between the revised estimates and the actu11s cannot but be considered 8S 
indiC'.ating on the whole la,ck of control of expenditur~ and that this should be 
attended to aa. iQ, particular, the budget for the n~xt year, is baaed to a 
certain extent on the revised estimates of the year and any over-estimating 
in the latter is reflected in the' former. We hope that the improved systlHnl 
now in adoption by the Fin~c~l Adviser would lead to minimising the danger 
of wrong estimation under these heads of expenditure in the budget of the 
Government of India. We also think that the latitude that has been permitted 
in regard to the s&l\ctiQn of a1:tera.tions in grants made by Government and 
other competent authorities by which additions and modifications budgeted 
under one head are spent vnder another. should be no longer permitted and 
we agree ~th the Department~l Committee that it should be further 
investigated with a view to fix further limitations. 

69. We d.o not d"sir,' to offer any dotailed obst,rvatioll" on the inividual 
cas~s of irregularity notio.·d by the Auditor General and hy th(~ Departmental 
Comm~tt.ee ~x~epp to say that phey concur in the observations made by them. 
The Departmental Committee observe that many of the financial irregularities, 
frauds and losses commented OD in their report occurred at a time when the 
abnormal conditions occurred bfthe Great War had not wholly passed a'Way 
and that while such conditions existed it was difficult to enforce higb standards, 
but that at the same time the risk of money being mis-spent or lost is ever 
present and that the facts disclosed and criticisms made should be brought 
to the notice of all officers in the Army so as to produce a strong impression 
on their minds. In this view, the fact that We have felt compelled to endoree 
these observations-which we trust will be laid before His Excellency the Com-
mander-in-Chief-will, it is hoped, induce His Excellency to take such steps 
as will place .Army Expenditure on the most economio and effioient looting in 
the in1Jeruta of the ta,x-payei •. 
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Bome~", 

70. We desire to make special mention of the value of the sorutliny"by the 
Home Auditor of expenditure in England which, We notice, ~sulted in a saviDg 
to Indian revenues during the year of about £120,000 and ha'3, apart from dirtct 
lavings, led to improvements in proet:durc. 

OoncltUion. 
71. We have dealt'in the preceding paragraphs with the more important 

queations that were coDBidered by \II in examining the appropriation accounts 
of the year 1928-24. There are certain other points of minor importance on 
whioh our opinions will be found recorded in the minutes of our meetings 
whioh, we request, may be considered an integral part of our report. 

72. We desire to record our apeoial appreciation of the very able aaaiatance 
we have received from our ~tary, Mr. P. R. Rau. His experience of the 
working of the PtabJic Accounts Committee in 1923 and 1924 has made his aervioee 
in 1925 of exceptional value to us, and he has been Ullr8mitting in hia 
_ous discharge of his duties and unfailing in his willing attention to our 
-requirement&. c' 

BASIL P. BLACKETT. 
II. YAKUB. 
GANGANAND SINHA. 
AHMAD ALI KHAN. 

K. G. LOHOKARE. 
MAURICE WEBB. 
N. M. J08m. 

V. N. MUTALIK. 
A. RANGASWAMI IYENGAR. 
HARKARAN NATH MISBA. 
J1.UGH G. COCKE. 
S. MURTUZA. 
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Proceedings of the first meetlAg of the Pa.blic Accounts Oom.-

miUee held on Wednesday, 5th August 1925 at 11 a. m. 

PRESENT : 

Sir BASIL BLACKETT, CluJirman. 

Mr. AHMAD ALI KHAN 
Pt. HARKARAN NUll MISRA. 
Dr. K. G. LoHOKARB 
Sardar V. N. MUTALIK 

• 
• 

Mr. JUKES, Auditor General, and Mr. KAULA, Accountant General, 
Central Revenues, were also present. 

1. The Committee took into consideration the Appropriatioa Report of th~ 
.A.coowltant General, Central Revenues, on the account.f\ of the year 1923-24. 
Belore they adjourned for the day, they went quickly through the accounta. 
of voted expenditure relating to the first 31 Grants, noting (vide Appendix) 
the points ~n which they desired to examine witt\esses from the various Depart~ 
ments: The Secretary was jnstrue-ted to communicate with thcse Departments 
and te fix a day in tho following week on which the evidence would be taken. ' 

2. In the course of th:s examination the question of the procedure in respect. 
of allotments from the reserve at the disposal of the Finance Department was 
discussed briefly. One of the suggestions made was that it was desirable to 
place before the Assembly demands for supplementary or excess grants, as the 
oase may be, in cases where t,he total expenditure wlder any Grant exceeded the 
amount originally granted by the Assembly though the excess wa~ covered byal-
lotment of funds from the reserve. The Auditor General made the suggestion 
that there should be no specific re-appropriation from the reserve in the earlier 
part of the year but that funds should be earmarked from the reserve as a sort of 
guarantee that the expenditure would, if sufficient funds were not available 
from the Grant itaelf, be met from the reserve, actual transfers being made 
.onlyat the close of the year when it was reasonably certain that the Grant under 
the proper head was not sufficient to meet the charge. The Committee dis-
cussed this question at some length but decided to postpone their decision till 
they could examine Mr. McWatters on the whole question of the constitution of 
the reserve. • 

3. The Committee noticed that the proportion of excesReR under the non-
voted section of the accounts was usually grt"..ater than under the voted section. 
The Auditor General in his letter forwarding all the a.ppropriation reports to the 
Secretary of State had stated that this was the (,.3se in most provinces and that 
this seemed to indica.te that the submission of expenditure to the scrutiny 
of the Legislature ensured better financial control. As regards the estitpates 
of the year under review it was explained that they could not have b&en 
expected to be very accurate, because the Report of the Retrenchment Com-
mittee wall in the hands of the Finance Department too laile to be utiliseJ in th" 
,MIl>lFinD 
• 



10. 

preparation of tlle detailed estimates !With the result that lump reductio~ 
had to be made and it was impossible at the time toma.ke a c108e e~te.of the 
II.vings . in each cue. It was not uuatiefactGry that the ecOnom.ie& actually 
effected were muck more than were anticipated. The Cemmittee aoticed 
that in many cues additional paDta aad been asked for from the Auembly 
which the results Pl'C)ved to have lleen anneceasary. They p1'Opesed t. uamine: 
witneBHI- from tie Departmenta specially on tlUs point. 

4. The CemmittN n.ted the el\eeBB of Ba. 654 under Grant N •. l~-A
Administration of .Juatice. Thoug1l the ax ... · waB small, t1le, desired that .. 
fuller expla.utieD should be obtained of tke 64e88 (w:m1l Mr. Jukes undertook 
to get fro~ the A. G., Mmraa).before making a reoommenution 1;8 tae .Assembly 
to vote an excess graat, a8 they were ef opinion tbt with a welhegula.teGi system m control onll expenditure,. tkere o.pi not te< be "., 8XceIIe8. . 

~. n, exeesa eq8nditure of Its. 3,070 under Grmt No .. 16--Jah IIJfd 
Convict Settlements -.vas explained as iue to larger payments in EDgland 
on account of leave allowances and te the fact tnat the Gcn1ernment had 
omitted to alter the provisiOn unjer Exchange io correspond ·wah t.e· revised 
estimate of expenditure in Eng'and. This 1'111.8 one of ta. points on which the: 
Committee desired to examine Mr. McWatters and tUy flefeJrei: a e1ecidlJl 
en it tiD they had heard him. 

6. The explanation of the excess expenditure of RII. 3,319 uDder Grant 
No. 31-Civil Veterinary Services w.,s .,. follows: •• The eJ:ceu was foreseen 

'and the local officer admesaed Government «In tlle subject which decided too 
leave this unavoidable exCeB8 expenditure to be dealt with through the Appro· 
priation Report." The Committee desired to ha1"e a fuller ani more clear 
gplanation from & representativ.e of the·admin.iatrati1"e department ClOIWerDeCl 
'.efore deciding on the recommendation. they would make.. . 



• 

No. Department.. 

• 
. . 

Points 01\ whioh tho Commlt'tee dMire.\ 
to eumine witDeuea. from the vario ... 

Departments. 

• 
• , ..... ':" 

I Fiaaaoe Department The CGmmltlee deaired a detai!el explanation about 
the actual Ule of ,he Rellerve in "rder to ooDllider t. 
poasibility of modifioatioua in the prooedUl'e. 

I Ditto FOol .. au' Gmttll No. I, on fXJ{/8 gO of 1M A~ 
Reporc.-The Committee deaired tit Imow "y DO 
&Meration W88 made wader li:xohange corresponding 
with the alteration in the revifled estimate 01 expenditW'e 
in F.ngwlancL 

• 
, 

8 Ditto 

•• Pare 6IJ fI/ 1M A~ ReporC, Bifid '.-'!'be Com· 
mit&ee desiftld ~ know why the cxoea which W88 
aw.ted to have been'-nticipateci wu not provided for • . 

,.age 61 oJ 1M BeporC aM [XJ'F'tJgraPA 19 0/ '-'e Auditor 
<hamIl8 COIIC!I'iag '.r.-The Committee deaired to 
baow why the a.rreanI Of payments to Waaikadara could 
not have been anticipated and provided for. • 

Page :;, o/IM Bepol'i.-The Committee deaired to know 
why DO provision waa made for interest on Famine 
wuranCll!l Fund. 

Page 57 of 1M Reporl. p(J~ el of 1M Auditor 
GcnmJl'I cot:ering 1eUtr, E~1I4titm8 (b~, (c) (1M (d) 
..der 1M Hem/," Amllf, JliliWry Wort .. and JlariM ".-
Tbe Committee wished to have an explanation of the 
reaaona for the unctiOD not being aooorded. The 
C'.ommitt.ee also dellirod Mr. MoWatt.era to coJ18idl,r . 
whether the interest 011 G. P. Fund deposits ClQuld. Dot _ 
Htimateci more aCcurately, and to uoertain whether the 
difference between the actuaIB and the GraDt ill this year 
CClmpared unfavourabl~ wjth 'hOle of previous years. 

'I Central Board m Beve- Page" of 1M .Approprialiorl Report.-The Committee 
Due d~ ~ know why an additional grant waa .. ked for in 

Fehruary . l~ under the Head .. l-CustomB" seeing 
that. the total e~pel1Clltwe fell below the origiDalGrant. 

8 DittA) 

8 »it.., 

p. 22 of Ute Beporl.-The <bmmILt.ee d.ired to have 
fuUer information about the abolition of 1,he. polite 
referred to. . 

N ole '" 1M flIoUom oJ ptJffJ f4 oj eM Report.-The CoDDnittee' 
desired • fuDer explanation aa it was felt that restrA:tioM 
on travelling were not· always realIyecolY.lmioal. 

... 



Dep&rtment. . 

10 Central Board of Reve. 
-nue. • .. 

11 

~ 

12 Ditto 

IS Ditto 

. Ditto 

11 Ditto 

18 Foreign and Political 
Department, 

17 Commerce Department 

J8 Home Department .. 

J9 LegiIlatlve Depart-
ment. 

, ~32 

.' .. , 
Point. on whioh the Oommittee desired 

to exainiDe witn8l18ell from the vario"ua 
Departments. 

Page 25 of tM Reporl.-The Committee desired to know tbe 
. reaaona for ail additioual Grant being asked for seeing 
that the total expenditure was below the original Grant • 
The Committee also deaired to have full information 
about the s)'!!tt-m of the oontrol of expenditure in the 
Income-tax Department. 

Page 21 of e1&e Report and e1&e Auditor GIlnBf'fJr8 eovmng 
ldw. paragrap112.-The Committeedeai.red to know 
the reason for including a lump provision in the Ellti· 
mates. 

Po,ge 29 of tM Report.-The Committee desired to know 
why the exeellll under" Bihar and, Orilla II W&I no' 
prevcnted by timely re.appropriation. . 

I '.' Page 30 0/ Ilf! Report. fHJragrwp'k 11 oj e1&e A VJlitor Genmils 
covering kUw.-The ('.ommittee felt that the Sup. 
plflmentary Grant in February for expenditure Under 
.. Taxes on Income" in AsMm WaB unnoollll88ol'Y and 
wished to know the re&IODA that led to the delWlDd boing 
placed before the Aaaembly • 

PtJ{/e 35 oJ'M ReporI.-The Committee desired to know 
why the exoeae under •• Gbazipur Opium Factory" 
could not have been fo.-n in time and re-appropriation 
made to cover the expenditure. 

P:J.'IIl 36 oJ 1M Repm.-The Committee desired to know the 
reaaon.a for the reduoed expenditure i;D England. 

PIJ{JU 81·82 .0J e1&e Report.-The Committee desired to 
obtain an explanation of the exeeueB under Heada 
II Bombay II and II Punjab." 

Po,ge 73 of e1&e Reporl.-The Committee desired to know 
in detail the reaaon.a for an additional grant of B.a. 
17.000 being .. ked for, the actual expenditure being 
le88 than the original Grant. • 

Po.ge 61 oJ e1&e Report.-The Committee '1riIhed to know 
wby .. Supplementary Grant of Re. 3,000 w .. aaked for, 
the total expenditure beins RI. 67,000 leal than the 
original Grant. 

Page 61 0/ Ua& BeporI. ParagratiA 83 oJ 'Ae AtdiIor 
(Jerwal'8 cowrirag ,." ... -The Committee desired 
a fuDer explanation of the lar. _viDp. ander 
II Loghllative Bodies" and II Le~lative Department ' 
with 'the reMOlJII for Mking for a.n additional· Gr.l.Dt 
whicb proved ulmcCC88l1J'Y. 



1 
No. 

• 

\ i· 
PQiDtJI on which the Committee desired 

to eDmine witnNae8 from the various 
Departmenta. 

ad 

20 ! Education Department Page 38 0/ eM Reporl.-The Committee deaired to 
have a fullet statement of tee large 1I&V:inga under 
Grant No. 7-Foreat. 

21 Ditto 

Ditto 

Ditto • 

U • Industries and Labour 
Department. 

25 Industries and Labour 
Department (Public 
Works Brauch). 

Page 770/ 1M Reporl.-The Committee desired to have 
a fuller explanation of the facta in connection witb 
the over· payment , in 1921·22 to Me&IIl'8. Howard and 
Bona. 

P2lJe 84 0/ ,he Report.-The Committee desired to know 
tbe rea8OD8 for the large sa.vings under \he Grant .. 29 
-Public Health." 

Page 8'10/ Uae Repol'l.-The Committee desired toO know 
the reaaoD8 which led the Government to decide to 
leave "unavoidable excet!ll81 of expenditure to be 
dealt with through the Apl'ropri~tion Report ... 

The Committee desired to have an explanation of the 
points referred to in paragraph 15 of the Auditor GeD· • 
eral's covering letter. regarding the VariatiODS between 
the estimate. and the actlla.ls in l'Mpect of recoveri8l. 

The Committee desired to have full inlonnation about 
the cootrot of expenditure uneler Grant No. 9-Irriga. 
tion, Navigation. etc., and to know the re&8ODS for aakiDg 
for an additional Grant from the .Aaeembly seeing that 
the total expenditure proved to be bdow the original 
Grant. They desired that the representative of the 
Industries and Labour Department should be pre-
pared to answer any qUllItioDII arising Ollt of the appro-
priation acoounts of the Grant. &8 tho explanations 
given in the Appropriation llcport were not quite 
clear. 



tal 

"Proceedillp' of theSecoad .eetillgof the PabJic ACCOllllU 
CoDl1'llltltefrhe1d oll'Th1l1"Sda,.."the 8t11 AlIgu.~ 18. at 11 
a.lD. 

PRESENT : 

Sir BA8IL ~LAOKl!:'I"r, OhaimuJn. 
Mr. AHMAD ALI KHAN. 

Pt. HARXARAN NATH MISRA. 

Dr. K. G. LoHOKABE. 

Sardar V. N. :MUTALIK. 

Mr:, A. RANGASWAMI IYENGAR.. 

MOULVI SYED MURTAZA SAHIB BABADUB. 

Mr. Juus, Audito.".-General, and Mr. K.mLA, Accountant General, 
Centrr.l ReveDue~ were also present. 

, 1. The committee completed their examination of the Appropriation 
RepOrt Of' the Accountant General, Central Revenues, and noted the pointe 
on which they d~red to examine representatives of the Department. of the 
Government of India-(vide Appendix}. 

2. Mr. Jukes handed in a statement (vide Appeddix XV) prepared by Mr. 
Kaula ehowingthe actual use of the "l'e8erve in the course of the year, from 
which it was found· that only in very few cases was an allotment from the 
reserve'reaDy necessary in order to prevent an excess over the grant and that 
the total amount involved was comparatively insignificant. 

3. The Committee came across instances of misclassification of expenditure 
similar to those referred to in paragraph 10 of the previous Committee's 
report where votable expenditure had been recorded in the accounts as non, 
votable or vice ver,a and the question of how these incorrect entries in the 
accounts could be regularised was discussed. The Auditor General pointed out 
that when mistakes were discovered after the Finance and Revenue Accounts 
had been completed for presentation to Parliament, it was impossible to 
inake any changes in the accounts. Tile Committee noticed that there was 
an excess of Rs. 13,68,661 under Grant No. 41-Civil Works, which would 
not have occurred but for the fact that a sum of Rs. 19,64,882 which ought 
to have been charged as non·voted, was charged against this grant. There 
was therefore in reality no excess over the grant though owing to the 
mistakes in the accounts there was technically an excess which might be 
held to require the sanction of the Auembly. The question was complicated 
by 'the fact that it appeared doubtful whether it was legal to ask the Assembly 
to vote an excess grant which was really for the purpose of non·voted expendi. 
tore. '.rhe Committee desired to examine Mr. McWatters on this point before 
comins to a decision. 



. . 
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4. The COnl.mJttee de&lred that th~ excess \Older Gr&llt No; 36B{ibDI" 
gration-Kxternal) which required the Anction of the Legislative Assembly 
Mould be esplaiped to ~hem by a reprelel1ta\ive of the admip~tive de~ 
part~ent. . 

6. The Committee observed that the Govenunent of India had decided 
that the expenditure on' account of the Imperial Police Seqice Examina-
tion should be met out of the fees realised from candidates. .As pointed 
out by the Auditor General, this Wal in contravention of'the ,main principle 
that reCeipts should not be utilized to meet expenditure. They desired to 
obtain a fuller explanation on the point. 

6. The Committee were tentatively of opinion that details of allotments 
from the reserve at the dispo8al of the Publio Work8 Department under Grant 
No. 41-Civil Works 8hould be furnished in the Appropriation Report in the 
lame way 88 the details of allotments from the reserve at the ditposal of the 
'inance Department were given at present. They desired to have the views 
of the Departm~t of Industries and Labour on tbis point. 

7. The tlommittee ob8erved that in severail cases, though excesses over 
minor heads were foreseen in time and fund8 were available from saving8 under 
other minor heads within the grant from which re-appropriation could have 
been made in order that technical irregularities might be prevented, no pro-
per steps were taken by the respOll8ible authorities to issue formal orders on 
the point. They coD8idered that it ought to be brought to the notice' of all 
authorities who were empowered to re~appropriate between minor heads under 
the grant that these POW(q"8 were intended to be used and that every dort 
.hould be made to prevent, by the use of such powers, the occurrence of 
excesses under minor heads. 

8. The Committee noted that in page 16 of the A.ppropriation Report and 
page 10 of the A.uditor General's covering letter, it was 8tated that under Grant 
&9-Irrigation Works not charged to revenue, there was an excess of B.s. 6,104 
1Vhich required the sanction of the Legislature. They observed, however, that 
'he total expenditure W88 R8. 13,104 against a grant of B.s. 22,000 originally 
sanctioned by the Assembly which had not been modified later by that body, 
though modificatioD8 sanctioned by other authorities had reduced the avail-
able grant. The question arose whether the exceas over this latter grant 
oould not have been foreseen and the ppenditure regularised and the Committee 
propoeed to examine a witness on the point, but in aliy case 88 the ~t 88D~
tioned by the Assembly had not been exceeded, they were of opinion that 
there was no necessity to ask for an excees vote. 

9. The Committee agreed with ~e Auditor General (paragraph 87 of his 
covering letter) that the fact that refunds required an appropriation juat lib 
expenditure should be brought prominently to notice. 

• 
10. The Committee observed that the actual expenditure in the Central 

areas was in all cases less than the original grant while at the same time" add!-
tioul grantl had in most oases been asked for from the Assembly at the cloee 
of the year. They were therefore desirous of examining repreaenWivee of the . ' , 
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ad~tive 'departments on the a)1dem of c()D.t'rOl oJ. upenditure in thess 
areis. 

11. The Committee considered the non-\?oted expenditure shown in the 
Appropriation Report only in so far as it was referred to in the Auditor General's 
oovering letter. They desired to record their opinion that the excess expenditure 
on the non-voted side should also be regularised by additional grants antI that, 
the explanatioIi that there were savings under voted heads was lu,\rdly 8ufficient. : 

12. The Committee suggested that the questions raised in paragraphs 51-52 
of the Auditor General's covering letter should be considered by the Finance 
Department. 
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APPENDIX • • 
~o. Department. Points on which the Committee desired to eUDline the 

representatives of the vario .. DepartmeDtl . 

• I Iaduatriea and La.boJaT PfMJI 88 of 1M ~p~'itm B.pt)rl.-Thre o,mmitt.ee 
DepM'tlaent. desired to know the reaaon8 '0. the very Jarge ... vingll 

under tbia Grant, the ~ expenditure beiDl onlr 
Ra. ~686.against the origiDaJ grant 01 Re. 41,000. 

DA. Page 902 oJ tAt Beport.-'l1le Committee dMinld to know 
wby the adjllStment of chl\l'gtlII for priming olltatilltlc8 
W&8 not made d.uring the year. 

, IndaatriM and lAbour, Pagt.8 121-122 ., fle RepMf.-paf'Gl/f'apA 31'''''M Awlilor 
Department {Publit' G'Mral's Cot~'ing letter.-'l'he Committee d.esircd that 
WOI'b.8nnoh., an explanation IIhould be furnished by the adminiflo 

tralive department rega.rdIng the varia.tion8 in tlte • percentagell for Ellt.blillhment and Toole and, Plant 
from year to yoa.r in ,-iew particularly of the Auditor 
General'. opin.lon that the exc8IIIICII under the diffe ... 
ent minor heads under" United. Provinces " were dua 
$0 dtltdive blldgeting. 

& Ditta The o,mmitt.ee deaired to molt tlle Views of the Depart. 
ment on the suggestion that details of the allotments 

a 

from the reaerw at the disposal of tbe Pubtic Works 
Departm~ 001l1d lie giVOIl in the Appropriatioa 
Report. 

6 Dit1e Page l!3 0/ tAe Report-patagrapA 31 0/ tAe Auditor 
GeMf'4f, C011ef'ing leuer.~The Committee deaire4 to 
know why the allotment for oertaia wGrk. waa IaDO-
tlolled 80 late ... 26th Karch 1924-

Ditt.e Page 124 0/ J1ae 1reporl.-The Committee delired to have 
an e~planation of the llavingt under" ~nal Woru", 
Bihar and OriMa, especially ",bell an iUoaaI grant 
had Hen l&D.~ioDed under ,Iaa\ bead. 

Ditto Page 1!6 01 1M Report, Nole 1 8'IIlkr A8.m.-1'Jw Oom. 
mi'~elired to know why no formal aJlotmeut w¥ 
made COTer the expeD.diture ill "UHtiolL 

tl DiUG Pages 219-220 oJ ,All Reporl.-The Committee desired te 
kMW what W&II the reuon of the modifications aano-
tlofttl4 alld what W&II the ma.DiRg of a min .. flgu. 
being .holfll .. an additioa, to the pnt. _ , Dit&o Page 222 of tAIl Report.-The Committee desired that 
informatiOll regarding the points reforred to in para-
graph 9 eg) of the Auditor General'. coveriDg letter 
might be fumi.llied to them. 



38 -
II 

No. Department. Points on wllich the C.omtnittce desired to examine 
tho mpresentativell of the varioull Departmcntll. 

10 Home Dopartment Page 93 o/Ihe Ihport-.The Commit~ desired to know 
why' 110 provillion Wall originally made in the budget 
for Census expenditure (Grant No. 35) ia tho Centnl 
Provinces. 

14 

11 Ditto 

121 ~ 

Page 105 rJj lIIe Report-The Committee deeired to know 
why the expenditure on acoount of the Imperial 
Police Servioe Examina'tion in the United ProvinON 
was omored to be met Out of the foes re6.lised from can-
didates in oonttav6ntiol1 of the ordinary rulea all the 
sUbject. 

The Committee desired to know generally the .yatom of 
oontrol of expenditure in areaS under the adminiatra. 
tiofl of the Central Oovernment as thy found that the 
actual expendituJ'(l in thtll!6 areal was i11 all C&8CII leae 
thall the original grant (in lOme c~ oonaldorahly 

(, lOIi8) while at the llame time additional grants had been 
1 asked for from the Assembly at the clOll! of the year. 

lsI Ditto I Page 92 0/ the Rl!porl.-The Commi.tee deeired to kno'" 

II why the adjustment of chargea for printing of CeDI .. 
statilltics wu not made during the year. 

I 
l' r DclpArtmont of Edu- I Page 97 of 'he. Repori.-Th-a Committee dellircd to know 

cation, H6&lth and 'I why the exCtlIl8 expenditure under Grant No. M-B,-

lIS I 

16 

f 
)7 I 

Lands. Emigm.tfon-·-'fi:xternal wu not foreaeen in time to 
obtain an additional grant. 

Ditto : Pa(Je 99 0/ t1&e Rl!porl.--Thf! C"..ommittctl df!!li1'fld tQ kllOW' 
,: who wall teIIpontrible for the omission to provide fund. 

in the Punjab under the above Grant. They obeervod I tbat it 11'811 this exOOlllJ whioh 'Wile reaponaible for aD 
excCIIII over the total vote. 

anee DepILrhnent I Page 1(/1 o/IM Re.port.-The Committoo deeired to have an 

Ditto 

Ditto 

explanation (If the large uvinga under Grant No. 3i-
(,'W'l'enoy. They also desired to diIClla the q1Je8tiOD 
of reduction of charges for remittanoee of treaeure 
with Mr. McWatterIJ and to know whether the improve-
ments in bILlking facilities bad reduoed th_ charges. 

Poge 112 0/ ,he Report-The Committee detlired w knoW' 
why tho loas on circulation of bronZb and oopper coiu 
had nol boen budgeted for, and to have an eXf.lana. 
tiOI1 of the VI.'IIIotiou under .. Loss on Coinage '. 

PIlfC 185 0/ ,he Ueporl.-Orant No. ~AdjU8t1Den. witb 
. I'royinci&J (Jovel'l1menta. The Corrrttrlttee delirecl 

to kn'JW wby the exce&II under this head could Dot hav. 
been foretl&Jn and an additonal grant aaked lor from 
the Assembly. in time. They wanted particularly 
uplanatiWll 01,.~ UoeIIII8 UIICler .. Madru ., • 



No. Department. 

• 

19 ' FinanCe Departmont 

20 Ditto 

• 

211 
Ditto 

22 I Central Board of Reve· 
Due. 

23 Ditto 

I 
24 ' Foreign and Political 

DopJ.I'tment. 

a 
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l'uiuts on which tho Oomrnittce desired to examine the 
reprellODtativDII uf tho varioU8 Dtlpartments • 

• 
II Bombay" and • Bengal". They observed that the 
toW eXC888 waa stated to bo pfrtly due to the revwion 
of assignments to t.he Looal Governments under Rille 
15 (1), (2) and (3) of the Devolution Rules, which waa 
noferred to in paragraph 36 of the Al,iditor General', 
oovering letter and desired to have .. fuOer ezplana-
tion of the oiroUmllta.ncca of tho oaae. 

Page 160 0/ ,he Report-The Committee desired to dilCUII 
with Mr. MoWatters the question of the pouibllity 
of improving the estimates of refunds.· 

Page 224 of Ike Rt.lJOrl.--The C.ommittee dflllired to know 
particuJlU'H about the excess of u,s. 6,19,361 under 
Grant No ... 62-I'*rtJ8t free advanoes" and why it 
could not have been foreseen. 

(Page 308 of the Report-Para(Jf'aph 49 of the Auditor G.M-
ral'8 cuveri'lfIleUer).-The Committee desired to disoUII 
with Mr. McWatters the question of the propriety of • 
providing in the budget lump Rums for expenditure. 

(P(lge H5 aJthe Rep:rl).-The Committee o.bserved that 
the exooss W&II stated to be partly duo to the revision 
of _igomentll to the LooaJ. Governments under Rule 
13 (1), (2) and (3) of the Devolution Rules and with 
refen'nee to paragraph 36 of the Auditor General'. 
oovering letter, desired to have a fuller tlxplan&c.ion of 
the oircumstances of the case. 

(poge 161 0/ the Rep 'ri).-The Committee d8llired to 
havo a fuller explanation of the large exol.'8lles under 
.. Salt-1'efund~" under" India." and the large B&ving 
under .. B(,mlJay ". The exp1a.n&tion stated to have 
00c.'fi given by the Commissione-, Salt, with regard to 
tho formtlr was hardly satiafaot.ory. They also wanted 
to know with refl'rtmce to the explanation under 
.. .8engW" (pagt' Ifl:J of the Report) why the Pl'Q_ 
vision waa tr&llIIferred from voted to non.voted. 

(Page 166 oJ the Repart).-The Conunittee deMircci t.hat 
a. rr.prtlllcntativo of the Foreign Rnd Political Depal t-
ment with, if poIIIIibll" a rtlprtlfClntative of the North-
Wat Frontiel Province Administration should attend 
at a later meeting to explain the important B&vings and 
excesses under Grant No. 74·N. W.J<'.J>. They parti-
cularly desired to know with reference to the note- on 
the top of page 171 of the Appropriation Bepm wh:l.t. 
exactly the Ill't's:m.t system of oontrol over progressive 
expenditure was. Tilt.y ~ wished to dilClI8IJ the 



No. Department. 

16 Foreip &lid Politioal 
DepartlaeDt. 

.. 
Ditto 

4\1 

Pointe on which the Committee dMired to eumiDe tH 
zepreaentati". of the varia. DepuUleDtot. 

recommendation of the Auditor Genen! (paragraph 11 
of his covering letter) about the opening of a Np&I'&W 
Aocounts offioo at Peehawar for the North·Wen 
Frontier PJovinoe. • 

The Committee deaiJed to kIlow genenJJy the l)'liem of 
"onnal of upenditme in a.re&I UDder the adminiltrar 
wn of the Central Gov.mmen, .. they found that the 
act.ual ellpeDditure iD thllltl areae "' .. ill aU C&IN I .. 
than tho original grant (an8 in lOme ..... oonliderably 
Ieea) while at the .ame time additional graDta had beaD 
uked for from tbe Assembly at tJae eloIe of the year. 

[Page 808 of 'h. Report E:Eplafll.diora • (w) ].-Th. 
Committee delired that the reprMentative who w .. 
8t>pearing before them on bekaU of tbe.' Nonh·Wea' 
Frontier Province should be aaked to gin tbelD partir 
oulan about tbe reserve grallt referred· to &ad ",11,. 
luch a prov.isioD W&8 made in the badget. 
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Proeee4bap of the third m"iDg of the Publio Aoooant. 
Committee helcl on Frida,y, the 7th Aagll8t 1811 at 11 a.m. 

SIR BASIL BLACKETT 

MR. AHMAD ALI KHAN 

PRESENT. 

PT. HARKABAN NATH MISKA 

DR. K. G. LoIlOKARlil 

SIBDAR V. N. MUTALIK 

MR. A. RANGASWAMI IYENGAR 

MAULVI BYED MURTAZA BAHEB BAlIADUR 

MR. M. WEBB 

• 
• .. 

. -. Mr. Jukes, Auditor General and Mr. Kaula, Accountant General, Central 
Revenues, were also pre!lent. 

1. With reference to Stat..~ment (A) on page 16 of the Auditor General, 
Central Revenues' Appropriation Report in column 9 of which were given • 
.. excesses over voted grants requiring the sanction of the Legislature", 
the Chairman pointed out to the Committee that these figures represented the 
excess of the actual expenditure over the net grant available for expenditure 
which in some cases was, owing to modifications sanctioned by competent 
authorities other than the Assembly different from the total grant sanctioned 
by the Assembly. The exceRS expenditure that require.d a grant from the 
Assembly was really the excess of the actual expenditure over the latter figure. 
A statement showing the correct figures for which a grant from the Assembly 
should be asked for would be prepared and placed before the Committee later. 

2. The Committee next considered the Audit Report of the Accountant 
General, Central Revenues, for 1923-24. On some of the points· raised in the 
Audit Report they deferred expresHing any opinion till they could examine 
witnesses from the administrative departments thereon. 

S. Paragraph 3 (it)) of the Ad Report.-The Committee were of opinion 
that the attention of disbursing officers should be drawn to the irregularity 
of drawing money from the treasury before it W611 required for disbursement. 

4. Paragraph 3 (vii) ibid.-The explanation of the Resident. Persian Gulf, 
W611 read to the Committee who considered. that the circumstances indicated 
the inadequacy of the machinery for the control of expenditure and IIiI1 ipo-
ranee of financial rul.. • 

• 

5. P(Jf'(I{Jfaph 3 (xi) tbid.--The Committee desired to have a fqller ex-
planation of the circumstances ftom the administrative department concerned • 

• Soe Append~ • 
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They suggested. that the question whetlt.er the Finance Depat'tment should DOt 
make ruleJ to prevent Departments from entering into contrac~ of ta IOn 
without their previous consent, deserved serious consideration. 

6. Paragraph 3 (xviii)' of tM Audit Report.-The Committee understood 
that the Government of Bombay had taken proper disciplinary action and 
iSfJued orders about ·the regular transmission of such fees to the treasury. 
They wished to emphasise the importance of seeing that no receipts were kept 
out of the treasury fer any appreciable length of time. They were also of 
opinion that the suggestion made by-Mr. Kaula that these fees might be col-
lected by means of stamps should be investigated by the Finance Department. . . 

7. Paragraph 3 (xx) ibid.-The Committee understood from Mr. Jukes 
that the new system by which there was a separate accounting officer attached 
to the Department whoso accounts were audited independently had caused an 
bnprovement. , 

8. Paragraph 4 (i) ibid.-The Committee hoped that the s1lggeetion that 
all demands on account of Government dues should be paid direct to the Im-
perial Bank of India, would receive due consideration. • , 

9. Paragraph 7 (xvii) ibid.-The Committee desired to record their opinion 
that the state of affairs at the Muktesar Labora.tory, as disclosed by the report 
of the Accountant General, United Provinces, reproduced in this paragraph, 
was very unsatisfactory. The Auditor General stated that the Director of 

\ Commercial Audit would inspect the accounts tbis year and make recom-
mendations as to any improvement of system cODsioor,·d nI'lCf:8Sa.ry by hinl. 
The Committee dC8:rt:d that a re}Jort should be placed before them the next 
year and hopld that it would show an improvement in the state of affairs in 
the laboratory. 

10. Paragra1Jh 8 (x) ibid.-The Committee noted that the amount oVer-
pa.id had been rfcov(,r(~d and that adequate steps had been taken to prevent 
the occurrence of such oVt:r-paymt'uts ill future. 

(The Committee adjourned at thiR stage t:ll a-:w 1'.M.) 
11. WhC'n the Committre met in the aftt-rnoon, they cons:u<red the 

-Ap ""db: I. &solution of the (loVt~rnmellt. of India· (No. :i:i65-A. of April 1920) regarding 
tA~ the report of the last Public A(coun.ts Committee and the memorandumt cir-

Do cutated showing the 8el.:(·n ta.kt'n by Govfrnment 011 the recommendations 
in that report. Mr. McWath,rs, Financial Secretary. was present. 

12. 'Mr .• Tukesmadeastatemcmtwithreferencetoitem No.1 in the memo-
randum regarding the question of promulgatin.g a Ket of rult's to assist the 
watching of grants. The draft rules submitted for consideration by Sir 
Frederic Ga.untlett had been ('jrculated and the opinions of all Departments had 
been collected and were at present under collsideration by the Auditor General. 
As however a similar set. of rules had been in force in the Punja.b and the United 
Provinc.es for s~me time, it was thought deBira.ble to await the results of their 
working in those provinccs. The Accountant·General, Punjab, had su«gested 
certain improvenwnts but no rt'port had yPt been receivf!d from the United Prov-
inces. III, the latter provincc, however. fairly ext~II,lIive experiments of aAother ( 



48 

8y,atem had been made by Mr. Jl.ikrs <bIting t}l('; past year whereby the adminls-
tr&l.tivc authorities could get informa!on about the state of expenditure much 
earlier than 'they could under the present system. Similar experimehtal Pay 
and Accounts offices bad also been instituted at Calcutta, Bangalol'C and Delhi, 
and it was for cons:dcration whether this system should be expanded or 
Sir Frederic Gauntlett's scheme given a trial. The Committee noted that the 
matter was sHI undor examination and hoped that Bome definitiJ arrangement 
would be arrived at before the next year. • • 

13. With rderence to item No. 11 ibid the Committee decided to examine a 
rilt>resent.ativo of t,he Railway Board on the now proccdur~l when considering 
the Appropriation Report of the Accountant G011eral, RaIlways. 



Depa.nment. 

I Department of lniua· 
. trieland Labour. 

S Depanment of Indua. 
Vies aod ;Labour 
(Pu)'lio Works 
Branoh). 

a Di$to 

, Ditto 

• D1t&o 

C Central Board of Re-
vonue. 

Ditio 

IDddlkieland Labour 
~ment (Indian 
SWell J?epaRm ,nt) 

APPENDIX. 
J' 

Pointe on wbioh the COMnlittee dt!8ired to ezamme the 
repreaenta\ivt!8 of the variOIll Departmenta. 

PtM'lJfl'tlpTt 3 (~i) oj 1M A,"," .Beporl,-The Committee 
deaited ~ have fuller partioulars regarding the ad • 
vance of money referred to in ,hie paragraph. 

PartJgrdp/t a (um) eo (:r#tJi) oJ tAt ..4.tItlit RtJnrl.-The 
Committee detlired to have fuller particulal'l 01 these 
caeee and to know whetber &ny atepi had been taken 
to improve the dofecta of aystem, if any, that allowed 
8uoh irregularitie .. 

PGragrapl, '1 (vi) (6 and 7) o/tTtt Audit Re,orl.-Tho Com. 
mJUee desired. to know what aotion the Government of 
India had taken in the matter. 
, " PtJrGIrapl '1 (z') o/IA!! Reporl.-The Commlttoo dMired 
to know wh6ther tho state of work ahowed any im-
provement at preaent. 

The Oommittoo dealred to have a fuller esplallation on 
the mattera referred to in pll.ragraph 8 (,,) of tbe report 
and paragraphs 16, 17, 18, 19 and 20 of tbe Auditor 
General's letter forwarding" the Audit Report. They 
deaired that the Chief Engineer at Delhi or a represen. 
tati\'e of hia mightl be _cd to appear before them 
if ~ble to explain the irregularities under It Delhi 
Qi\'il Works." 

PGf'fJlftJ1" 3 (ztJi) Gnd (lIVii) 0/ 1M Aatl" &porl.-The 
Committee wiahed flo have fuller partioulare. They 
dealred that, if no information W88 av'ailable here at 
present, the Central Board of Revenue .hould invt!ll· 
tigate the matter and report the faota of tbe Oale 
later. 

The Committee desired to ha\'e fuller information &boo' 
the O&Bel referred to in paragraph 20 (/) &r&d (g) 011 
pages 101.102."f ~he Audit Report. 

The Committee derdred to diacUSI with the repreaentative 
01 .he Central Board of Revenue the queation of the 
audit of ouatoma receipt. referred to in paragraph '29 
of the Auditor General's letter forward.iDa all the 
A.udit Bepon. ~ the Secretary of State. P,. 98. ~l11.-The Committee desired that a 
memorandum showing what action had been taken 
on the repreaenu.tiona made to the Chief ControUer 
of 8toretl by the Audit Officer .bould be plaoed before 
them at an earl, date. 



Department. 

10 Home Department 

11 Ditto 

it foreign and Politioal 
Department. 

l>itto 
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• Points on whioh the Com.mitteo desired to 
examine the tepresentativ88 of tho varioua 

Departmenta. 

Paragraph 3 (viii) 0/ tM Audit Reporl,LThe Committee 
de.iJitod to have a fuller expla¥tion of this 0&811. 

Pu.ragraplt 9 (vii) 0/ 'Ae Audil Reporl.-The Oommittee 
desired to know why the pay of the Sub.Regiltrat 
IIhould not be at; a hed figure without oommiuion. 

PfJragrfJplt 3 (il) of tht Audit R'porl.-The Committee 
undentood ~hat the Foreign tala. Political Department 
desired to have an opportunity to ell:plain the matter 
to the Committee, and deferred expraasing any opi-
nion on it till they had heard a representative of that 
Department. 

Paragraph 3 (iii) o/IM Report.-The Colnmittee deelrecl 
ttl have .. fuller extfta,Dauon of the oue and to have 
information &II regards the nature of the private fundi 
referred to and to know whether there were any cnher 
funda of a similar description in the province. 

Paragrap" 3 (v) (.ni) 11M (:nl') 01 eM Reporl.-The • 
Committee de.ircd to have a fuller ezplanatioa of 
the oiroumatancee of the cue. 
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Proceedings of the fourth deeting of the Public Aocount. 
CO. .. *_ he1dOD Saturda.y, the 8th Au.gust UHa5 at ':1 
a.m. ' . oJ' ". ',,) ~:: 

PRESENT : , 
Sir BASIL BLACKETT, Ol,aiffllan. 

Pt. 1t\J~KAtiiN :NAT~ MISRA, 1 
Dr. K. G. LoHOltABE, 

Sardar V> N~, MUT~LlIC, 
Mr. A .. ,B.ANOASWA){IlYANClAR, ~ 
MauNI SYed l\fbwrl.'zA 'Sah~b' Ba1i~clur, 
Mr. }J. WEBB. 

Member,. 

Mr,'Jukes, Auditor Gener~l and Mr. KauIa, Acoountant ~eral, Central 
Reveg.~~E!, ,'V~,!a,lsP'presedt. ' , 

. t" A'f'tlie" irt:Vitll.tiotl riftbe Chainnan, Mr. Kauia explained in detail the 
~ main MJgg~ons made .in the Auditor General's report of the enquiry, 

conduc~ into the po88ibiUty .of imprQving the Indian Appropriation Reports. \ 
He was questioned &y ,tt.e.ChairmaD and 1IGme members on points of detail 
in connection with the proposed procedure. 

• Apr end ix 2. The Committee then considered the summary- of the ~ that had 
IV. been circulated to them by the Finance Department, referring to the Report 

wherever neceSBary, and approved the main outlines of the proposed procedure. 
It was suggested that the separate audit report to the Executive Government 
which was proposed should al80 be presented to the Public Accounts Committee 
in the first year and it would be for the Committee to decide whether it would 
be worth their while to scrutinise it every year. The Committee understood 
that in the Appropriation Accounts the voted and non-voted heads, though 
shown together would be distinct from each other and that all excesses or savings 
under Bub-heads would be brought out and explained in the footnotes to the 

• Grants. They were of opinion that tbt original grants and the supplementary 
granta should both be given in the appropriation accounts in a clear form. 

S. As regards the question of certificates raised in Annexure 6 to the 
Deport, they thought that there was no need to change the present practice, 
but where the accounts were prepared by an officer other than an officer 
under the control of the Auditor General, a certificate should be given. The 
Committee desired to add that they attached partioular importance to stores 
accounts being given in the Appropriation Account in caaea of importanl 
stock, and they suggested that the Finance Department should couider the 
,eneral procedure' with regard to these accounts. On all the other points of 
detail in the Report they desired to record their general approval subject to 
detailed IICrutiny by the Finance Df!partmeI!-t. 
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4 .. The":' Committee desired that the Finance Department should place later 

before them a memorandum'" rega.rding~he present procedure and the proposa1.5 
for the' audit of the Secret Service expenditure. 

5. The Committee wished that an expression of their appreciation of the 
help rendered by Sir Malcolm Ramsay, the· Comptroller and Auditor General 
of the United Kingdom should be communica.ted to him by the Chairman. 

6. The Committee also desired to record their tlhanks. to' Sir Frederic 
Gauntlett and to Mr. Kaula for the extremely valua.ble Report plaCed before 
them, and the thoroughness with which it was co.mpiled.' 

7. They then considered the report of the Home Auditor of Indian Accounts 
on the High Commissioner's accounts for the year 1923-24 along with the ex-
planations furnished by the High Commissioner on certain points raised therein. 
They desired to have an explanation of the March expenditure referred to in 
paragraph 8 of that Report, if such an explans.tion could be given here by a 
representative of the Commerce .DeI)artment.. ..' " ! :., ':.' , .,' , 

8. With regard to paragraph 10 of the Report· .th'e1 expleBsed· tlle' llbpe 
that the Auditor was satisfied that there were no other payments ohargeable 
to local IUJ¥ls but paid from. general r~ven\les. t' 

9. They desired that the Finance Department should preps-re and place 
before them a statementt showing the yearly recoveries from enemy ships up 
to date. 

. 10. With rega~ to paragraph 18 of the Report it was understood from the. 
'n~h Commissioner that the practice of the purchases of supplies fot the Ir~q 
Admillistration by the Dir~ctor. General of Stores had ce88ed~ but in future 
cases t,he stores would be supplied through the High Commissioner'to depart-
m,entsand admi~istrations under the Imperial Government; arra.ngeix'lents 
would be made at the time the service was undertaken, for the adjustment'of 
charges on the lines usually fonowed a8 between one Governmellt department 
and another. 

• Appen:Ult XII. 
tAppmdjx IX. 
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ProceediDIS of the fltth meeting of the Publio Aocounts 
COlDmittee held OD the 10th August 182& at 11 a.~. 

PRESENT: 

Sir BASIL BLACKE'l"l', Ckairman. 
Mr. AlqlAD ALI KHAN 
Dr. K. G. LOHOKABE 
Sirdar V. N.tMUTALIK 
Mr. A. RANGASWAMI IYENGAR 
Maulvi SVED MURTAZA Saheb Bahadur 
Mr. M. WEBB 
Mr. H. G. COCKE 

I ,Members. 
I 

1 
Mr. JUKES, Mr. RYAN and Mr. COBURN were also present. 

1. The Cammittee considered the Appropriation Report of the Accountant 
General, Posts and Telegraphs for the year 1923-24. , 
Paragraph 4 oJtke RepMt.-

2. The question of appropriations in aid was reserved for furth&':' discussion 
in connection with the main question of whether gra.nte .hould be shown 8.8 
gross or net. 
PGrag1'aph 5 oj the Reporl.--

S. Mr. Ryan explained that steps were under consideration for asRociating 
the Department more closely with the preparation pf the budget from the 
next year. There would probably be a regular budget section in the office of 
the Director General, Posts & Telegraphs but as the Accountant-General waR in 
Calcutta and the Director-General in Delhi, the position was still difficult and 
a fully satisfactory solution could not be hoped for till both the officers were 
at Delhi. 

4. As regards the propriety of providing in the Budget for appointments 
kept in abeyance, Mr. Ryan explained that it had been decided that no provision 
would be made in the future for such appointments. The Committee thought 
that this was desirable as a general rule in .he caRe of all DepartmentR and that 
it should also be laid down that if it was decided to revive such appointments, 
action should not ordinarily be taken without the previous approval of the 
Finance Department. Under the new system of preparation of Appropriation 
Reports which, the Committee trusted, .. would be extended to the Posts & 
Telegraphs accounts at an early date, any excess in a sub-head due to the 
revival of posts kept in abeyance would naturally be brought out in the Appro-
priation Report. 
Paragraph 6 oj tke Report.-

5. Mr. Ryan explained that the Department had accepted the Accounta.nt 
Genera.l's view8 as to the irregula.rity committed by the Director General in this 
matter, and steps had been ta.ken to prevent the recurrence of such irregularities. 
It wu understood however that in cases where the revaluation of stocke was 
likely to have a eerious effect on thefinanceB of the Department the lou 
might have to be spread over a numbet\ of yean. 



• 
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l'M'tJfJrap'M 8-10 oj tke ApproPnotWn Report:-
6. I~ was explained to the Commiaee that the statement given in p,.ra-

graph 8 could not really be treated as a profit and loss account, as it excluded 
eertain items which had to be included in any proper profit and loss statement. 
A commercial system of accounts was introduced only with effect from 1st April 
1925 and in the estimates of 1925-26 an attempt had been made to give an idea. 
of the results of the working of the Department, though final decisions on all 
matters had not been arrived at yet. • 
Paragraph 12 oj tke Report.- • 

7. The Committee understood that the recommendations of the Posts 
and Telegraphs Committee were expected to result in a considerable saving in 
the Telegraph Branch. A drastic modification of policy was hardly possible 
though a change of staffing, etc., leading to savings in expenditure was under 
contemplation. The Committee trusted that all poasible efforts would be made 
to secure economies. They desired to examine the Director General, with 
regard to the working of the Radio systems which were stated to te working at a 
loss. 
Paragrap",,13 and 16 oj the Report.-

• 8. The Committee decided to discuss these paragraphs with the Director-
General along with the points raised in the memorandum· furnished by the 
Department of Industries and Labour on the effect of increase of rates and of the 
condition of trade on postal revenues. 
Paragraph 17 oj the .fleport.-

9. The Committee did not desire to pursue the question of the rates of 
press telegrams as it was one of policy rather than of accounts. 
ParOlpaph 20 of the Report.-

10. The Committee desired to discuss the general question of· telephone 
receipts and expenditure with the Director General and in particular the pos-
sibility of introducing a measured rate system which it was understood had 
proved a success in Madras. 
Paragraph 2J oj the Report--

II. Mr. Ryan explained the present position with regard to the proposal 
to transfer control of the Indo-European Telegraph Department from the 
Secretary of State to the Government of India. The Committee trusted 
that the matter would be presstd to a speedy conclusion. 
Paragraph 28 oj the Report.-

12. As regards the question of splitting. up of the Indian Poste and Tele-
graphs vote, Mr. Ryan thought that a further subdivision was impo88ible 
until the accounts had been really and fully commercialised. 
Paragraph 30 oj the Reporl.-

13. The Committee discussed the question of the excess of post· office 
contingencies with Mr. Ryan who explained that about half of the excesa was 
due to lIo change in the system df recording the expenditure on unifor~s which 
--.---.--.----.-. --·-.Al\pendi~vi--·-·-·· ----.---

• 

• 
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ao 
waa not reported by the AccountS Officer to the Direotor-General in. time lor 6 
re:appropriation to be sanctioned. t.1I r~gards. th~ rest, he ~sk~ tJJ.e, Com- , 
~tt.ee to remember that the gra.nt for contIngencies Ul the' budget for. 1923-24 
'w,,", 20 per cent. less than in 1922-23, though he woufd not 'deny that' to 
8QJne extent there had been a 'failure in controlling exPenditure .. He: hfi.nded .110 circular issued by the Director-GeheraI on the 2:5thMay'19~5 Which he 
hoped would re!lult in a. better control of expenditUre. 
'J?aragraph :i1 of the Report.-

14. It Will admitted that the budgeting in the particular yeHor was defective 
~ut Mr. Ryan hoped that the new system of budgeting would avoid such 
nistakcs. 

Paragraph, 37 oj the Report.-
15. ,It was suggested that' only ,such major workil BSbad been specif\ca,lly 

approved on' detailed, estimateS; shoald be induded in 'the budget; a.nd that 
there ah.olild l6e'separate provision for unforeseen"expenditurtnmd for minor 
works. The Committee 'decided 'to' diecUss' with' the Diretl1lor-C'eru!ral the 
p088ibility of improvements in the estimates of capital expenditure. 
Paragraph 39 oj the Report.- '-

f 

"16.'Mr~ Ryan eXplained that'these irregular re.l&.pphipriations had het'n 
eanctioned under amisapprehellRien which, Mr. Jukes pointed out, was not 
quite tmre8080nable in'view of1the'wording oh:ule'52'(2) of the Legislative 
Rules. The Committee understood that it had now b~n lha.de quite Clear 

f to all the Departments that re-appropria.tions from one grant to another were 
illegal. They noticed however that the re-approptia.tions detailed in this 
paragraph were really unnecessary as' the total amoUnt thuS :t1'arisferred to 
Grant No. 10 waeless than the sa.ving~ in ,that grant. 
Paragraph 4f) (iv) oj the Report.-

17. The Committee desired to have' an expla.n~tibn of the change of 
classification mentioned in clausp. (iv) of this paragraph. " 

lB. In the detailed examination of the apprqpriation accounts th~ Com-
mittee noticed that in a number of cases re-appropriations had been sanctioned 
at the end of April 1923, that is, immediately after the' Budget had been 'paRsed. 
They desired to know whethenWD ~xplana,tioneo1Jld be furnished. to them 
about this. 

'19. The Committee felt that it would have been helpful to them if an 
ex}lianation of the difference between tM original estiinates and the actual 
expenditure had also been given in the Appropriation Report. They hoped 
,tha.t the new, form of the R«,lporl: would remedy ,this defect. 

iPage33 of't1ae 'Repott.-
20. The Auditor Genera.l in paragraph '17 of 'hie 'l~t~had brought 'to 

the notice of the Committee the fact,that the savings 'tinder the 'heM" MII.in· 
'.ienaJice and repairs of buildings" were about 75 per cent. 01 the e~enditure 
,and t~t the inorease in 'March 1924 did notappe&.l' to have b~ED justified. The 
:CO.mmitteellQticed that the actual expenditure 'was very nearly equivalent to the' 
original estimates. Mr. Ryan explained that the additional Pl'QvWoQ 



made in March 1924: was needed and llOuld have been' usefully 'pent bu.tnd . 
dennitDdeoisipn as to the need for "d,ditiQnllol fun<ij! was .. reached until the 
beginning of. FeblUllory and orders: w~re._ued, too late wr the work to be 
done. l:iefore the end oithe (lftici~l yeltor. .:.:, 

Page 34 of the Report. Explanation (III)' (6).-

21. It was noticed that the actual expenditure approx1matcd very close-
ly to the original grant and that the redootionmadetin .Mareh 1924 was ap· 
parently without justification. Mr. Ryan explained that this 'PeBuotiou'had 
been mo.do on the advice of the Accoll,ntaat General, Posts and Telegraphs in 
distributing a lum{l cut, of 7 lskhs made under the ordera of the ~'inance De-
part~~nt !~eri t~~ revise,d estiDl80tes were presented. 

Pagu 3fJ---J'1 of IAe Repon.- . 
22. The Committee noticed tha.t the briginal grant ander the heads 

"Stores and Workshop Establishment" was Rs. 6,91,030 and that the expendi-
ture was Rs. 9,76,548. This was covered by reappropriation but the Com-
mittee ~ired the Financial Adviser to give.them an explanation later of the 
large divergence between the original grant and the actual expenditure. 
Page 38. Errplanotion (11) P&rograph 20 of tlu3 Auditor General','letter.-

23. It was explained by Mr. Ryan that this wa~ due to a mistake in 
the offioe of the Controller of Printing. • 
Page 38 of the Report, Explanation (111) (4).-

24. The expenditure under "Stores" was 48 pointed out by the 
Accountant General over four times the original grant and it was explained 
by Mr. Ryan that the exccss was due to a misclassification of charges as 
between this head and" Contingencies ". on both of which taken together, 
there WOos a saving. 
Page J9 of the Report. Item No. (1) (4).-

25. The Committee desired that the Financial Adviser should e3cplain 
to them later the reason for the large difference between the original grant 
and the actual expenditure. 

Page 41 of the Report. Item f.1 Expenditu.re in EnglaM. Paragraph 22 oJ 
the Auditor General', leUer.- . 

26. It was expla.ined that when the Budget was framed it was understood 
. that no payment would be due on this account during the year 1928-24. 

• 

It was only in August that it was intimated that the parment of £22,000 
would have to be made. 

Page 43 Explanatton 1 (7) MainUnahCe,oJ buildings and tekgrapA Urte8 .. -
27. The Committee noted the actual expenditure was four lakhs over thu 

original grant to which an a.ddition of 8lakhs had been made by re-appropri- , 
ation. They desired the Fina.ncial Ad,;ser to give them an explanatory note 
OD this point • 

• 



Page 43. Ea:1JlaftcClort I (it}).- I. 

28. It was explained by Mr. Ryan that the tact that rebatea·should hAve 
been allowed to Railways in respect of free passes supplied by them to main-
tenance establishments was overlooked. The Committee desired the Financial 
Adviser to give them a fuller explanation of this later. 

Page 44. Expla,.,at~ (111).-
29. The Conunitfule desired to express the opinion tha.t the delay in this 

case was unsatisfactory. 
Page 47. E~7UJtion (i) under" Deductions ".-

30. The Comtnittee desired to discuss with the Director General the remark 
of the Accountant General that the capital requirements of the year were 
not accurately estimated by the administrative authorities who succeeded iu 
getting more !polley for Capital Expenditure than they could spend. , 



ProoeediDgB 01 the 8ixth _ .. tiDe 01 tile PubUo AooODllt. 
COmmittee, held OIl the 11th AupH lH5. at Ua. III. 

Pm!:SENT: • Sir BASH. BLACKETT, OhairtnaA • 
Dr. K. G. LoUOKARE ! 
Sirdar V. N. MUTALlK 
Mr . .A.. RANGASW.uuIYE'NGA"a 
Maulv.i SYJi:D MU&TAZA. Saaeb Bahadur M.ember& 
Mr.M. WEBB 
Mr. H. G. COCf[B 

."Mr. Jukes, Mr. MoKernan tAcooun'tant Genera'l, Posts andT-efegrapb:e), 
lIr. Ryan and Mr. Coburn were also present. 

1. The Committee first disoussed with the Direotor General, Posta anel 
Telegraphs (I1r. Roy), the points that they had 1eserved for disoussion with 
him in their previous meeting. 

2. The Director General made a 'ff'!;atement regarding the 1088 inourred ill 
oonneotion with radios. The Committee desired that the question of ohargil g 
f-ees for services rendered by radio offioes to shipping (e.g., broadoastirg 
informatioJ1 regarding the weatheil') .and to other departments should t. 
oonsidered. 

3. The Direotor General W'&8 al80 ~xamined on the question olpresl 
telegram rates referred to in the Appropriation Report. He was of opinion that 
the press husine88 in India was in its infancy and that they would not be \Veil 
advised in increasing rates at present. The ratio of p1'e88 to ordinary r.a.tes ia 
India was pmotioallythe aame as in the United Kingdom. 

4. It was explained by the Director General that the question of improv-
ing the estimates of capital expenditure was at preseQt under consideration. 
He added that it wa.s very diffioult to make accurate estimates as the 
aotual expenditure depended in many cases on factots beyond too control of 
the Department, for example variationIJ in demands of the Railways and. 
Military Departments for whom too ~08t8 and T~legra.pbs DepartlOOnt did 
lome work, delay in receipt of essential stores required for work, eta. 

5. The Finanoial Adviser WOAI not in a position to give information about 
~he various points on whioh he had been Mked to furnish an explana.tioll 
later. He stated that he would put in written memol'&ndum for the oonsidera-
tion of the Committee 80S early as practicable. 

6. In oonneotion with the question of the oontrolof the Assembly on ex-
: penditure the Committee discussed the question of oontributions from States 
I and private persons being shown as deduotions from expenditUl'e and 

1
liot as itltms of revenue. It was pointed .. out that if the recovery waa 

e.l4151FiaD . 
• 

. . . 



Dot made, the aotua.l amount spent 'Hould have to be found from grant'" 
voted by the Assembly. The Committee reaerved the point fur further 
disoussion, a.s it was only a partioular case of tho main question of whether 
grant should be shown as gross or net. 

7. The Committee next co~idored the Audit Report of the Accountant 
General, Postll anp Telegraphs, for 1923-24:. The Director General gave 
details of the actio\\ taken by the administrative authorities in matters in 
whioh the Committee desired further information. 

8. Regarding paragraph 4: of the Auditor General's oomment t.hat the 
number of cases of fraud and embezzlemont mentioned in the report had 
risen from 5 in 1921-22 to 13 in 1922-23, and to 24 in 1928-24, the Director 
Q"neral stated that there had been a deorease both in the number of offitlials 
oonoerned in these embezzlements and in the total amount involved. He 
also added t'hat the total amount of frauds, cto., was leli8 than ·01 per cent. 
of a.ll the oash transactions of the Departm(~nt excluding insured letters. He 
had decided to wait till figures were available for 1924-25 before iBSUing a 
futther <.'ireula.r as suggested by the Auditor General. . , ~ 

Paragraph 4 of the Audit Report.-
9. The suggl1Ht.ion was made that, in order to prevent savings bank fraudil, 

it might be worth while; where pa/:18 books had not been presenwd at the Head 
Ofiiotl for being writt.en up for a long time, for that office to try to get into 
touch with the depositor by tlCndil1g him a statement of aceounts or in some 
other way. The total nuwber of acoounttl was ov~r 2 milliOil amd a general 
rul" of til is !lort would be llxpensive. It was explained however that the 
Direct.or General and the Al'countant Oeneral, }lO!lttl and 'l'elegraphs, were 
taking RtepR to prewnt frauds by improved inspection. 
Paragraph 9 (2) ibid.-

10. The Direotor General explained that h.e had issued a circular requiring 
periodical certificates regarding the existeace and solvency of the sureties. 
It appeared however that the ccrt.ificate was from the ofticial himself. The 
Committee thought it would be preferaWe to bve certificates from some other 
oompetent authority for instaMc, the reveo'lle authorities of the district. 
Paragraphs 18 and 19 ibid.-
Paragraphs 4 and 6 of the AUilitor GmeTal's-:retter:=" 

. 11. The Direotor GeDeral explaiD~d that aeourity Was not requi~d from 
aCJountants and oooouata olerb as they were not Nquired to keep cash in their 
cu~tody. The Committee were of opinion that the whole question of the proper 
amount of security to be taken from the Posts and Telegraphs officials should 
be carefully considered as they were inclined to believe that there was room for 
impro\tement. . 
Paragraph 23 ibid.-

12. The Committee were lIolMwhat lIurpriaed to find that when the 
Government of India had refused to lIahOtion an inorease of subsidies, the 
Dir"ctor General ha.d taken action which had a direotly oontrary effeot by 
authorising payments to the oontractol'l a~d oharcing them as oontingenO 

t 



• • ohargcs. Thp, Director Gelieral offered to put in a fully explanatory statemctlt 
on whioh the Committee oould examine tim later if they liked. 
Paragrap'h 24' ibid.-

13. ThE' Committee were not sat,iRfied that the mere fact that an officer ha d 
retired betweon the date of committing an inegularity and ita discovery, was a 
sufficient justification fOl' not taking any disciplinary action at all in the mAtte!). 
When m'lUcy was lost to the State through his irregular acti~.they could see 
no obvious ,'eason for not considering whether any part of such sums should be 
rer;overed from him in spite of his having'retired. • 
Parngraph 28 ibid.-

14. It was understood that the 'canal authotities had since agreed to pa1 
the cost of th~ erection and dismantling of the line. 
Paragraph 29 (d) ibid.-

If). The Committee were not satisfied that stronger discin)inary act.ion 
should not have been taken in the caMe of the officer who signed a certificat.o 
inconsistent with facts. A high office! of Government like a POllt Master 
General was expected to be aware of his responsibilities. . ' 
Paragraph 46 ibid.- • 

16. The Director General explained tJ\a,t at present. no motor mail ,service 
in India' except at Calcutta was working departmentally and that in Calcutta 

·too tbe service would be on con~r~ct frOI'Q September. The Committee note d 
that the action of the Audit Officer had resulted in the contract rate at Calcutta • 
being rt'.duced from 12 annas to 10 annas per mile. They were not quite 
satisfied that there had hf'.en enough effp.ctive eompetition in the past to prcvrnt 
the rates being unnf'ct',MBarily high. It was understood however that. tlltl 
depaItmental authorities were now fully aware of the importance of watclling 
contract rates in Ol'der to see that the amounts paid were not apprecia.bly 
higher .. than the cost that the depaltrnent would incur if t,Ile work was done 
de}lartmentally. The Auditor General pointed out that if all the suggestions 
!pade \n paragrapb 48 of the report had been carried out, the work at Calcutta 
might possibly had been done cheaper than under the new contract. The 
Director Genera.l said he would put in a memoramdum later giving a full 
explanation of the new contract. 
Paragraph 4.9 (1) ibid.-

17. The Director General was required to put in a further memorandum 
on the subject giving a full explanatit>n of the circumstances of the case. • . 
Paragraph 50 ibid.-

18. The Committee noted the conclusion of the Accountant General, Pos: >! 
and Telegraphs that the confidence reposed by Government under the neW 
travelling allowance rules in .he declarations of he Gov. rnment Be vanta 
making claims and in the scn,e of re,:;pollsiLility of the controlling officers hd 
been found to have bel:n misplaced. It was understood hat the Auditor G~~ral 
agreed with thiR view. The Committee trusted that Government would con-
aider the deshability of taking steps .0 remedy thiB unsatisfactory state of 
atrain. 



l'afagrtipl 52 (S) ilMo"-
190 It was understood that the- '!ltrestion of having the headquanerIJ dI. 

two of the four officers removed elsewhere was at preaent tmder COD8iwation. 
PMagrflPl61 Wo-

roo The Committee endOl'llei generaDy tlut conchmions- of the Acoonntant 
GeAeml !e~ tae fi.xing of initial rates· of pay nen scales· were revised and 
tnmed that tuey. would reeeive atteD.tioo iA aU departments. ",hell: similar 
wee· 'tVfte being cor.sidered in future. 

P",.,apl66 ihitlo-
210 The Director GenemI thought that the advertisemenf.8· on teregrapn 

forms- would proubly OOJDe to an end in the near future as further tendem did 
not seem to be comilla iL The Committee desired to express the opinion that 
it should be wnsidered whether, in view of the insignificant amount uf revenue 
ebtaiaed, it was worth wlUle to CQntinue thia system. 

4. 

Poragrapl 66 tbid.-
22. Mr. Ryan explained tltat tire tetaf value of stores baIancea had de--

l1'eued considera.bly since 1922. The baladce 'Were ga folloWB:- • 
, Lakbs. 

Ead of Match 1922 

End of March 1923 

Eild of March 19la4 

:hd of IWeh 192~ 
Por •• p" 22 ol.A.uditor Generol'. lettero-

: lmdwdmg .... , . j mobilization storell 
210 f211aJeha). 

1S8 

23. Mro Ryaa e:xplained that the rates of travelling anow&ncee in the 
Po&ts an.d Telegraphs Department were under consideration and it was not 
(lontemplated that these rules, any more than the preaent, would result in. the 
allowances beCQmillg a HUlCe of profit. ' 
PGt'OfJ'apl20 "0-

240 The Committee understood that the Government of India had con~ 
6rmed the original orders of the permanent Director General. The Committee 
trusted that audit officers would bring to their notice any cases in which tlw 
.diIciplinary action reported to them was aJ!.ered later. 
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Prooeedlng. ot the "v_til meetblg of the Public ACCOllDta 
COllUDittee, held OD Thutsday, the 13th August 1895, 
.. tOll a..m. 

PRESENT; 

Sir BASIL BuClCE'M', Ohairmafl. 
Dr. K. G. LoROKABK , 
Sardar V. N. MUTALIK 
Mr. A. RANGASWAMI IYENGA.R Member,. 
Mr. M. WEBB I' 
Mr. H. G. COCKE 
Kumar GANG ANAND SINHA 

• 

1. The Committee examined the following witnesses :-
Mr. Chadwick, Secretary, Commerce Department. 
Mr. McWatters, Secretary, Finance Department. 
lIr.eLloyd, Member, Central Board of ~evenue. 

• 

• 

2. After hearing these witnesseB, the Committee were inclined to think 
that it waR necessary that Government should consider carefully whether 
measures should not.be taken for a closer control of expenditure at headquar~ 
ters by arranging that statement!! of expenditure under each grant Rhould • 
be 8~nt periodically by the disbursing officers to the Department at headquar. 
ters which, by asking the Assembly to vote the original grant, accepted final 
responsibility for watching the expenditure. These report& might be asked 
for quarterly in the earlier half of the year but in the latter half it would pro~ 
bably be necessary to have them sent monthly 80 that the actual prograM 
of expenditure could be watched with the object of ~eeing whether an addi· 
tiona! grant was necessary in any case or whether excesses in any particular 
circle of account or in any particular sub-head could be covered by reappro--
priation from savings elsewhere in the same grant. 

3. The Committee discussed with Mr. McWatters at 1engtJ:J the important 
question of procedure in connection with the reserve at the olilposal of the 
Finance Department. The decision was left open for the moment, 8S they 
considered that this was a matter which required further careful investiga· 
tion. • 

4. They agreed with Mr. McWatters that the Central Board of Revenue 
.bould be asked to look more closely into the question of estimates of refunds, 
.inee a very large portion of the total aUlount of refunds was in connection 
with subjects for the adminis1Jration of which the Board was responsible. 

5. Mr. Lloyd explained that the Central Board of Revenue was at present 
getting quarterly statements of expenditure for the grants for which they \Vere 
responsible and that these were usually received about 5 weeks after the close 
of the quarter. The Committee desired that the Boald should consider 
whether this period of delay could not be abbreviated, and whether it would 



, . 
, . tlOt be mote uBeful to obtain figutea monthly in the aeeond hall of the yeat. 

They also wished the Board to take 8~8 to see ~t these statements includ-
ed accounts adjustments also. 

6. The ('"ommittee also discUS8ed with Mr. Lloyd the question of in-
creasing the checks on Customs receipts. As the subject was of the utmost 
importance, they trusted that steps would be taken at an early date to 
devise machine. which would be adequate to exercise a proper check on re-
ceipts and to prevent,.frauds. 

Proceedings of the eighth .eetiq of tJae PRbllo Accounts 
Committee, held Oil Friday. the lAth Aups' 182&i 
at 3 p. m • 

• PUSENT: 

Sir BASIL BLACKETT,OAairman. 
Mr. AuIllAD ALl KHAN 
Dr. K. G. l.OHOKAR.E f 

SardarV. N. MUTALlK 
Ilaulvi Syed MURTAZA Saheb Bahadur 
Mr. A. RANGASWAMI IYENGAR 
Mr. M. WEBB 
Mr. H. G. COCKE 
Kumar GA \OA 'lAP SI'IHA 

1. The Committee examined the following witne8888 :-

Sir Denys Bray, Foreign Secretary, 
Mr. Copeland, Revenue Commissioner 

• North-West Frontier Province 
Mr. Fitze, Deputy Secretary 
Mr. Higgs, Assistant Secretary 

1 Foreign and j Department. 

Mr. Sloan, Deputy Secretary, Home Department. 

Mr. Bajpai, Deputy Secretary, Education Department. 

• 

Political 

2. Sir Denys Bray explained the circumstances in connection with the 
8ailction, in 1919, of the advance of a laktt of rupees for rebuilding the Fon 
Sandeman Bay.aar, referred to in paragraph 3(ii) of the Audit Report of the 
Accountant General, Central Revenues. The Committee agreed that in the 
circumstance explained the action tAIoken by the Agent to the Governor-
General in Baluchistan could not be considered open to serious objection. 

3. As regards the exoe~ expenditure in the case of granti to the Rajkumar 
College, Raj~t, and the Aitchison College, Lahore, the Committee were inclin-
ed to agree with Mr. Fitze that it wa'l de~irable to abolkh .he system by 
whioh the staff were allowed to draw their !'alaries from Government in the 
1irdt instance. The same question waOJ raised in the report of tbe Fublio 



• 

. ~9 

Accounts Committee on the accounts of the year 1922-23, and the decision· 
of the Government was that a month~ recovery from College funds of the 
actual amount raid in the mont,h in excess of 1/12th'of the annual subvention 
should be made. The Committee trusted that the matter would be 
roconsidered. 

4. As regards the irregularity d~.scribed in paragraph 3 (xii) of the same 
Audit Report, they considered that it was very unsatisfa.cttJry that expendi. 
ture that ought to have been met by Government frolll its revenues. was a.r~ 
ranged to be met by advances from the municipality for nearly 3 years. They 
hoped that the Government would express its disapproval of the action of the 
local authorities who permitted this. 

5' Mr. Sloan explained the failure to provide funds for Census Expendi. 
ture in the Cf:ntral Provinces. The Committee understood that there had 
been dmilar difficulties in connection with CeDbus expencliturv tM previous 
year and their conclU8ioll WAi that it wa~ desirable that, before the next (\.,n. 
sus btartcd. the sytJtem of controlling the expenditure should be improved. 

6. TBe Committee understood that expeaditure under the contr-ol of the 
two difterent Departments, Education and Fol"elpl and Political was at pre-
sent reeorded under one be".J-" Emigration-El.ternal." They did not think 
that t;his was conducive to a proper control of expenditure and desired that the 
matter should be further investigated by the Finance Derartment. • 

7. After hearing the witnesses from the different Departments. the Com-
mittee were of the opinion that there was st.ill insufficient realisation of the 
neceHHity of obtaining funds from the Assenlbly before expenditure was 
inuurrcd and trusted that the importance of this would be further emphasised 
by Government. 

ProceediDp or the ninth meetba .. of the Public Acoount. 
Committee. held 0.11. Saturday the 16th AQPst 1926. at 11 ..... 

• 
Sir BASIL BLACKE'M'. Chairman. 
Mr. AHMAD ALI KHAN. 

Dr. K. G. LoHOKARE. 

'Mr. A. RANGASWAMI IYENGAR. 

Sardar V. N. MUTALIK. 

PRESENT • 

Maulvi Syed MUBTAZA Saheb Bahadur. 
Mr. M. WEBB. 

Kumar GANGANAND SINHA • 

Members. 
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1. The Comtnittee enmined the foVowing witne88etl :-
Mr. S. C. Gupta, Joint Secretary, Legislative Department. 

Mr. Clow, Deputy Seoretary } 
Industries 

Rai Bahad~r J. P. Ganguli, AssHtan~ Seoretary mente 
Depart-

Mr. Harris, ~puty Scoretary, Industries Department (P. W. Branoh). 
« 

Mr. Brebner, Superintending Engineer, Simla. 

2. Tho Committee understood from Mr. Brebner that the Government of 
India had addresRed local Governments as to the possibility of having a fixed 
oharge on aooount of Establishment, Tools and Plant for a number of years, 
and would oonsider whdher this system was on the whole bctoor than the pre-
sent system. J.t was likely that, though it would ~ad to their knowing more 
aoourately what charges they would have to pay, it would be a more oostly 
system in the long run. It was suggested to Mr. Brebner that the question 01 
handing over Central works to be done by local bodies such as District Boards 
should be ounsirl .. ~d. He explained that the Government of Indfa had no 
objection to that heing done if the local Governmenta, who were their agents, 
preferred to do 80. 

3. It was understood that the Publio Works Department would have no 
(Jbjection to a rule laying down that the reserve at its disposal should be uti-
lised only for lapses in t.he previous year and for unforeseen works and forbid-
ding allotmentH from it to meet ohargeR on account of Eetablishment. etc. 

4. Mr. Brebner explained the oiroumstances in which the officer responsi-
ble for the irregularities det,ailed in paragraph 3 (xxiii), (xxiv), (xxv) and (xxvi) 
of the Audit Report of the Acoountant General, Central Revenues, had been 
retained in his post after these had been brought to notice. The Committee 
felt that it was unfortunate that the Government of India (lould not for such a 
long period, obtain froUl the Provincial Goverrunents a suitable offioer to re-
plaoe him. They also wished to add that this caso also showed that when 
offioers were re~nga.ged after retirement, there should be some means by whioh 
disoiplinary at.:tion could be taken against them, if neceBSary. They were in-
clined to agroe with the Auditor General in thinking that it was not correct to 
hold that penllions should be o0nsidered saorosanot in all oiroumstances. 

& 



61 

Prooe.diDaa of the tenth meetiAg 'of the Public ·ACC01lIl~ 
Committee held on 'the 17t\Augaat 1915 a.t 11 a.m. 

, 

PalllSBNTI 

Sir BAML BUCltB'l'T-·Qhairma.t&. 

Mr. AlDnI:D ALI KHAN 
Dr. K. G. LOHOIU.R.I 

Mr. A. RANGASWA.XI IYENGAR] 

Maulvi SnD MURTA.ZA SlUSD BAHADUB Memher8. 
Mr,. M. WBBB 
Mr. H. G. COCXB 
KUIlAB GANGANAND SINHA. 

Mr. J UXBS and Mr. LuLA. Were also present . • • 

• 
• 

• 

The Committee first examined Mr. Rouse, Chief Engineer, Delhi, and Mr. 
Orindal, Financial Adviser to the Chief EngiDC6l'. 

2. Tho Committee understood that the estimatos for the year 1923-24 
cf expenditure on t.be Delhi Capital Works were framed on a basis different 
from that OIl which tho accounts were framed and that a lump sum had beel~ 
provided under" Loss on Exchange" to be distributed. later under the various 
beads. This system had been altered smce. 

3. It was understood that the objections which had been outstanding for 
a long period on which the Auditor General had commented were being' en-
quired into by the Central AccOUDts Office recently started. The percentage 
of objectioDs had been reduced considerably on account of tho formation of 
this office which reduced ~e number of adjustments to a large extent. 

(At this stage Mr. KauIa withdrew.) 
4. The Committee thereupon took into consideration the Approprip.tion 

Report of the Aocountant General, Railways. Mr. Sim (Financial Commis-
. sioner, Railway Board) Mr. Sheridan (Member, Railway Board) Mr. PhHipe, 

(Accountant General, Railways) and Mr. Hayman. (Deputy Director of Finance~ 
Railway Board), were present. 

• 

5. Mr. Sim explo.ined the new procedure with regard to English indents p 5 f 
which had been introduced with the approval of the Standing Finance Com- th~~PP~d. 
mittee for Railways. It had been decided that indents for stores in connect.ion priatia. 
with works. the estimates of which had been approved by the Assembly, Report. 
should be sent after such approval. and thereafter it was the business of the . 
Railway Boa.rd to get gro.nts in the years in which tbe expenditure pertaining 
to those indents actually occurred. The suggestion was made tha.t the pr"':' 
ceduro of having a Vote on Account, as in the United Kittgdom, would be usdul 

ldl(;lFiuD • 



,Para.·6 ibid. 
,Para.' of 
·the AuQitor 
Generllol'. 
coveriJll 
:letter. 

~~ tit~· oMheetion, b.Ul it Willi 'pcnated oui hy the ChlJtman that tlaa would 
not to~4 t4e Qij_ip.4. (iI£ i.ad,~ f?l 1Iw,r ... ~.~ 'Wo.-'d \Ie ~ f~ ill future 
years. 

6. Mr. Sim explained tho.t during the current year they hoped that their 
.estimates of capital expenditure would be neafer the actual figures. The 
Assembly had been asked to vote 6nly is crores whereas the demands of the 
various Railways had amounted to 33 .~~ ~ .. ad be. ~ ~t they 
:qlight,. if ther could, spend up to their requirements on the understanding 
that if the total aqlOunt of eXp&"ld.iture was likcly-tp. ~ UP.~ ~~ Financial 
Commissioner would ask the Assembly to 'vote &». ~dit~oaal ~nt. It was 
expected however that an I\dditional grant would not be nooell8ary. The 
.question of the powers of reappropriation of tile Financial 00mmissKmer were 
discussed in this cQllJiI,OO~~ and Mil. Si. JJl&Qe. i$ c~. ta-t, theae powerl 
did not enable him to agr~ to proposals to start new works. ofaDr impor-
tance not on the Schedules of works placed before the Assembly withoUI 
the conCUTJ'eDce of the Standing Fina.nce Committee for- RailwaY'. They 
,only enabled him to provide funds as required. acc.oJdiAg W, the .utes a.i 
whick the expenditure on a particular work would proceed during the year.. 
Th.,re were various causes which dist.urh«i· the calculationa. 'or- inatanoo, 
the delay i~ ·e,cquiring lanA was beyond the control of the executive authoxi;-
ties; but it was necessM'Y to {lrovide for the cost of tho,lan,d in their d'etailed. 
estim \tes, 8S it was not known wben the money would be required. It was 
therefore. I,u~ceSSNY ~ a.llow the Fina.ncilllol CowmisSionexto regu,iate the pace 

(. of the expenditure so that in. case th~J:e we~& so. vinp.UJ1der one of tbe ij.ailwQf.a 
th~y' "ouM be qtilised, to !;Beet excess ex.penditUleo"," 8nothe~. 

Po.l'IIo.IOof 7. •. ~. Sim expl~n,ed' t1Ja.n if the Dew r~~ Qi·allocatkm ~ capital. t9 
!he Re6·POfrt·b revenue were applied to Companie-'i' Li;oea. GovGrDolJ;l,elJ.t WoQI.l1d loIte hee.v.il" 
~~ ote . ~ 
',Auditor as compared with the terms of the present contracts . 
.. GBnBral~. 
;:!::·13.wid: .8. Jt was stated that the introduction of the system ot ~i8ce woJik SDa 
Para.. 7 ?f benU16 was being pushed through a.s far &8 possible but it could not be rushecl', 
~!~~~tor ~as it took some time for the workmen to get accllstomed to the idea and'tlo take 
.covBringto it readily. It was understood that tli-e It-ailway Board bad'deputed two 
letter. omcors, one of whom was an Accounts Offi.cer, tQ lAud,. the sy ... in.. BllIJIand. 
Para. 35 of 9. Wit.h rega,td to. the opinion expressE-,d by the Accourlt.nt GeneT&l t~t the 
the ~epurl. ratio of operating -expenses to gross earnings,in the Eastern Bengal Ra.ilway Wei 

P .... l4of 
the. Report. 
Para. ~2of. 
the A.wUto~ 
General'. 
C(lveriDg 
Jet.te~ 

Jlnre~nably high taking aU.the circumstan.ces into ,cCollnt, Mr. Bim explained 
I,that tla.e Agent h"d. be~n r.nakiAg attenqt.s to reduce the coat by Closing dow:a. 
station", f~tC .• and 1Ihat in the succeeding yearthe RailwayhadahoWJl a I,>lO~ 
tor the first tiIl,le fur a numbUl' of years. 

10. 'Mt. Sim denied that thell8W_ any jWltiJioatioa. foz the impr.euioa that 
the Railway Bo.a.rd paid less atteataon to· exoeaaea under BOlli-VOW expewti-
ture than under votod or that tbey>regarded \he ilrmeru of minor importance. 
'J."be. inCl'8&88 in this ease 'Was JIlainly due to. *he amoant er inter. deDitablt 
to'ihe R&ittiy Budget and: the difficulty in this cue WM that the .te ot ia ..... 
est which would be charged. was not known till alter the eud of the year, ... ·it 
dep.end('tl llr(,n thfl tot!'.1 capital expenditure for the yea.r a.nd was fixed by tIN 
J.'inancp Dt'pll.rtm(·nt nndl'T ddinite rules. 
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11. It "- ·explained that aD OtrdnOOl1' cl&8$J.'ioation of ~his sort Would fto'f{Pl\l'II.. 48 of : 
bal)l'en under the prosent system. the Repu~t-r Rltilianatioll 

(3)-Para. 
14 of the 
Auditor 
Genl!rol', 

• covl!ring 
letter. 

12. It was undCl'8tood that the engines Were not scra.1>Pt'd till the next PI~;e 5" of 
year and conaequently the amounts could not be writ!en at earliei'. ELhe 11tepot~t-xpana Ion 

(2)-Para.. 
)7 (ii) (0) of 
the Audi\A), 
Generar. 
letter. 

13. As regards the diff("~nce between the actual yalue of the rails and the ~ngI~' :: 
value as provided in the est.imates, Mr. Sim expla.ined that it was impossible E~'pla.~io; 
to make a conect estimat.e in tlus matter, as the actual value of the mil's could (3)--:~)ara. 
only he discovered when they were taken out of the line and their condition :~e(A~~t 0: 

• _.l 0 
cxamlntlU. • • General'. 

U. The Committee noted that the explanation of ;. n.umber of items 
comnumted on by the Auditor General in hie covering letter (paragraphs 20 and 

letter. 

21) was wrong classification. The C"..ornmittee hoped that steps would be taken • 
to eMure tbat misclasaifications in fliture were reduced to a·minimutn. 

16. The Committee considered that the statement showing expenditure Page 79 of 
by tttilways wvKled between India and England was somewhat misleading as the Repon. 
the Engliih expenditure was converted at 28. to the rupee and the exchange was 
included. in tlte Indian portian and suggested that in future an additional 
column saowing exchange separately should be included in the statement. 



ProceediDg. of the eleventll meetiDg of the Pub!ic ACCOUJlU 
Committee held on the 18th August 1995, at 11 a. m. 

PRESENT: 

Sir BASIL 'BLACKETT, Chairman • 
• 

Mr. AHM~D Au KHAN. 

Dr. K. G. LOHOKARE. 

Sardar V. N. MUTALJK. 

Mr. A. RANGASWAMI IYENGAR. 

Maulvi Syed }lVBTAZA So.hab Ba.hadur. MenWer.f. 

Mr. M. WEBB. 

)fro H. G. COCKE. 

Kumar GANGANA~D SINHA. • 
Mr. JUXE8, Mr. PUILlPE, Acc~nllta,,;t Genl'raI Railwa.y·, Mr. 8m; 

Financial Commissioner, Mr. SHERIDAN, Member, Mr. lIAYMAN, 
Deputy Director of Finance, Railway Board, were a.lso present. 

The Committee first discussed with Mr. Sim tlle points that &.1'OS6 out of 
the last year's Conunittcc's Report which were left uJlsettled. 

2. AtJ regards the quelltion of a.udit on Companiesl lines, the Auditor 
General explained that the chief difficulty WBB that of insufficient sta.ff in the 
office of the Government Examiners. Formerly the Government J4jxaminer 
of Accounts in Bombay, for insta.nce, had to deal with the accounts of two 
Companies' lines, the Great Indian Peninsula and the Bombay, Baroda and 
Central India Railways. Simila.rly, the Government Examiner Bot Calcutta. 
was re'ponsible for two lines, the East Indian and the Bengal N agpur Railways. 
Owing to the fact that in both places one of the lines had been ta.ken over by 
the State it WBB possible, by devoting the entire former staff to the acoounts of 
the other, to extenc1and improve the check of the accounts carried out by the 
Examiner. He was not asking fQr ex,ra staff at present, but would watch 
tesults for another yea.r befote making)1is proposals. 

3. The Committee next considered the Audit Report on the accounts of 
Railways in India for 1923-24. . 

4. Paragraph 1 oj tAe Report.-The Committee noted with satisfaction 
t,hat as. result of the economies effected the working expenses had been re-
dMed 80 ~hat the monetary benefit which the tax-payer would derive after a few years was expected to be well over 3 crores of rupees. 

5. Paragraph 3 ibid.-The Comrilitte.2 understood that labour saving appli-
ances such as the Hollerith and the Power Tabulating a.nd Sorting Macllinc are 
being introduced gradually in all the Railways. 
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6. p(lf'agraph 4 iIYid. ParagraPI 5 of eM A.uditor Gcn('ral'~ covering' 
I ·ter.-!...The Auditor General had expressed the hope that as in the Great Indian 
Yenimmla Railway where a saving of over a (',1'ore of rupees had been effected 
drsBtic economies could be introduced in other Railways. 'rhe Financial 
Commissioner did not expect that the result of similar steps elsewhere would 
be of such magnitude, but t.hey were taking action in this direction. The 
Bengal Nagpur Railway which was at present showing a h4rjl ratio of expenses 
W/IS employing Mr. Heseltine who was responBible for effecting considerable 
l'.Conomies Oil the Great Indian PeninBula Railway to go thoroughly into the 
question of their staff. 

7. Para.qraph 13 (If tlie Report. Paragraph 7 of the Auditor General'8 
lr'tter.--Mr. Sim explained that the balance of stores at the end of the year 1925 
was about 17 crores and he expected a further reduction in 1926 to about 15-1 
crores. Maxima and minima had been fixed for quantities of stores to be held 
hy each Railway. With regard to stores obtainable in In.ia the rule was 
that supplies should be kept for a month to three months according to the 
distance horn the source of supply. For Home stores the period was six months 
on an a~rage. He added that an officer had been put on special duty to shift 
lltores from one Railway to another so that tl!e surplus of one could be utilised 
in another. 

8. The Committee understood that the question of whether stores should 
be periodically written up and down acoording to the current valuation of 
priues was at present under con"ideration. ObviouRly when stores were so18 
from a Company line to a State lino or vice versa they could bo taken only at 
the market value. 

9. Paragraph 15 of the Report.-It was underst.ood that the practice which 
formerly obtained in oertain Railways of starting work without estimates had 
beon stopped. 

10. Paragraph 25 ibid.--·Jt was understood that the boilers in question 
had since either been taken over already by other railways, or that arrange-
ments had been made for their early transfer. 

11. Paragraph 26 ihid.-Tho Committ.ee thought that the faots disclosed 
in this paragraph weTe very lliisatisfactory, and showed a want of proper super-
vision. 'I'ho Financial Commissioner explained that this irregularity had been 
brought to light too lute for any effective. disciplina.ry action to be taken 8S 
all connectod with it had retiroQ from seryice. . , 

12. Paragraph 27 of ibid.-Mr. Sim explained that the Deputy Chief 
Engineer who was the officer directly responSible for the irregularity in this 
ca.se and for that mentioned in paragraph 35 had been orderod to retire. 

13. Mr. Sim explained that under the present procedure, sanctions for 
works were accorded by the Railway Board On Abstract Estimates which gavo 
the broad details hut before work was started detailed eBtimates for each 
part had to be prepared and sanctioned by the Agent or Chief Engineer. 
When once the detailed estimates had been sanctioned the local a.uthorities 
coad go on incurring expenditure 8Q long IIoS they did not exceed the limits in 
the abstra.ct estimates. If the estimates were exceeded by more than a small 



Choed) percentage, the matt.ei' would a.gain have to be referredtwJ the RaHway 
Boaro. and ia certAWl ciroamata.Dcee would'have to be placecl before the St.DdiDg 
Finldloe Committee for Railways. The Railway Board aIao obtained progl'els 
reports of works every six months. 

14:. Pa'''9f'aph 28 ibid.-It wa.s understood that the difficulty in this ~se 
was due to t!e faet that the particular form of <loutract which had been used 
by the railwa.y was' very badly drawn up. Steps had been taken to have a new 
form prepared in accordance with legal advice. 

15. Paragraph 30 ibid.-The Committee understood that the total 1088 
incurred in cODnectinn with the scheme for the castor eeed plantation was 
about 31akha, most of which had already bOOb oharged off in the oooounts. 

16. Paragr(JpIi 33 tbid.-The Committee Doted in this case A8 well as 
in othofS montioDod both in the Audit and Appropria.tion Repor~8 that mi8-
o1a!lsilioatio1l8 of.oxpenditure botween ca~)ital and revenue W&8 of !roq~nt 
oeourrenoc. Mr. Sim explained that steps had boen taken to reduee this. 
The milsclassifioa.tion was flolootilJ)(!s due to ignoro.noe, but more often to a. 
dO!liro to get round tho ditOOult.ies of want of fundli. Both State Ra.ilwr,ys and 
Companius' LiIlOI bad been told that thore would henoeforward be no diffi-
culty in providing funds and they understood that .there was DO {nooessity 
to adopt this dcvwe. The Financial CornmissioDcr was fairly sa.tisfied that, 
t!le present system h::\d reduoed misola!lsifi.oations. • 

• 17. Paragrap.\ 38 ibid.-It was explained that the offioer rospoDsibte had 
siftl)e been retired. As ro>gards the general question of the CORt,TO} of el:pen-
dituro, Mr. Sim explained that Agontl! had been asked to r~poft towarclll the 
cud uf the yoar the progress of expenditure 80 that it eould be dooided by the 
Railway Board wbother &I1y additional grant would be oooellSary or whether 
savings would ooour whioh oould be diverted to more useful purposes on other 
Line8. 

18. Paragraph 40 ibid.-It was explained that these irregularities \Vcre 
partly due to the introduotion of pil30c-work and bonus system on t.he Burma 
Railways. The system could not be rigidly adhered to in all ouea owing to 
diaoontcnt among the staff. 

19. Paragraph 60 ibid.-On the question of the irregularities in rcspect 
of Military warrants and requisitions, 'Mr. Sim Rtated that the Army 
Department had Asked for an extension of the~y8tem but on ac(',()unt of the 
abusee which had hem brought to light, the Railway Board had decided that 
w from apeing to an exteftsion they would prefer to Ilee whether the 8yBflem 
could not be further restricted. 

20. Pamgmpk l1l!ft1te Auditor Generals letter.-The Financial ComtniBsion .. 
er explained that there-had been very severe punishments recentlya.nd that men 
connecte<\ with frauds were prosOOuted or dismissed and any money that could 
be recovefed. &om their provident; fund or other dues had been recovered. • 
He shared the hope of the Auditor General that the improvements intro:iuoed 
in the procedure and the deterrent punishments awarded would lead to a more 
Mtilfacktry state of affairs in the future. 



67 

21. Paragraph 1#. ibid.-The Financial Commissioner agreed with the. 
Auditor General in his comment in t1¥ paragraph and said that as a matter of. 
fact he did view very seriously all misrepresentations of facts of the kind 
t.rwght out in these paragraphs. 

22. Paragraph 2 ibid.-The Commit~ were not satisfied that tho Public 
Account'! Committee were not concerned with matters relating to receipts, 
·etc., and they desired that the question should be further i~v08tigated by the 
Finance Department. 

• 
ProceecliDgs of :the twelfth meetiag of the Public Accounts 

-Committee held on Sunday, the 8th September, at 11 A..II. 
PRESENT; 

Sir BASIL BLACKETI', Chairman. 

Mr. AHMAD ALl KIIAN. 

Dr. K. G. LOOOKARE. 

S\rdar V. N. MVTAJ.IK. 

Mr. A. RANGASWAMI IYENGAR. 

• 

Ma111vi 8YEJ) MURTAZA Saheb DahadUT. 
Mr. M. WEBD. 

lit'. H. G. COCKE. 

Kumar GANQANAND SINlIA. 

Pandit HARURAN NATH MlSlU. 

'Maulvi MOH.\l\BIAD Y AKun. 

Mr .• Tukes (Auditor General) was also prcl'lent. 

• 

Member,. 

The Committee examined the chaft report and agreed to it wit.h certain 
adltitloDs and aLterations. 

{OS) 

• 
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APPENDIX I . 

• 
~ ~ment BesolwtWII No.. 3fJ6S·A.., d4ted the 14thA.pril 192.).. 

The report of tM Publio Aooounts Committee on the aoooun1i8 of the 
Yflaf 1922-l)3 haa been. read by tho Governor General in Counoil with deep 
interest. He is glad to note that the fresh dereots whioh th~ sorutiny of th& 
Committee has brought to light in this report are oompar,tivoly fow in numbet 
and are of leu importance than the defeots to whioh attention \1&8 drawn 
In the first repori of tlle Publio Aooounts Committee, though the very faot of 
the existcnae of this sorutiny has doubtless oontributed to the improvement~ 
He desires to take tho opportunity of ftXpressing his appreoiation of the 
thorougb.neas with whioh tho Committee, following their predocessor's example, 
have aooomplished their task and he weloomes their valuablo eo-operation 
in improving tae system of finanoial administration. • 

2. The Govern6r General in Counoil has oonsidered with the utmost oara 
the rooompmdations made and the opinions expressed by the Committee in 
iheir report and in the minutes of their mcetinge whioh they desire to be Qon-
Bidered as rart of it. Tne dedsio'lS arrived at by him are detailed below. In 
aomo matters aotion has alrtlady been taken and it is proposed to oiroulat.; 
to the Public Aooounts COmmittee who will investigate the aooounts of 
19'23-24 a statement giving in detail the aotion talron on every point notioed • 
in the report. 

3. Para. 9.-The Governor General in Counoil is in full agreement with tho 
Committee that it is of the utmost importanoe that steps should be taken to 
make control from headquarters of expenditure in 1000.1 areas adequato and real. 
He is sure that the Committee will agree that for this purpose it is neither neoes-
Bary nor desirable to institute a system of interferenoe in details with the heads 
of the looal administrations on whom tho responsibility for admini.stexing the 
total grant at their disposal mainly rests. The Department of the ('r(worn-
ment of India whioh in the last resort oontrols the admin.il!tration should how-
ever obtain periodioally figlll'fs of the progress of expenditure against and 
enlist the co-operation of the local authorities in obtaining grants before inour-
ring expenditure. It is, as the Committee recognise, n()t unnatural that the 
Department at headquarters is una~ to give Q full and sa.tisfactory explalla.t~1l 
of the details of excess of expenditure, but this difficulty could probably be 
obviated by their arranging, when necessary, for a repres'!ntative of tho local 
administration moro fully conversant with details, to attelld before the Publio 
Accounts Committee along with a representative of the Department. The 
Governxnent of Inclia are at present considering in conflultation with the 
Auditor General the question of promUlgating a set of rules to ensurd 
that controlling and disbutsing officers maintain accurate and up-to-<date 
accounts of the expenditure incurred by them and lleriodically report its 
p~ to the head of the department ~d through him to the' Government of 
India. 
IrllilFiDD • 
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I. Para.l0.-The a.ttent,ion of the Auditor General is invited to the 
~lnarks in this pa.ra.., with whit'h t}le tiovernor General in Council fully &880'-
ciates biln8elf, regarding the nece8Bity of ensuring that there i8 ~ miBclalsi~ 
fication ohxpenditure between • voted' and' non-voted.' He is requested to 
take stel)8 tel iaRue sucll instructions as may be necetl8Bry to the various account .. 
ing officeJ'8 in order to minimise as far as possible the chances of the occurrence 
of this sort of ~r. 

5. ParQ.l1.-Iru,tructions have been i98ued gi\"ing effect to the suggestion 
of the Auditor General that the drawing officer should record on the bills present-
ed by him at the treasury the classification of the expenditure to meet which he 
i'.l drawing the money. 

6. PaN. 14.-The Qovemor General in Council notes the emphasis which 
the Committee deaire to,lay on the principle that grants voted by the Assembly 
can be adoed to only by the AMembly, and that any transfl.lrB to ~ grant frOln 
&Doth~r grant or from a non-voted head are invalid unless voted b, the Assembly • 
. He fully concUJ'8 in this view and trusts that the point will not be lost sigbt 
of in future either by the administr&tive or audit authorities. 'l'he only ex· 
ception to this rule is that uIlder the present system whereby the .Assembly 
votes under the head' MilfCellaneou8' a reserve to be placed at the dispoaaI 
of the Finance Department, any reappropriatiolls from the reserve have the 
.ffect of adding to some other grant to which the expenditure is rightly debit-

! able. This exception is however more apparent than real, for the reserve is 
intended for the purpose of distribution, and allotmel}ts out of the reserve a.re 
brought to notice by the audit officer in his appropriation report, thul! giving 
the Public Accounts Committee an opportunity of criticism. 

7. Para. 16.-Jn para. 8 of the Finance Department Resolution No. 37-A • 
. Qf 10th January 1924 instructions were issued in the sense desired by th~ 
Committee. The extract reproduced below will show the importance which the 
Govemment of India attooh to the principle enunciated:-

'. 

IC As however the total grants voted by the Assembly are distribuW 
among va.rioWl sub-heads and funds are allotted separately to 
the actual disbursing a.uthorities, the Governor ~neraJ in Council is 
of opinion th8.t some improvement may follow if these officers realise 
the absolute necessity of obtaining funds from the Assembly where 
their sanction is nece98&ry and from the executive Government in 
respect of non-voted items, before incurring expenditure, except in 
circumstances of such emergency as to justify the incurring of voted 
expenditure before the necessary vot.e can be obtained from the 
Assembly. The . various Departments Me therefore directed to 
take the necessary steps for,this purpose and to obtain the previous 
approval of the Finance Depal'tment where for reasons of emer-
gency it is proposed to incur voted expenditure in anticipation of a 
8,:,-pplementaryv?~." ,. 

8; P(JIfa.17.-In their ·IetterNo. F. D.-4:S8-Ex. of 14th January 1925 tae 
GovemmeDt of India have designated certain officers as Immediately responsible 
for the OOlltrol ovel' expenditure under each rant. 
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9. p'rua. 18.-Steps have been take' to sub-divide the railway demand and 
to present a number of separate demands dealing with different items; and the 
fevised procedure has been introduced in, presenting to the Assembly the 
Railway Budget fOf 1925-26. , ' 

10. Para. 20.-The Auditor General is requested tIJ comply with the wishoe 
of the Committee and arrange, in cases where grants for lal'~t'J aUloonts are 
involved (e.g., the head • Direction' under' Salt') that ta Bub-table showiug 
the variations under the more important items ma.king up these grants is 
given in the Appropriation Report. 

11. Para8.24-26.-The Governor Genera.l in Counoil acoopts the alt(·ra-
tion proposed by the C.'nmittee in the form of the dema.n.d& and has-given effect; 
to the suggestion in the demands plaoed before the Auembly for expenditure 
during 1920-26. • 

12. Para. 27.-The prinoiple whioh the Committee desire to see enforoed 
that both the gross and the net grants should be . under the oontrot of the 
ARsembly 1&s the ooncummoc of the Governo. General in Counnil. Ho has, 
under oOfl8ideration the most oonvenient way of giving cffeot to it. but owing 
to Itlgs\ and teohnioal diffioulties, it ha& not boen pos&ible to take ~y kumodi&te: 
etcps in the matter. 

13. Para. 31.-The matter of • advanoe indents' for RaJ.lwa.y stoteS isre- • 
fllliving oareful oonsideration. 'I.'he Government are in full sympathy with the 
objeot aimed at by the Committee .. 

14. Para. 32.-The Governor General in Counoil aooepts the principle. 
enunoiated in this para. with the objcot of preventing OXOOSHe8 over exptlndi-
ture oaused by aooounts adjustmentt\. IllfI.trtictioDs have been iI~sued with a. 
view to improving the present system and it, will not be out of plaoe togiVo.l 
here an extract from those instruotions whioh is pertinent to th~ quest'on 'in 
issue horo :-

• • 
• 

'., If it is impossible to have any expenditure booked in the aocount. 
of the year to whioh it relates, owing to the faot that the actual 
inoidenoe of the expenditure is under dispute, it ought to be chall,red 
to tho aooounts of the year in whioh the final deoision is taken, 
tbough at tho same timeeall poll&ible efforts should be made to elf-
pedite the deoision as far as possible. On the other hand, adjust-
ments should not be made in the aooounts of the past year if the 
disbursements oould not have been reasonably anticipated in time 
f()lt a' grant being obtained from the proper authorities, namely 
in the oafle of voted expenditure, the Legislative Assembly and the 
Provincial Counoils, as the case may be. This implies that when 
dema.nds (original or supplementary) for ap;)ropriat'on of .tht: 
neoessary amount.s for the expenditure are being pla(:ed bAore 
the Legislature suita.ble provision shoald alwayj be made for aut:ci-
pated liabilities. and the provision that adjustments should not ~ 
made in the previo,us year's expenditure in o~rta:ll circUDllItanoee 
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.mould not be used as a o1oak to oonoeal the results of lIe£ective 
budgeting. The onus of proving that the disbw:sementB could' 
not have reasonably been anticipated should lie on the controlling 
officer. In all casel where the expenditure ~ouJd have reason-
ably been anticipated, as fm example recuning payments from 
on" Government or Departmen'. to another and paymente which, 
ihough ltot of fixed amount, are of a fixed chamcter, •. , the 
AccountlJ. OfIWer will automatically make the adjustment in the 
accounts before they are finally closed." 

15. PMB. 33.-The revision of the leave mles is under consideration in 
eonsultation with Provincial Governments, replies from some of whom on 
c.ertain sugge.i.tiona matde by the Government of India have not yet DeEm. 
received. .' 

16. Para. 34.-The Governor Genecal in Council trusts that the remarks 
of the Public AccoUllts Committee regarding the value of proper local 
inspections will be borne in mind by all authorities concerned. 

\r 

17. Para. 35.-An enquiry iltbeing made into the feasibility of the sugges-
tion to have an inventory of all Government property. The Auditor General 
is collecting information about the extent to which such invent.ori('Jl are main-

, tained at present 88 also the system in force of ch.ecking Dead Stock Register 
wherever such are in existence. 

18. Para. 36.-A copy of the Auditor General's propOtIaIl hae since been 
received and are under consideration by the Government. The matter will be 
placed before the Public Accounts Commi~e again if necessary. 

19. Para . • 37.-The Government of India have carefully considered the 
two alternative IRlggestioD8 made by the Committee and regret that neither 
Ut entirely'feasible. They have, in consultation with the local Go.vemments 
concerned decided that the most pract,icahle way of giving effect to the. 
6bject of the Committee is to arrange that a monthly recovery should be mafl., 
!rom College funds of the amount paid from Central Revenues in excess of 
I-12th of the fixed annual IlUbvention. 

204 PMa. 39.--The Auditor General is requested to instruct audit offioers 
ta,give etIaet to t1le flUggestions that, in aJI.cMe8 where non~recurrent . expendi-
tUl'8 on a particular object ill incurred in V'more than one financial year, the 
annual appropriation report shOuld contain a stattIDlent comparing the total 
expeoditurc from the ~inning up to date with sanctioned grants. 

il. Para. 41.--·The Government of India wIll be gIacf if the .A.udit61.' 
General will arrange to furnish the statistics required in future reports. 

~2. Patra. 42,-lt is understood that the action taken with regard 
to minimising JliUcr:ng on railways h88 had some efiect already, though 
the efIect iH to some extent obscured. by ~e b-ge number of arrear clc.ims 
outstanding. 1'he payments of compensation are reported to have dropped 
from 53 lakhs in 1922-23 to about 4.0 lakha. in 1923-24 and it w. expected 
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they win be in the neighbourhood of 2,} lakhs ~n 19201-25. The Govemment 
of India recognise that there is still room for improvement but are aware 
that the :Railway Board is fully conscious of the position and is ta.king all 
pOlllible steps to improve it. 

23. Pat'a. 43.-The Government of India ha.ve considere<l the suggestion 
that interest should be cla.imed from the Iraq Government {or the delay in 
rayment of certa.in cI&iDUI with regard to postal traPtsactions. The Iraq 
Government had however paid certa.in sums in excess of its liabilities on 
other accounts and it has been brought to notice tha.t his over-payment 
cancelled the other liabilities. No question of charging interest C&B therefore 
arise. 

24. Para. 4D.-Tbe question whether it is possible to obtain reliable data. 
to throw light on the effect on posta.l revenue of a. rise in rates-and of trade 
depl'MSion separately is under the consideration of the Director General, 
Posts and 'l'elegraphs, at present and the Government are a.wa.iting his report 
before a.rri\"ing at a decision. • 

25. Para. 46.-The pollSibility of reducing the superior sta.ff in the Post 
and'l'elegraph Department was to have been considered by the departmental 
Committee which WIIS appointed with Mr. Ryan as the chairman to examine 
the organisation of the Departrrent and effect poMible economies but it is • 
relevant to note that the proportion of gazetted to non-ga.zetted staff in the 
Department in 1923-24 was 811 : 106,054, and considering that a largo number 
of the gazetted offic.ers are of very modest status the proportion of one otJicer 
to 130 men does not seem primafacie high. 

26. Para. 47.-The Governor General in Council accepts in principle 
suggestion that arrangements between the Army and other ~partments 
should be gtmerally on a reciprocal basis .. He has consequently decided 
that where inter-departmental tr&J1RaCtiotls are involved, the Army Depart-
m.ent should cha.rge and be charged for services to and from other depart-
ments, unless tile result,jug accounting anel hook keeping will clearly lead to 
undesirable and expensive complications. In cases where it is desired 
that the general principle should be departed from, the decision to do 80 
should be taken by the administrative authorities only after consulting tho 
audit officer concerned ~d the re\sons lor the decision should be recorded 
in full. 

27. In the minutes of their meetings, e.g., 9th meeting (18llt sub-paragraph 
on page 30); 10th meeting (first sub-paragraph on page :l3), 12th mooting 
('2nd paragraph) the Committee have made certain suggestioJ18 for action by 
audit officers. The Auditor General is requested to isaue the necessary 
instructions if he see8 no objection. 

28. Final rep&rl, minutes of .tke 13th tMeting.-The Governor General in 
Couooil agrees entirely with the remarks in paragra.ph 10 of the minutes 
regarding the undesir~biIity of transact.ions being allowed to remain in flU&-

pense for any considerable period. It WIJ,R with this object tha.t the IItep 
• 

• 
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was taken of charging oft in the acwunts of the year 1923-24 the large 
amount of advances to the Persian Government that hd been l~ng out. 
standing; and a scrutiny will now be made of othe~ items which are at. 
present held in suspense in the accounts. 

The question of the items in dispute between the India Office and the 
War Office reg*ding amounts due to and from India in cOWlection with the 
Great War is recei'(oing careful attention and it is hoped tha.t a settlement. 
will be reached at no distant date. 

The attention of the Railway Board is dra.wn to the comment. of the' 
Committee on the &COOUIlts of the railwa.ys which are CQltaiDed in paragraph. 
·2 to 7 of the proceedings. 
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APP.J:NDIX n . • 
• 

.staUmt.ftt 81wtb1.lIg the actimt.ta.kcn Ott tM poittta noticed by lite Pf-b!ic .4ceoutlt. 
COOImitteein tlat. .... Report on the tJCf)(IurUs (if 1922-2.1. 

Noa. 
I 

RHo .. _odaltona or obaer1'atioll' JMde by ~ 
tile P. A. OIUIIDiU4!e. I Antlon takCW or 1''''11-.11 tn 00 

taken on JlointM llotiUl'd • 

• 
---------~--- -~~--~' ....... --------.-

That eontrnl ,,"om bf!ud'luartm'tl nf nl",n. ' Pam. 9 (Vol. I. 
diture in Ioofol &reM be IIIade mere elklo·. l"'tlC' 41. 
~ft. I 

1 That 0' .. )'1 be Ilkl'n to ",,,vent mlllltliAllAi.. l'l\rn.. 10 ibUf. 
ficatlon ohxpoorJ.itlire IJetwl'lln YotL'II and 

.. 

non· voted. 
• That inlt,MlOUnnl hi! IKIIIM Kil'in!! "If.'tlt 

to th •• Auditor (lon" .. 81·8 Illjll(r.!lon that 
th .. d.·awlu. ofti"",· should Indkal.t< on tbl' 
hll'. 1JI'aI""r.-d by him at the tm""ury 
t,he D ... 1If\,,"tion (If the I!XJIt'ndltllre to 
med which ho Is d ....... ing the mon~y. 

That. til" I,rinclple that g""nta voted by t.h" 
A_mbly call be ILddrd to only by th" 
AaRtmbly And that any traMfera to a 
grant from Annt.her grant Or from A 
non.votod hl~ are Invalid un I,· .. ""u.d 
by tho Aucnlbly be oblerftd. 

ThlLt II", importt.II.,.. of the prlnei"le of 
obtAining flmd., from the A .... Ulblv brfft, ... 
InClIl'rlng eXI"""lItura 011 1'01.,,1 Il~ad. 
IX' lm~ .. od upon tho actual diaIJul'lling 
oflieen!. 

, That partloulAr 0111",,1'11 be mrul.. Immedi· 
at"ly _pooolhl" fill' th" nontrol 01'('1' 
ell JlCnditu$ under eaoh I*rtioular grant. 

., That lhe rall_y de_od be further aub· 
d1vilklcl. 

1
1 • 

• ThaI' I\rranrMenta be made In <1& .... where 
gran'" fllr II\I'JI:e "mount. are involvE-d 

I (e .11 .. the head' Dlreotion • 1IIlder' Salt' 1 

I to atl&oh a Rub·taIJle in ~he Appropr!&-
tion Report .tmwin~ t,he .arlatlon. undor 
thP more Important 1l4lml. 

II T1lat the form of tho DemandR for grant. 
ha al""rOO. on \he bRli, of tho genor,,1 
prlnoipkl that there ,hould ordinarily be 
emo onlltrolllng offiocr for eacIt grW. 

• PI\rfo. II ibid, 

Para. I( ibitl, 
I,agoG. 

J'Ara. 18 jbitl 
(lage8. 

I'llora. 1'7 ibi". 

l'al'l. 18 ibil • 
page'r. 

Pt. .... 20 ibj". 

Par ... 2n (Vnl. 
I. Jl&P 8-\1). 

Tim nu",rnm"nt of Jlldl/l. nro 
conaidt'ring In c"n.llilatioll wit" 
t·hl' Allditor <l,.rmrlll the 
q ueotion of I'1'(.mulgllting a Ret 
or ruhot to allHi.t in watohing 
tbo. I'l'('gl'l'llll 01 e.ltpt'nrJ.itllr8 
agamat jtr&llta. (Para. 3 of 
&Holutlon N .. 366.'l·A. 01 14th 
April 1926.1 

In.\,·uctinnl hll VI' hcon iUlled "1 
the Allditor.(ltolftll-al. 

I I\f t "ulltionl IlIw!! b""., i •• " ,J 
Slvilll"!Joet to tl.., .ugg ... llon. 

1'hn principle h". again heM 
I'ID l,h ... ;i!ICd in 11&.... II of the 
&rIoluuon quoted above, 

In.trlll'tioll. had alr .... dv ...... n 
i •• llod to thl. nlJl'Ct I Lboy line 
...."" '·I·iteratOO in para. 7 011.b1l 
n..oiution. 

A IIAI, 0' I\uthoritl". whom tb ... 
O'I\','rnmollt or India would 
hold _JIO".ih'a for the control 
of exJICllIll~I'.e.... '-' '_ed. 

The Rftlhvay P8tiDlAtN of etpea. 
ditllro were preaented to tho 
A .... mhlv in February 10!5 
In the III rIO 01 dom&nda fer 
g .... nta. 

Th~ Auditor Gont'ral baa bfrea 
I'\'qu"'trd to arrange to aompl, 
with the wish.. of the 110m-
m1ttco. 

I 
. The form of the demand. placed 

hefore the Aaembly thla Jfl4t 
h... btlen altel'8d 1I'h\oh givlIII 
offect to t,hla In IP"'t m""ure 
Tho question of Ni.etldlug ~ 
ne... procedure aoinpletely ill 
the oase of all local ad mini •• 
trationa la under OorrHpond_ 
onee. J 

• 
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1 i 
N I RoaollUllclldMiona or o_V&~lona JD&de "" 

III. I "'" P. A. CoDllllilk>o. I 
Beferelloo to 

l\cport. 
Actinn takell or propOll!d to bot 

taken on pola. uotlooJ. 

19 That i" the ('NJIII oIll1'a,," Ukl! 8t&111p1 and 
Stationery and Printin, "'hono large reo 
OIlveritoe are taken in reduDtiOA of upoQ' 
clltnre, blJ\b the 11I'08Il and ~t .... nt. 
Ibould 110m' IIBder Ute caVal of th. 

I 
-------:.----~~--~----------,-

Pan. !7 (Vol. 
I. P"II"II). 

Aaembly. ,. I 

Thll qne.tlon II ""llInder oem. 
.iJer~tlC)II (.'ide pIIl'll. 12 of 
F. J). 8eaolnt.lOll No. I86I1·A .• 
d .. terJ 11t.h AJ'l'i1 1I1U. q uoWd 
Above.) 

11 That the IlI'Ot'ed\l~ of indenting fnr Ingll.h 
• toree on tile .yotem of advanee gnMIt 
be ""placed by 0IIt! wlliob wW brinII tbe 
llI'ant ander tile _wi 01 tho AMembly. I 

II That raJ .. be Wd down ttl en.u~ that ao· 
ClOWI&I(lIdjUItmento ..... y not o&n"" e,,_-
III over eXJleDdhW1l UQII ..... Uy. 

18 That the Milirablllty of alllMldinll thl' Ita"" 
ralet whloh _m to be apn_ily 
oompllcated be 00IIIidenld. 

14 N_lty of prnpf>r loo~1 InopootiOno '" 
the admlniatratlve and aadit .uthori· 
tiC'o in order to """rei .... " cht!Ok 011 defal. 
cation. and irrlllflll ... ltillll ia tho olvil 
and military depart_Ita!. 

111 Detdtabili\y 01 havinl! &II inW!ntoty of al\ 
06Wtnnumt prtIllOrty. buildinp, fuml. 
tare,lItc. 

18 ec-ld_tllm of Auditor roMer. 'I • ..,,~Io 
tID __ a IIIttor IlQIUaOl of lJlI:yienditart' 
ander the Jaead. • Chi! ":tlrk.' and 
• Irriptim' 110.. to ohvlRIt! oocul'I'l'n.,., 
01 elUl<'lll!ll nndlt! individual major Ilt'ad. 
a(Ioer tb .. annual 'Pf'O mla adjo.'mtmt of 
.. ,... on &ClClOllnt 01 eot.4b1iahDient and 
tIDoIe ud plallt. 

1'; f!"I!~.tlon that ct> the pr ... tine of mel'tlng 
the nprnditore of the R&tkot ColWlI". 
1lo1llb6y, Ilnd til" AiechJBiln Cn\lrg .. , 
Labore, Initially from ClmtraJ s..venuM 
e!ollld be Abandoned or (2) Rtf'JIlI be taken 
tID enlure reeovt-riell of &blount in IIXceu 
of the annual Rubvenl.lon beiag lDade in 
8dvanoo. 

18 'I'llat In ... wb6rt1lOll.reonrnmt expindl. 
tI11'II tor a p&rtlool~ object _tina ... tor 
1D0ft'J than a YIIIII'. the appropriation &II-
~t .t.baJd _taln II. It&tem8llt GOmpl.r· 
lila thto total expenditure frGm tbe belin. 
'DIIIa of the period with th. totaJ II&IIOtiOlled 
put. 

Para.. 3O-S1 
(ilnd, pollea II • 
10~. 

Pam. St (,bioi. 
page 10). 

f'l.rll.. 3lJ (Vol. 
I, pale 11). 

TIm Rallway Board have revlHd 
thuir ~du", &lid propoocl 
to 111- a not!! uplalJlhil tho 
Ilecllllllty for tho nllw procedure 
before tbe RUn.linll Finan,,,, 
Conlmittee for Railway •. 

lnat-nctionl have been lilued f<rr 
thll 1"IfI'OI'. (vid • .. "trlld rrom 
10'. D. 10tltJllr No. D621·A .• dalAld 
28tb November 1924. III para. J. 
of the Rooolution quo ..... abovlI). 

The question I. nndor oonaid"r ... 
tinn in collanl~t1GJl .,!tb Pro. 
vinoial Uovomm"ntl r .. plleR (mill 
lOme of whom are ltill altuteci. 

J'&ra. 3. ibU. 1n ",r~. 16 of the Rtwoolwtlnn 
quoted ... bov". the On ..... o ...... 
have drawn the attentiOn cf Il0l1 
II.utboritie. oonoorned to tlli •. 

Para. 3/1 ibiJ. 

Jfar". 38 (;"'11. 
NIIII11·I2I· 

Pari. 30 (ibid. 
..pI2). 

The Auditor Genoral I. " preIIoni 
('nqulrlnR IlItD the ad"'lllacy 01 
tbe ~xiating .yawm atld enn. 
ddoring whether &IIy improve. 
ment olln be m.cto upon it· 

The propae&l. wbloh Wer1l oril!f. 
nAlIy put by the Audita' 
General to a.1l1ooa1 ('.ovemmpnta 
wN1i earnl'lllly OOIIIIldn .... " by 
thu Governmcnt of Tlldia in 
1923 and they came to th_ GOD' 
oIuAlon that there WM nothing 
to be gained by ado,ltilll tbenl 
.. far .... the Cent .... ' O<,v"m. 
mont was oonoernllCf. Th" 
ll!Oillinn b.... DOW, on f.rtbcr 
·C)nMldr.ratinn, been m-adlrmeot 
ttld h... bee", aooept.8d by the 
I. !IditOl' Oeneral. 

It h .... been dl!Oidl!d tha.t recover. 
if'll !!I.ouJd be made periodi .... U f 
(vid4! para. 19 (If the above 
quolillcl' Baeoilltilln), 

'", 
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h. 

19 

• keoc. .. JIlUcl&t.lOIl. or obnrn.tionl made b7 
ike l' . .A.. Committee. 

Tt.t .tatiM. ahawing t'hto ~ti., or working 
",x peDOWI. W IIr- .rnill,' 011 th" lilleo of 
th ..... liven I .. paragraph 18 01 tbe Rail. 
way Appl .. prat.ion Repert fDr 1922·23 b .. 
.applied b:l' irn IlDrtant minor hc&dlo IInder 
tbe h"w • W .. king Kxpen •• • in flUlI.e 
I'f'portll. 

• 
• 

.lotion taken or prepoeed kI be 
take. •• potnw neticed. 

StatlHtice hne belln fllJ'llishlld i. 
tilt Apopriaw... Bep<w* for 
1923-24. 

• 
• Comm",nt on tire alarmi.g inereale in p.y. 

J1H!nt 01 eempen .. Uon ~laim by the But 
lllClDn Bail,.,a,. f.r gooda loa CII' lI& .. aged. 

Para. 'I 'bill.· The aUentil'ln of th Ag..nt. Ea" 
Indian Railway, baa _" draw. 
lilt theae remarlra. '1'lau Railwat 
Board proJlOll" te live a COJD. 
prehen.ve lurvey DI the whol" 
pGIIiti.n with l'e8ard to eel. pen. 
I&tien "IAi.. in their annua( 
Beport ea Indian BUlwaya lor 
ItZ4.21. 

11 

22 

II 

nll~t i.lI!l~ be claimflC! 'rDID the Iraq Ol'lv. 
enunent for the delay ill payment of the . 
"a!mum.nntillg to Re. 17lakllllll1..,ard 
to poAtal toran ..... tion •. 

That in ..... tigatian be made .., detenaine 
whetl"'r tbe fall in 1>OItai reVellue in 192!!. 
23 il due ta the incraill!>d .atea ar POltap 
Dr the general deprellllion i. trade. 

Para. U (i6il, 
pall" 13)-• 

Para." "ill. 

l'olllibility af rtodo., ..... .,,,erior .tall in Para. 4G. Vol. 1. 
tbe J.'IMM aDd 'reeill&p\II Depart.aaeM. pate IS. 

Deairability oh otGlflr cbeck being axercu.ed 
by tbe Government Examiner on tbe ... 
ooanw at Company.manased IinM. 

1'&ra. 47 (ibid, 
pale 141· 

Mba.teI of 13th 
meetinR par .... 

., V cal. Ill, Jl&Ie 
I. 

I, i. explaintod ia p.ragraph 23 ef r. D. Reoolntion No. 36M.A, 
quot.ed a"vlI, that no alai .. "r iaklrea$ oaD be .. ade. 

A leparate ...... or •• 411111 Dn tq 
queaUoa i. heine .obl1litted .. 
tao Public Aoe&aata Commit .... 

The ".""tian wu conAidered by the 
Po.tI and Telegrapha DePart-
meat COMmittee, 192'·211, ",lao 
w"r" of .. plnian that the ratl. 
or IUJl('rior otlice.. &It mon 
(I: IIOA) did lIot ... ppear kI be ..,., 
lIigh (I'al'aarapla 1M 01 the. 
Report). 

Orden hll VI) beft" i_oed to thi. 
.. lI'oct (. il. par&grapla 26 01. 
P. D. n...olntiD. ll... ......1 .. 
qIJllted allove~ 

TbIIot a report of the ate"" taken or propoaed IbiL 
• to b(l tal'(ln on th" dMirability or making 

the A.dltor on OOmpRofli ... • Unel indoJlf'n. 

A '"paratil memorandum .. iD be 
,>laced before tho C',nmm lttee b.., 
th" Ra.ih .. a1 Board Oil tb .... 
poln •• 

II 

• 
• 

dellt of the Agent. ret"' ..... d to in page ~ of 
the P. A. Report for 1921.22, be p1aoed 

.' 
before the new Coramittee. I 

That in ordflr ta p .... ""nt lONeR or calh In l'ara. 8 {wi'" 
tranrlit, mo"",m,,"t of largo &moun~ of I I'IIge 3\. 
auh to and from h-tqnar!-" !'" aVOIded 
by arranging to pay I!, reoelptl lntA, a near 

It i. propoaed that Alent. of Rao. 
way. Ihould be lAKed 'J get ii, 
touoh wiLb the 1"",,1 DePllty 
Controllers of C.,.",noy ta Ml'&Ilp 
to ba ve thil oUggeBt.lOU put into 
elect if pouible. 

branoh of the Imperial Banlt or by 10m" 
otber method. 

N~ty. In ~iIIW of the oonalderab1e fI~. 
clai importauce of the lUtter, of eXefOl/!!ng 
adequate check. 0""," peop1e traftUiIll 
without tioket.. • 

Deeir.bi11ty Df havlng l\1IIpllDIe "coolln~ 
oIe&red at the earlielt poulble OpportWlI. 
ty • 

'is 

Pare. , i~i". The matter IA r_iYing the 1t .... 
tion of tile RaIlway 8ot.rd. 

Para. 10 .,,14. The Government are In oomm .... 
oation with the ... ~m)1ml8 ollioeN 
in India and in Knglaud on tb i, 
point . 

• 
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.A. 'PPENDIX IiI. 
Statement comparing expenditure with grant. for 

1928-24. • 

• ." 

Hl151FJnD 



n 

N&m8 of pDt. 

~ 

.-EX~Df'I1I'fte 
ClIlAIIQWIl' '10 It_n. 

:u1ltOJ9 C 

'l' &lreeonl~ 

BaIt 

OptUnI 

Land Revenoe 

E"cille 
8taDl~ 

Ji'orcetB 

. 
, 

" 

R • .!iwayw (fncllU'ivo at "ioCe:r:=-""ym .... t 1\ lft'rplWl 
( profit, to ItRihray 

(',ompaniftJ). 

lITigation, N"viptlGn, 
otc. 

Indian POltat alId "ele. 
pph Dep&t1ment. 

IMo.lIla!8pl!llll , '!'e\Ol. 
g."pb~t. 

Int.> .... on ordinRry 
dobt and .Julng 
fund. 

lllte_t on Misc~lI .. n. 
IIOW! oblig .. tiollM. 

Oen81'81 AdminWtn.tion 

Audj~ 

Adntiol8tl'lltlon of J_ 
tloo. 

Jan. e.nd Convict Settle-
_nta. 

J'olloo 

Ports and "notap 
Barny 01 Indi6 

Meteoroiogy 

GeoJogiOe.l Survey 

PotanJoal Survey 

o-lI.u. 0&4". 

.. 

Voted. NM.'~' 

, RIJ. RIJ, 

, 

112,17,000 I,4t,'00 

118,,93,000 I,16,(J()(J 

1,13,84,000 11),10.000 

1,88,53,000 l,U,otHI 

... 10,000 

1,000 6,m 

-3,311,000 . " 
9,28,000 4,1/)_ 

63, V7 ,1\1.000 n ,13,80,000 

12,97,000 1,41,000 

8,<17 ,98,000 62,20,1)00 

ft,24,oot'i I,II,1tJO 

22,(100 13,99,74,(}(KJ 

3,JO.II3,OOO 64,000 

88,,1lO,OOO 38,28,000 

69,72,000 7,16,000 

... '1,000 

2,000 11.000 

~,()()(l 63,m 

11.08.000 11,63.000 

19,97,000 9,68,000 

11,82,000 68,000 

1,72,000 ',01,000 
17,82,000 !l',OOO 

so 
N.,. QIUJIIT AVAILAJlLa 

(1I'ICLVDDlO MODIJ'IC"TJOJlt AC'FI7A1o UPalJIft'IJUI. 
&AI'ICTJ(INII:D IJY 

f OMPB'I'DT "V'1'1WIU'1'Y,. 

VGtAld. N OII.eoot.I, VoNd. N OII-f1ohJ. 

a.- Re. BIt. R .. 

tJII,18,460 ',4J,'60 81,70,212 I,n,tOI 

63,116,387 3,119,613 68,18.829 1,18,663 

1,13,52,6.'10 4O,4J,470 07,10,014 18,40,6711 

2.63,68.000 1,16,000 2,''''&,676 f9,040 

... 10,1(}() .. . 1UI,6St 

1,000 6.000 ... ... 
-",15,000 ... -36,30, 'JOO ... 

',til,!99 4,31,223 7,08,862 I,JU76 

63,86.70,000 18,Uo,s1,000 61,93,61\.811 16,61,11,'132 , 
. 

12,63,100 1,86,m 12,40,940 UfJ,MJ3 

8,82,12,000 '16.'16,000 8,80.87,U8 'IM4,#U 

14,111.000 6,66,DOI 20,l1li,899 1,10,"'0 

22,000 18,65,(11)00 21.778 14,11,64,892 

0 

3,21,82,081 '4,(}(KJ 3.00,8Rc484 1,'1,#2(1 

74,09,036 &6.69,8/8 8'7.47,931 ",88,994 

89.«,020 'I,16,()()I) G6,3D,OM 6.66,§99 

.t,l6.000 41,0()() 1.311.&64 18,101 

2,000 11.(J()O J,tl70 11,4011 

$3,1110 68,001 112.828 ,.4.flJi 

ll,4tI,16C1 11,'11,411' 10,77,1116 l1,Dl,OI.~ 

23.23.000 '1.76.000 22,27,0111 '1,'1',814 

11.82,000 68,(J()O 6.70,009 66.8911 

IM,OOO I.Zl,OOO 1,Il6,784 1,84,938 

17.82,000 26,000 18,11'.734 •• 134 
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• 
DlnIm."O. DlI'l'W.EN o.IOPlaL DIJ"BUNCE BRT ..... " 1111'1' 

GlUlI'!' AND a!1l'U.U, . Gl&.Aft .all 1> .U!l-UAL 
EltI'ICI'IIlITURE. BXI'EN1>1TI1BIC. 

SaVJl'O~ ( .•• ); EXCBII8(+). SA.VllfOB (--) : ]o;I:CII:88 ( +) . 

• -
I Total Total 

V ..... Nfm.fIOU4. diftel'tlnoe + Voted. JI_fIOIai. di"-mce + 
or·-. or--. 

... 
Ra. RA. RtI. Rs. RAI. ns. • 

• 
--48,788 -1,tJIJ6I -1,M,634 -1.48,188 -1,10,646 -4,88,UIt 

--76,171 +~ -n,eos ~,39,1I68 . -U,0611 -6,110,608 

-J6,64,1ItI6 -11J9.427 -J8,34,4J3 -16,33,618 -2,00,897 -18,34,413 

+70,73,5711 -13,960 +70,119,6111 -6,31,426 -16,980 -8,48,384 

.. +10,682 +10,682 +1',482 +10,118S 

-1,000 -6,000 -7,000 -1,000 .....6,QOO -7,000 

-32,04.JI!O .. -32,04.3110 -8.24.300 .. -8,24,890 

-1,61.1311 +8,375 -1,62,963 .!.I,43,M7 -4,848 -I,fS,m 

-2,04,22,189 -1,42,41,268 -3.46,63,4157 -1,03,13,189 +23,47,732 -1,69,811."'7 

• 
-156,080 +2'.»& -16,7117 -12,160 -15,922 --J8.08I 

+112,89,113 -6,46,626 +46,33,687 -1,24,887 -1,10,526 -2,35,413 

-2,17,101 HII,790 -1,80.111 --'.08,101 -'I6.211J --4,BI,,311 

-Uil +31,80,892 +31,80,670 -222 + 66,53,8DZ + 118,63.170 

-20,36.l'il~ +1'1,. -I ..... -11,06,697 +'1.420 -20,98,177 

-1,42.009 -39,006 -I,Hl.0711 -6.61,106 -'10,864 -7,31,9119 

-3,32,9« -1,50,101 -4.83,046 -3,04.1164 -1,60,101 -4,M,OM 

+ 1,35,664 -12,699 +1,23,0511 +664 --12,699 -.11.8'1 • " 
+3,070 +fl,4011 +11,479 +3,070 + 2,409 +11,478 

+30,8t8 +21,231 +u, ... -10,33:& +21,2&2 +J.D.IOIJ 
-30,(l84 -61,968 -92,042 -70,2110 -'10,462 -1,40,709 

+2,30,(1111 -1.80,686 +411,329 -911,986 -J.686 -118,6'71 

+8,9011 -11,301 -2,392 -11,091 -1.JOI . -lUll 
-IIi,216 _,f" -81.- -12,21' + 18,9J6 -18,110 

-1,17,188 -',. -1,10,111 -1.17,_ -'.168 7 1•2O,lJI 

-



.. Name of paot. 

ZaoIoaIocal Survey 

ArchaoIogy 

Millet · · 
Ot.ber 80ientillc Depart. 

ment. 

Bdlla&tioa • · 
lIediaal 8errioN • 

Publio Health · 
Apiculture · 
Civil VeteriDary Bervloel 

Indaatrlet · · 
Aviation · 
Co lDIIIf'I'(lial Intell~ae 

(i.lcilldini natm.tt.) 

· · 
iptioa.Tnternai · 

tion·kterul · 
omt Stock Companlet. 

_I.neoat Depart. _foI. 
07 

• 
Curren 

HlA 
· 
· 

OJ "rilWorb 

.miae Belief J' 

· 
· · · · 
· 

sp.annoetiDu &How. 
&1letlll &Del Peoaio .... 

S . . 
tatilJury &lid Printina 
'-n_ · · 
dj'IIItruDt with Pro-
viDcIal Qovemmafol. -· · · 
Qrth. fl. J'roDtitI 
I'Jvvt-. 

· · 
· · · . · · · 

jlMr.JI&nrV& • · 

OIUODr.u. GBA1ft'. 

Voted. N-.vaIetl. 

Ba. Ba. 

1.10,000 44.(i()() 

1I.4.lI,OOO 1,",Of}(} 

1,06,000 1,II,(i()() 

,,70,000 1.18,(i()() 

2,49,000 fl8.(i()() 

7,30,000 8,64.0f}(} 

. 1,47,000 1,46,000 

8,81,000 8,16,000 

8,11,000 8.(,000 

",000 'I,Of}(} 

10.000 1.0f}(} 

2,13,000 11),000 

18,000 '4,Of}(} 

68,000 8.(i()() 

".000 'I.0f}(} 

1,33,000 ... 
18.37.000 1,18.000 

49.68.000 l.fJO.ooo 

111.99,000 I,U,Of}(} 

1.18,37.000 MJ,H,ooo 

... ... 
38.".000 '.91.02.000 

117,92,000 ~8.000 

11.28,000 14.01.000 

1.82.000 ... 
7.17.000 1.11 .... (J(J() 

I,OJ,OO,OOO I,U,96.0fJf 

18.83.000 ".o~.()OO 

",,01'0 4.6f.(J(J() 

13,17.000 J,n.Of}(} 

~"87.000 l.fJl.ooo 

N ... Oa.un' AV.lJL4BLII 
(llfCLITDINO KODP'IOAftO.llB A0'I'17410 IIUIIi.IIDl'l'tTU. 

8.urO'1'lONBD BY 
OOJll'ftBJI'I A1l'1'BOaIn'). 

I' 

Voted. Nort-woUI. Vot.oL N~ 

Rs. Ba. Ra. Re. 

1.27,000 1B.0f}(} 1,22,1OlI 84.184 

12.415,000 l,flr,Of}(} 11,71,880 H,689 

1,00,000 l,l1,(i()() 1,02,867 1,08,018 

"119,130 1,18,(i()() .,22,879 l,oo,63Z 

U9,OOO 18,Of}(} 1,113,266 -...SS8 

'7.7,,4eO 8.H,Of}(} 7.J9,388 8,68.fM.~ 

3,111,720 I.U,8BO 2,68.318 160,0119 

10.117.000 8.16,000 10,215,4112 l,r4,tW6 

8,11.000 84,000 8,14,311" 80.163 

U.!90 'I.0f}(} 23,016 ~.I19 

12,Il00 6,600 11.787 6,tJOO 

2.30.000 11).000 2,21,882 'MOg . 
DU3/J U,JU 64.428 12.618 

68,000 8.000 42.898 8.fl60 

82.000 8,19~ 6P,8ti 16.~U 

1,13.700 I ... 1,01,867 18,800 

19.311.779 I '.64.816 17.19.088 a,46.963 

I 
49.111.240 1.14,060 ".11',694 1.64,410 : 

115,119,000 1.",000 14.«,0'1 rr,96() 
I 

1,13,33,314 63.31,801 1.27.01.0711 U,fl9,61.S 

MBa ." ... . .. 
1IJ,1III.600 1.81,11,188 26.00,818 I,6Z.0Ull 

'r 
6O.!2,838 U.fJOO 48.77.167 68.649 

20.12.879 88.68.179 17.01.724 17.'11.U'/ 

111,09,4408 ... 37.97.921 .67 

8.86.847 8.04.tW.611 11.'78.0119 1.911.'111.166 

I,OUI,JM 1,18,08.'111 . ".71,1180 1,14,08,691 I 

17,t11.920 ~r,''1.191 111,81.018 ",01,.' 

111,30,1104 4,U.8IO 17.38.811 1.01 •• 

11.08,000 1.00,160 10.01,64.7 94,811 

1',",/168 l.fJ1.(J(J() 13.28.207 1.60,'111' . 
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DInIUUlI!IOll BJlTW... OUGDl.u. . J)uJ'DIII!IOJ: BIft'Wl\JU'I Ifn 
oa~ AltD .t.OTU.u. OIl.t.llT .t.1ID .t.0'fV.u. 

JlnIlI!lDITUILII. 1IXl'IIIfDITUIIII. 
8UDlOS (--); ExoJIIII (+). • Ii!.t.VDl08 (-); ExclI8s (+) • . 

Total Total 
"*d. 'NUll""". di._+ Voted. NOff'_"" dUfel'8llO. + 

01"-. or-. 

BII. Ba. BII. Rs. .Ra. Ra. 

+12.103 -18,816 -8,613 -',797 • -1,816 -8,611 

-73,610 -J!I,'11 -I,Oll,931 -73,610 -32,'11 -1,05,931 

-3,133 -,,gil -8,1111 -3,133 -!l,98!1 -8,113 

-'7,611 -17,'" -M,989 -".961 -11.&08 -M,3111 

-la,7U -Jr,'" -1,23,671 -84,7" -J1,828 -],lIS,57. 

+9,388 -6,947 +3,"1 --34,072 -N,947 -87,0111 

-88,682 +6,0&9 -83,M3 -83,~ -4,841 -88,24.3 

+3,64,~ -10,&06 +3,24.,1" -31,1148 -40,&06 -71,861 

I +3,3\9 -J,6&7 -218 • +3,319 -3,8&1 -218 

-10,\186 -UBI -23,866 -1,275 -I,B81 -',]M 

-7,!IS +1,000 -8,213 -713 -MJ() -I,21S 

+8,882 -4,&91 +','91 -17,118 -4,.1 ~I,? 

+28,428 +18,813 +",001 -",007 -1,647 --'II,8M 

-13,103 +'60 -12,862 -13,102 +!l60 -12,~ 

+211,882 +8,H9 +U,861 +7,882 +7,176 +16,067 

-31,1'1 +1',800 -I',U3 -31,M3 +16,800 -15,0'1 

-1,17.91' +'7.1163 -411,961 -2.18,693 -8,86J -2,26,~ 

-6,14.306 +4,610 -6,09,796 -4.117,546 -',660 -5,07,098 

-1.114.8611 -1',010 -1,11.009 -1,114,1169 -",040 -2,21.00II 

+10,64,975 -16,H,886 -8,31,'10 +13.88,661 -10,10,186 -8,'1,", 

.. .. .. -7,8l1li .. -7,3911 

-llI,'lI,I82 -34,98,789 -",'1.971 -17.67,882 -'6,18,017 -61,711,7~ 

• .' 
-9,l',833 +18.649 -8,86,1116 -1,'11.771 +IU~ -I,17,ID 

-4.21,271 -7,U.61J -l1,~.7811 -3,10.9611 -8,IHJ,'191 -11,01,7'7 

+"',36,112] +B6'1 +U,88,778 +18,88.'76 +861 +18,89,au 

+',119,01111 +J,II,10.166 + 1,3t,69,tU +,,110,'11 -l1,n,UI -7,01,938, 

-II,2&.CMO -i,86,406 -111.14'" -8,11,292 -',IO,1n :-It.1I1,'I' 

, -1.00.1112 +n,461 -3,Ul -l,48,832 -1,36,184 -3,79,1166 

-IIU88 +61,_ -42,9lI2 -1,111,892 +66,3'16 -1,311,316 

-1.lUI,an -!l4,I'I8 --2,.,lS31 -1,1',363 -I.aRB -J,II1,881 
• . -I,~,7113 -10,t68 _1;111,081 -1,70,3111 -10,'88 -1,80,818 



.. 
Vot.ecL 

N_ Oa.UI'l' AYAlUIIIoa 
(INCLl1DllCfi 1I01IUIO ... 'I'lOn 

I.Ul'CTlOJl'IID BY 
fOlIPII'l'BJIT ... UTKOBl'l'Y) • 

I: 

,._----,.,',._--- ---,------, 
Voted.. Voted. 

-------1',----·'1-----1-----1-----1-----1------
I 

, RI. Re. Re. Re. Re. 

~ aad Nioobar .&1,17.000 1,49,000 
Re. I 

'1,23,320 1,13,680 34.87.11111 I I,Bi,flU 
JaIande. 

~. · · 
0IDtral1adia · · 
Byderabacl · · ..... · 
JkpeDcUture ill Bbsramf 

IIIIMr the con.. eI 
tile SIioretMy eI State 
iorlDdia. 

El:peDditun in E1ItJIaDd 
UDder the oontrOl 01 
tile H~.!d~.Ie!-erfor 

, 
10,13,000 6,111,810 8.PJ04 ',J6"i134. 8,68,341 

8.31.(J(J() 8,60,833 1,AV0 IIJn"IIIIt 1,'1fl.~11 

8.70,000 1.89.970 3,7'1,1'10 U7.'1f1 1,89.17' I 
19.21.000 ... 19,".182 .. IZB,SJ,21' . 

1,77,800 

8.&6.000 17.01.000 8.6f.000 G.II%.811 8,68,63], 

. 
77.80,800 ,..7fl,OOO 'Z8,8J,OOO 1J.lB,/JOO 87,l1li,_ 28,86,290 

... fl9.Rfl,900 ... 8O,fll,'143 .. . 116,78,888 

1.68,61,000 1,6'1,58,691 I ... " . ... 1.6MB.lSI' 

... 1'1, •• 000 ... U,IJS,/J64 .. . ".'4,71' 
: ,O,/JZ,OU43 • • • , 68,08.09.164 
I' 1 • • • 96.36.000 • • • I i8,tlfi,OOO • • • , 96,6/,421 

•• • 1,23,1i6.000 ••• ',4.41,'11.6110 • • • 4.13,19.783' I 
69.84.96.000 

Total 

." .. . ___ ,,_. _.'. .. . .._ ._ ... .I. . 8,40.96,2:' 

~ 88.811.87.000 1,11.64,49,000 110,"68'.6'11 11,19AtIf.Oft 87,27."._ 'J.n.49,90.fJl~ 

...... EuIlJlJlmJ .. 
muM.1I m Ca.Pftu.. .... ,. .. 

'. ~ oatJa, OIl '£eJe. pa,.. 
J)dIf ~pitAl ou"'y • 

IuMrelt"; ad.....- . 
a:.-..i4ad-.... ~ 

, 18.61.93,100 

22,100 

94.30.101) , 

I.93,~.1OO 

fl.f9,69.100 i 

l 
9.13.69,000 

Z.02.000 i 18.61.91.000 

". '1.000 

... ~ 
3.76.(J(J() : J.II7 .... 000 

i 
6.18.000 , '1,23.3'7.000 

... 9.11,118,000 

I 
fl.04.00ft 20,77.,,_ ' • 2.lSl.tKJ~ 

... •• nII&" " . 

... 711,2J."IIIIO .. . 
4;31._ 1.110 ••• _ ~,21.42i 

-----
6.38.000 23.03.27.7116 tl.'1S.033 

... 9.23.".006 ... 
1"",68.000 

·l~~~~-----'~-----I·--~--I------~----l 
• I _11,82,37,000 ., ' ; liU'7..,.QOO .. • 11.l1li .... l1li2 ••• 

•. ll.D6,07.113.000 1.D.10,,7.(J(J(J 1.,~.UI,'71 1;19.'1,M,llSl 1.11.28,I5I.1177 "A46.8iiii 
.,' -, ....... .. . I. " " " I _ .'" .'~' " 
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, 

DIr ... lI1I'o •• ..",... OBtOIIl"" . DlnlllUllNo. Bnn_"," Ifn 
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.ANlENDIX IV. 

A ........ yAIN' PlWPOSAI,s WITH REGARD TO AMPLIFICATION OF PRESENT APPRO-
PRIATioN REPORT, 80 A8 TO GIVE FULI,a IlXPLANA'110N'S AND REPOlft"if or 
IRREGULARl'rlES, ETC. (ANNExua 13.) 

Appropriation' Report. 
(i) Appropriation Report to contain a general review of the accounts 

on a systematic basis. (Annexure 27.) 
(it) (a) Inclusion in Appropriation Report of observations regard~ 

iug serious financial irregularities which are noW' included in separate 
Audit Report (paras. 11, 18 and 19). (Annexure 26.) 

(b) Al~~ation of present procedure which prevents audit offtcers 
from mentionitlg, without special sanction of Govennnent, irregularities 
on which Government had not p&88ed orders, (paras. 11, 18 alld 20). 
(Annexure 30.) 

'Appropriation Account. .• 
(iii) Abolition of detailed accounts of each Grant by circles of 

8ccounb; [para. 9 (i), 24 (i)]. (Annexure 1.) 
{iv) Detailed accounts to be given by prescribed sub-heads [paras. 

10 (1)], 33-5. (Annexure 8.) 
(v) ·Accounts of voted and non-voted charges to be combined 

[pari.. 9 (ii), 24 (2)]. (Annexure 2.) • 
(vi) Appropriation accounts to include a comparison. of actual 

expenditurt! with final grlUlts passed by proper authority (I.Jegislat.ure. 
for voted alld Finance Department for non-\'oted charges), re·appropri-
ation within the grant by competent subordinate authorities being 
~x~luded from the account [paras. 9 (iii), 24 (3)]. (Annexure 3.) 

Separate columns for supplementary grants being omitted [para. 9 
(i1!), 24 (4)]. (Annexure 3.) 

(vii) Appropriation accounts to be divided into cl&88CS and separately 
Illmmarised (para. 26). (Annexure 5.) 
'. (1,Ui) Certificates on appropriatiop. accounts. (Annexures 6 and 7.) 

(ix) Store accoutlts in respect of important stocks to be appended 
to appropriation accounts of grants out of which· they are financed 
[paras. 10 (sM, 56-60)). (Annexure 23.) 

(x) For quasi-commercial coricerns, lIaitable trading accountl, 
balance sheets, etc., to be exhibited in the appropriation account [paras .. 
10,(vi),63-67)]. (Annexure 22.) 

(;:i)Detailec1 statements shQwing expenditure for the year as well 
aR progr!!ssive expenditure in the e&Ht! of expenditure on new works, 
and sP':C1al non.recurring chargefJ (e.g., Commissions of Enqqiry, tte.), 
expendIture on which is spFead over more thaD one accounts year 
[paras. 10 (if) and (,,), .46.54)]. " 



B.-DJi'AILs. 

(i) Determination of units of grants (which under rules rests with 
the Finance Member) in cOllilultatwll with the Public Accounts Committee 
(para. 30). 

(ii) ConventioD that cb.ange in 8ub-heads of grants should be made 
in consultation with the Public Accounts Committee (p~a. 31) • 

. (iii) Sub-heads by whieh a grant should be act!ounted for to be 
detailed in the D~lnatidli for Grunts (para. 33). ; 

(iv)Principlcs suggested for determining sub-heads of grant (paras. 
35 and 36). (Annexures 9, 10, 11 and 12), detailed sub-heads proposed 
(para. 34, .Appe~dix 1 and Annexure 8). 

, (11) Appropriation audit of grants-in-aid (para. 41) •. Principles 
to govern appropriation and re-appropriation of such grants .(para. 45). 

I 
j 

"' 

(vi) Special points relating to-

ea) secret service expenditure. (.Annexure 14) ; 
{b) details of extra remuneration drawn. from any grant by an 

officer whose pay is charged to another grant. (Annexure 
15) ; 

(c) d~tails ahowing total coat of each~ particular nrvice. 
(Annexure 16), 

(d)Dp,ad stock account&. (Annexure 17) ; 
(c) StatiHticaJ tabJp.R r~al'dinp; aetual strength of stat! in eertaiD 

cases (Annexure 18) and other matters. (Annexure 20) ~ 

(f) cost of passages to high officials. (Annexure 19) ; 
(g) information regarding payments due but not made in tJre 

course of the year thus forming a liability for future years 
and payments made in the year but pertaining to previous 
years. (Annexure 21) ; 

(It) StatistiCli relating to audit objections. (Annexure 31). : .. 

C.-CONSEQUENTIAL CIIANGES. .. 
(i) Alteration of forms for Demands for Grants t.o correspond with 

form in which it is proposed to gwe the Appropriation Account (82-93), 
,(Annexure 33.) 

(ii) Postponement of dates of submission of reports (102-107) which 
will not affect the dat.e of presentation to the Public Accounts Committee, 
a. it is practically impossible for the Committee to consider the report 
~ore tho summer sel18ion of the .As.'1cmbly. (Annexure 34.) 

• 
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APPE)TI)IX V. 

MEMORANDUM FURNISHED BY THE RAILWAY DEPARTMENT 
(RAILWAY BOARD) WITH REFERENCE TO PARAGRAPH. OF 
THE PROCEEDINGS OF THE 13TH MEETING OF THE PUBLIC 
ACCOUN:rS COMMITTEE HELD ON 6TH FEBRUARY 1915. 

IuBJBCT.-D8irab;lity ofma1cing the Auditqr on Oompani:u" ",,"~,., oj 
tlte Agent. . '. 

At t.J\i\ B8Venth meeting oftha Publio AC('Ounts Committee on the A.~mt8 
of 1921-22, the Auditor General drew the attention of the Couimitteeto the 
fact that moot of the irregularities were found in State Railways, fr~m whioh he 
inferred th~t, as the auditor was not independent of the Agent in Comrani~s' 
lines, fewer irregularitit>s w.:re brought to light. After dil!etll!8ion, the Com-
nlitte{~, whil(' not. rrep"r! d to {'xprl'lI8 Ii. definite opinion on the matter at issue, 
dl'Rir('d it t.o ht~ stat<!d tha.t. in their view, the question of making the au(litor 
011 Companiet;' lines indepcnuf·nt of the Agent was one the.' du,erved oonsidt:ra. 
tion. 

2. In para.graph 4 of t.1lC prooetdings of the thirt.eenth meeting of the 
Publ:c Accounts Conmlittec, held on the 6t,h February 1925, it is stat;{>d t,hat tho 
Comrnitt.~e .. obR('rwd that a rcfHen(',e had been made to the qum~tion of the 
dei'lirability of ma.king the audit.or on Companies' lines independent of th.e 
Agent by the prt'l'.(ding Public Aooounts Committee on page 61 of th.eir report. 
Tlwy llOpl~d t.hat t.he Government would place before the &lcceeding Com-
mittee a report of the ~tbp8 that had been or were bting taken in this oonn.cc-
tWn." 

3. Thi~ qnrRt.ion WA.M raised, debated and decided by the Government of 
India in 1914. In connection w~th dra.ft rules for the preparation of annua.l 
A ppropriatioll Report,II, the Compmy lineR took exooption to the propOfIll,I 
t.hat their Audit D{lpart,mf~llt ",hould in("Jude in ihe AppropriatiOll Report, 
a documrnt intRnded for Governrnrnt purp08('S, cn'itic!8lll8 on o(·nain point. 
on the ad,ion of t,he Ra.i1way Administmtion, sooh &8 &bnormaJ growth of 
l'Xp(~ndihlre or tI'.ndf'ncy to extTaVa~l\noo, t.t'ndency tow&rds undue inflation of 

• st-oreR bll.la.n(~M, dt>fc'cts in Rylltfm of accounting, lW'riOU8 bn>aches in financ:a.l 
ruleM, ete. It W&8 the dut.y of tht' Chief Auditor to make- moh eriticismlJ aDd 
suggestioll!! hut dieSEl F.hould continue to he made to the Agent and oltimat.1y 
to the Board of l)irfctorR, and not in a' report to the Govemment. Such a 
. proceeding, they contended, would ha.w the effect of pJaoing the Company:. 
anditor in a false position in&Rmuch as he would be called upon to forward to .. 
Railway Board a criticism of the adminil!ltr&tive actl!l of hil!l employers. 

, •. The Railway Board of the day a.greed with the views of the Companifll 
in this matter. Thev said :-·".80 far &8 Government are conceJ"J.led the 
audit on their b£'half "is inde}X'ndcnt of tht' administrative authoritie8 and il 
SJ"ll'f'd wit.h' T"OWCTR. t.o I'o&ff'gtlard the interut8 of Government. The Companie.' 
I. uditora on the othe hand are accorded varyinG degree. of independenoe by the 



DirectOrs. It wouJd indeed appear that it might be well for the Djrrctota to 
elevat.e. their Auditors in every case ~ as indE'p< ndent 80 position 88 haA been . 
acoorded to the East Indian Railway Chief Auditor but, he would still be the 
servant of the Company and not of Governmt'.nt." They also pointed out 
that no re&8on had ever been givf'n to show that it, i81't'ally a matter of n~y 
that such reports should be Imbmit,ted, and that, as the Companirs would not 
accept willingly the propOBt"d ord{'rs and, &8 tru~se are not definit.dy provided 
for in the cont,raotll, t he position must be ahandoned. ~'ar mor~ hurm than good 
would cDliue from the maiutenance of t!w!K' ordlrs, cv~n WHe it l)os.~ible to 

, maintain thcm. . 
5. The Finance D(!partm('nt" after ~oJl8idcring the matter in COIlJlUltation 

wit.h t.he Auditor QOltral and the Comptrollt r Q( llHal, and flCOgn:ziug that the 
Govt'rnnltut of India had no powtrs undu the Sccf(~tary of State's contracts 
with the Railway Compauiu wl1(;re11y the lo.tu,r could be comllt'.lkd to mab 
their Chid Auditors in India illdCJxndtnt of t,hcir Agent,s. a.nd th,t there was no 
practical probability of Ruch powus lx in~ obtaint d, ac('(pt.ed the views of the 
Ra.ilway Bo:ud, a.nd al,:',ndorud t.he qu('stion. An import.a.nt, factor which led 

.. to this. d(cision wap, thAot t.h~ GOYCfnrn( nt of India WHe not in a position 
to demonstrate conclusively that the existing ura-ngements bad in point of fact 
materially prejudiced Government interests. The whole thing had COme into 
prominence merely as part of a gellerul striving towards a higher audit ideal. 

6. The Auditor General agreed with the view of the Government of India. 
He Raid" the deliberate policy of Government is to entrust to the Companies • 
detailed 6upervision in so far as the int.erests of Government and of the Com;. 
panieR coincide. It is the duty of the Government InApectoTS and }I~xaminers 
to cOOck those detailR in which interests do not (".oillcide. These Government· 
officers have the right and the duty of reporting to Government serious irregu-
larities ('.oming b) their notice. Othor matters according to the policy of 
Government should be left to the Boards of Directors to settle. But it is *he 
dut.y of the Boards of Directors of a Company to see that orders i88ued by the 
Railway Board, on behalf of the Secretary of Sta.te, are obeyed. So far as it is 
JlORsible to eheck this in audit, it is the duty of the Board of Directors to 
instruet their Auditor to exercise such a check. It should then be the duty of 
t,he Auditor, as their servant, to report to them any breach of 8uch rule, either 
through the medium of the Appropriation Report, or by an immediate speoiaJ 
report, &II the Board of Director~ may prefer. This, then, iB the policy which, 
in my OpittiOIl, should be pursued. I think Qovp.rnment might give way OR the 
entries by the Chief Auditor -of itregularities in the Appropriation Reporta, 
provided Companies give their Auditors the right and impose on them the duty 
of reporting direct to the Board if they consider necessary any eenous breach 

. of rule. In other words Companies should, make audit independent of the 
Executive but subordinate to the Board of Directors." 

7. The Railway Board then addressed all Company Railways in the terms 
IUggested by the Auditor-Qeneral. They said that "the Govemmtnt of 
India believe that it would be of as' much value to the Companies al to them-

,1ehr8., if the audit rrtaJ'f were !Dade independent of the Executive in India, 
though still, IUbm:dinate 'to the Board of Directont.. This meuUl'. of inde-
peadence ha. long been accorded to their Chief Auditor by at leut one impol' • 

• 
• 



tant CompAny; and its beneficial effect in practice indicates cl.rly that pro-
posals tendiog in the same direction fflr other Companies are not neceuarily 
unsuited to the conditions of commercial undertakings. J The Board. of 
Directors were asked to furnish the Government of India with copiea of &Q1 
inatructiona that they might isaue with this objoct. 

8. From replies received from the Companioa it appears that the position 
on m08t Railways is practically the same. The Chief Auditor 8S an accounts 
officer is lIubordinate t.o the Agent, but is entitled to have representations which 
he may make as Auditor to the Agent, and which are disregarded by him. 
forwarded to the Board of Directors for orders. Thus in the case of the Burma 
Railways, the orders are .. that he is to call the attention of the Agent to any 
aerious irregularities, and if he considers that his representations are not 
receiving due attention, he is authorised to address the Board "direct." On 
the Assam Bengal Railway the Auditor is " entitled to write direct to the Board 
on such matttn if necessary, though generally such reference would be forwarded 
tbl'Ough the Agent." The Appropriation Report on this Railway .. should 
·be accompani«l by a letter from the Chief Auditor, forward¢ throgh the 
Agent in which he will fonna.l1y submit it to the Board and direct their attention 
to any pointB which appear td him to can for notice. Such & letter will not 
relieve him of tile duty of making a special intermediate report to the Board, 
should occasion for doing 80 arise." On the South Indian Railway, again • 
.. it is, and always hu been, expected that he (the Chief Auditor) will require a 

, reference to be made to the Board. if at any time there is a difference of opinion 
between him and the Agent &8 to the interpretation of rules or the extent of the 
latter's powers." On the M. &. S. M. Railway the Chief Auditor is an AC<'.ouutant 
responsible "that all receipts and disbursements "are correotly accounted 
for, that sufficient authority exists for all expenditure, that contract obliga-
tions of the Company to Government are met, that all accounts are correctly 
and dulv submitted, and that the instructions of Government and the Board 
in audit matters are strictly observe 1. In all such matters, and generally 
when acting strictly in his capacity as Auditor, he must act independently 
on his own responsibility, and his views are not liable to be overruled by the 
Agent. In the event of any serious difference of opinion the Agent should, if 
neces<ary, refer the matter to the Railway Board when tlae question involves 
the interpretation of a Government order only, and in other C8808 refer the 
question for thei . orders, a note by the Chief Auditor accompanying each case." 
On the B. B. &. C. I. Railway the Chief Auditor is empowered" to address the 
Board of Directon on all matten requiring' comment or reference to the Board 
within the province of his office, all such communicationa being forwarded 
through the Agent for his information." 

9. In view of the fact that the Government of India have no powers und~ 
the contracts to force this proposal, and in view of the fact that. as shown above 
the Boarda of Directors have given to their Auditors not only the power but also 
the responsibility of referring to them irregularities such &s those noticed by the 
Pub~c Account. Committee, the Governmentof India are of opinion that it it 
. neither poBllible nor advitl8ble to re-open ~th the Companies the qnestiOD 
.f making their Auditora in India independent of their Agent.. 
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APPENDIX VI. 
• • 

lI.morandum No. i17/i~P.T., dated the 23rd July 19S5. 
furnished by the Department of Iad1l8triea G.nd Labour 
with reterence to para. 45 of tile aeport of the Public 
Accounts Committee on the acoounY of 1922-23 . 

• 
SUBJECT :-EJ!ecl of iflCf'eased postal rates or depression in trade on postal revenue • 

• 
The undersigned is directed to invite the attention of the members of the 

Public Accounts Committee to paragraph 45 of their report on the account. 
of the year 1922-23, on the subject of the causes of the fall in postal revenue 
in that year. The Committee suggested that the question of whether the fall 
in revenue was due mainly to the increased rates of ~tage or to general 
depre8Sion in trade, should be investigated departmentally. 

• 
2. The Director-General of Posts and Telegra.phs in consultation with 

the Financial Adviser has gone carefully into the matter an~ his conclusions 
together with the facts and figures on which they are based are set out in the 
paragraphs that follow and in the statements Appended to this memorandum. 
The Government of India agree with the deductions drawn by the Director-
General, and regret that it is not possible to furnish a more definite answer 
to the question propounded by the Committee. It will be realised however 
that during the years immediately following the Wal a number of factors • 
other than those of a purely economic charact.er came into play, the influence 
of which on postal statistics is wholly indeterminate. 

3. Three statements are attached showing :-

(I) receipts and charges and the general financial position of the Post 
Office from 1918-19 to 1922-23 ; 

(II) changes in the inland letter postage rates sin(',8 1919 ; 
(III) total amount of postal traffic under the various heads from 1918-

19 to 1923-24-. 

It will be observed from statement No. I that there was no actual decline in 
postal revenue in 1922-23 as stated in the Committee's report, since in that 
year the Post Office had a net surflus of Ra. 26' 67 lakhs against a deficit.of 
Rs. 57' 72 la.khs in the preceding year and the 88.1e of postage stamps brought 
in an additional revenue of Ra. 73 lakhs. 

• 

4-. An examination of the figures in statement III relating to the traffio 
luring the six years under review in the various classes of postal articles 
uggests the following conclusions:-

(0) The postcard, the poor man's article, does not seem to be' very 
seriously affected by the state of trade, for in 1914-15, after the 
outbreak of the war, when there were heavy decreases under 
all the other main headS of postal articles, the one exception 
wall tho poitca~ which continued too show a steady increaSe of 



2 . 09 per cent. The increase in' AI)ril 1922 in the rate for post-
cards from quarter and to half an anna was followed by a 

" decrease in this class of traffio amounting to 19':25 percent: 
Since however tbepostage rate had been doubled the revenue 
from this source increased by more than 60 per cent. 80 that 
the decrease in traffic does not jUlltify a reversion to the un-
pr9,fitable rAte of one quarter anna. . 

(b) With r.e~ard to letters it would appear tha.t the stAte of trade 
eXerClBeB a marked influence upon the volume of traffic. In 
1914-15, after years of steady increase, there was a decline of 
3' 33 per cent. in the number of paid un-registered letters, 
.lthough there was no change in the letter rates. On the 1st 
January 1919, the maximum weight for letterR that could be 
sent fcfr one anna was reduced from 10 tolas to 21 tolas. De8pite 
&his heavy increase on letters above 21 tola,s in weight, the 
traffic under this head showed an increase of 15' 37 per cent. 
in .1919-20. This was almost a record increase in the history 
of the Post Office and was due to the great trade boom in that 
year. In 1921-29: the rate for letters between 1 tola and one tola 
was raised from half-au-anna to three-quarters ol an anna and 
there was a decline of . 34 per (~ent. in the number of letters. 
In 1922-23 the present rate of one anna for every 2l tolas was 
introduced and the decrease amounted to 16" 1 per cent. This 
may be attributed to a large extent to the slump in trade. It 
is not possible to say what effect these lluctuations in the volume 
of traffic in articles sent by letter PORt hail on the postal revenue 
during the years under consideration. 

(.!) Other postal articles were al80 affected by the trade depression in 
1922-23. Registered newspapers declined from 78" 3 to 70" 3 
millions, although the rates were unaltered. Unregistered 
packets, whieh had been showing a steady increallc up to that 
year declined from 68" 3 to 67 millions. Parods also showed a 
slight decrease. Here again the decreases in postal revenue 
consequent upon these reductions in traffic cannot be e8timated. 

5. To SUlU up, it is impossible to arrive at any certain conclusions as to 
the extent to wbjch variations in postal traffic may be attributed to increased. 
postage ratt"..s and to trade depression, respectively. Still less, is it possi-
ble to allocate between these two causes increases or "decreases in postal revenue. 
It may, however, be accepted that trade conditions have very little effect 
on the .raflic in postcards which eeema to depend almost entirely uPQn the 
rates charged. Trade conditions undoubtedly have an important influence 
upon the tra.fBc in other classes of postal articles &1ld the decline in such traffio 
in 1922-23 may be ascribed almost exclusively to this cause. There are, 
however, distinct sigll.8 of recovery in 1923-24 undel' both postcardi a1)d letters, 
probably because people are growing accustomed to the new rates, and 
the indicationi are that in a few' yeau traffic will recover its normal 
proportions. 
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STATEMENT NO. I . • Statement'showing the receipts, charges and general jina1UYial pOBitioo of tke PotJt 
O.Jlice during the years 1918-19 to 1922-23. 

Year. Receipts. Charges. 
Surplua(+) 

• or 
deficit (-) 

• 
RB. Re. Re. 

1918·19 4.70.87.3153 4.32,84,888 +88,02,485 

1919.20 5,59,84,243 . 4,85.99,561 +73,64,682 

1).66.M.lilS 1 
• 

1920·21 6,12,65.886 -4lI.99,372 

1921·22 6,14,76.922 6.72.48.791 --57,71,869 

1922·23 6.92.27,69t I 6,65,60.319 +26.67,180 
I 

STATEMENT NO. II. 

Statement 8/wwing the changes in the inland leUer postage rat.a since eM year • 
1919. 

Prior 
to 

bt Jalluary 1919. 

Ute,.,. 

Not exceeding 1 tola i a. 

EXl'eOOing 1 tola but 
not exceeding 10 
wlas .. .. I'a. 

EVl'ry additionallO 
tulas .. .. 1 a. 

PtUtcartl.. 

From 1st January 
1919 to 17th April 

1921. 

LeUer,. 

Not exceeding 1 
tola.. .. i a. 

Exceeding 1 tola but 
not exceeding 2\ 
tolaa .. 1 . 

Every additional 21 
tolUII .. 1 a . 

From j 8th AprB 
1921 to 2300 April 

1922. 

Utter,. 

' Not exceeding 
i tola .. i a. 

Exceeding I tola but 
not exceeding I 
tola .. 9p. 

Exceeding 1 tola but 
not exceeding 21 
tolaa .. I a. 

Every additinnal 21 
tA,laa .. 1 a. 

POItcartU. 

Since 
24th A{lrll 1922. 

LeUer,. 

Not exceeding 21 
tolaa .. 1 a. 

Every additional 21 
tolaa •• 1 a. 

.. 1 a. Single .. .• i a. Singlfl .. i a. Single .. j ... 

"Il16ll"m J) 

• 



Artio1e .. • 
( 

Pa.id ~ letten .. 
BegI.atered letters and paeketa 

ID81U'ed letten .. .. .. 
~ .. .. .. 
ReslIterod DeWIpIlpell .. 
UIIftIIi&tered paobte .. 
ParoeJs .. .. .. 
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STATE¥ENT NO. III. 

P08tal t,ajic (in miUionB). 

1918·19 1919-20 1920·21 1921·22 

~·2 529·3 652·, 650'6 

20·26 23·1 27·6 28'6 

3·2 3·6 3·6 3·9 

56tH 605·8 630·, 648·5 

17-6 62 70·3 78'3 

f 41-7 61·8 62·3 68·3 

14,2 11S·8 14-1 j12'86 

1 
1912·23 1923-2' 

-
~8 465 

28·1 28" 

4·15 5·3,2 

523,6 , 532 

7G·37 71 

67 72·9 

12-615 13·116 

On let Janua.r,y 1919 letter poet.ago rates were increased from 1 anna for letters 
exoeediDg 1 toJa but not exoeediug 10 to) .. to 1 anna for letten exoeeding I tola -but not 
exceeding 21 toJaa. • 

. In 1921 the rate for letter. between i and 1 toJa was raised from i anna to 9 piea. 
In 1918-19 the paraet post rates were increased for parcels between 20 and 440 to1u 

'JODI 2 to 3 annaa for pareeII weighing 40 tola8 or every part of (0 tol ... 
Vareptered v. P. paroels were aboJished in May UH9. 
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APPENDIX VII. 
• • 

.em.Ora~dQm No. 8.-934, da.ted the 11th Auguat leiS, f\uIII 
nished by the Department of Industries and Labour. 

St7BJBCT.-Aooidance (Jf a concentrati<m of puroka6e orrJa./I toWQ/f'a. tk 010,. 
of the year. • 

The Department of Industries and Labour undersiand tha.t the Publio 
Accounts Committee in going through the Audit Report of the Accountant 
General, Central Revenues. for the year 1923-24. has made the following 
comment : ...... 

Ii Page 98, paragraph 11. The CommIttee desired that a. memora.ndum 
showing what action had been taken on the representations made 
to the Chief Controller of Stores by the Audit Otll~r should be 
placed before theln at an early date." 

2. With reference to the above, the undereigned is directed to enolose ,Ii 
tlOpy of a circular letter No. D.-207, dated the 12th September 1924 (with 
'enclosure) ilBued by the Chief Controller of Srofes to all the principal indentiDg 
officers in India, which shows the action takon on receipt of the representation 
from the Audit OftiCel' about the avoidance of a concentmtion of purchase 
orders towards the close of the financial year. 

LETl'EB Nt). D.-207, DATED SIMLA, TnE 12TH SEPTEHDltB 1924. FROM THB 
CHIEF CONTROLLER OF STORES, INDIAN STORES DEP'l'r., TO ALL PRINCIPAL 
UmENToRs. 
I have the honour to forward & copY' of a letter No. Acct.-17 .. 1998, dated 

the 11th August 1924, from the Audit Officer, Indian StoreJ Department. 
2. I entirely agree with the Audit Officer that it is most desirable that 

purchase orders should be distributed more evenly over the year. The con· 
eentration of a large number of orders towards the close of the year not only 
causes inconvenience but makes for considerable difficulties in the eflicient 
disposal of the business connocted with the purchase and inspection of stores. 
I shall, therefore, be glad if you, will take such steps as are possible to spread 
the demands made on the Indian Stores Department mote evenly during the 
,year. I feel sure that appreciable financial benefit wiD result 1Jy the adop-
tion of IUch a procedure. • . 

COPT OJ' A LJ:TI'ER No. AOOT.-71-1!;98, DATED THE 11TH AUGUST 1924, I'BOK 
THB AUDIT OFFIOER, INDIAN STORES DgPABTMENT, SIMLA, TO TUR CHIEI' 
CONTROLLER OF STORRS, INDl.A.N STORES DEPARTMENT; SIMLA. 

I have the honour to observe that during the last financial year there 
was a great rush of work towards the close of 1 he year on account of an un-
usually large number of orders having been pla.ced by your Department on 
behalf of the Indenting Departments. From ~ statement which has been 
prepared in my office it appears that out of a total amount of 1 orore 63 

.lakhs worth of pulcho.se ord.ers is.sued by your Department during, the year 

• 

• 
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1923-24 as much as 90 lakhll represented the value of orders placed durina the 
Jut 3 months of the year, N., January to March 1924. So far as iny .oflice 
is f.QDcerned this resulted in an unusual rush of work towards the close of the 
year which I was able to cope with with the greatest difficulty and by keeping 
my office open till late at night. Apart from this the concentration of such a 
large amount of purchases during the last 3 months .of the year ca.onot but 
have a very undesirable eftect on the tax-payer. In the first place I have no 
doubt that you will p,gree with me that it makes it extremely difficult for your 
Department to 8Cl'Utinise the rates quoted by the various firms as carefully 
as they should be and in the next place it leads to hurried and necessarily 
defective inspection. The cumulative effect of this rush of work ill an ultimate 
increase in the cost of the stores 80 far as the tax-payer is concerned. This 
abnormal rush of work was evidently due to the Indenting Departments being 
anxious to avoid lapse of their respective grants-a state of things which the 
Government·of India have often commented upon. With a veiw to avoid 
this concentration of work towards the closing months of the year i.n future, 
I would IJUggetlt that the Indenting Departmente may be requested to spread 
. over their indents more or less evenly throughout the year 80 as to give you 
eufticient time to deal with them in a &atiafa.ctory manner and thus to avoid 
the rush of work towards the close of the year. I shall be obliged if you will 

. kindJy let me know whether you &glee with me and propose to tHe DIC.ary 
action in the matter as -indicated above. 
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APPEN'DJX VIII. 

1I •• orandaDl No. T.-73S. dated the lith A.upat 1", ..... 
• nlahed by the Auditor Gelleral. 

SUBJECT :-MUcld"sijlcatton oj tke cMrge8 on IJCCOUnt qf the Pay aM AUowancel 
qf the RegUI,ar of Joint Stook Oompanies in Bombay . • The Public Accounts Committee desired to know ... hether the deficiency 

of expenditure shewn against Bombay on page 101 of th~ Accountant General, 
Central Revenues' appropriation report was due to a misclauifiC81tioD. I have 
now obtained the report of the Accountant General, Bombay, and itu~it the 
following explanation fol' the Committee'8 consideration. . 

2. The particular item of expenditW'e _as the pay and allowances of 
Mr. Mitchell, the Registrar of Companies in Bombay. Provision was made fot 
this in the Budget 8r8 voted expenditure. The Accountant Genkal coll8idered 
that, &8 Mr. Mitchell's appointment was approved by the Secretary of Stattl, 
the expenditure should be non-voted, and brought it to account accordingly. 
In forwarding the budget notes to the Government of India, the Government 
of Bombay urged that their classification wa: correct, since Mr. Mitchell was 
not actually appointed by the Secretary of State. The Government of India 
accepted this view in December 1922, and left the provision unchanged in the 
budget. For some reason, howe\rer, the decision was not conveyed to the 
A('.countant General until April 1925, when the accounts for the year wert. 
closed and it was too late to alter them. 

J. E. C. JUKES, 
O/g. Auditor General in India. 



APPENDIX IX. 
'" 9rA1'EIrIltN'f SHOWING YEARLY RlllCOVERIES FRoM: ENDlY SHIPS.(vide ,Al\AQ:AA..rlI 

9 011' THE PROCEEDINGS 0.. 't8B 4:TiI MEETING). • 
The yearly credits to Rev8Jlue from Enemy ships aCCQunt are :-. 

Ra. t 
(India). (England), 

19!a.~, Accoun. .. .. 1,675,000 
1924-25 " GJ,ooo 1.859,1'8 
1826·16 Budget •• .. •• 287,500 

61,000 3,821,648 
• 

In the ~inancial SecretatY'H :Explanatory Memorandum of the Blldget 
6gures for 1924-25 the total receipts "Were estimated at £3,250,000. This was 
based on the Secretary of State's estimate. The amounts already credited in 
the previolls years estimated &s creditable in the current year are about 
hall 8. million more. 
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APPENDIX X . 

... or~DdulD Ko. T.·777, dated the iOth August 18518 tit 
Disbed by the Auditor General. 

The Public Accounts Committee desired to know, with reference to the 
evidence given by a witness from the Foreign and Political Department, the 
true facts regarding the" lump sum reserve provision " mentioned in item (V) 
on page 308 of the Accountant General, Central Revpues' Appropriation 
Report. 

2. I attach the explanation of the Accountant General, Punjab. It will 
be seen that, while details of the proposed expenditure were submitted along 
with the detailed estimates, they were not included in the detailed estimates 
themselves. The Accountant General therefore with justice assumed that 
a lump sum provision was intended, and included such a provision· in his 
budget notes. The remark in item (V) is therefore correct. • 

J. E. C. JUKES, 
Oflg. Auditor General in India. 

COpy OF ACCOUNTANT GENERAL, PUNJAB'S EXPLANATION, DATED 18TH AUGUST 
1925. 

In the original budget estimates received from the Departmental officer. 
through the looal Administration the provision of Rs. 12,55,709 was made in 
lump. This provision was entered &s a reserve in this office budget notes sent 
to the local administration. The note having been approved by the looal 
administration, the same entry was inserted in the Demand statement whioh 
was acoepted as such by the Government of India. It is true that a detailed 
statement working up to the lump sum was furnished along with the budget 
estimates by the departmental offioer but as he had not inoorporated the 
details in his budget estimates but had inserted a lump sum, this office also 
showed the amount as a lump ptovision. 

2. In thiaoffioe letter No. Appn. 1-3/674, dated the 17th November 1924 
R.. the looal administration was asked to verify 

Orij('nallump JlI'ovi~ion 12,1J1J,70P the details of grant and expenditure by 
ReapI'ro)riatcd from 1,28,.99, . h . h 

thi~ nnrve during pnmary unIts s own m t e statement 
the year. appended thereto. In that statement a 

Mod 'fied t 11 21 sum of Rs. 11,27,210 (the modified grants 
I gran. .. ,27, 0 as detailed in margin) W&8 shown &8 a 

Reserve under South Waziristan Scouts and 8.S no exception was taken by the 
lwal administration (vide reply oonveyed in its memo. No. 11772 F/l-
149-1923, dated 20th Deoember 1924) to this amount being shown as a Reserve 
it "as presumed that the looal administration acoepted the position that the 
Reserve had not been split up into primary unit.s of appropriatioll. The 
remark-item (11) on pago 308 of the Acoountant General, Central Revenues' 
Appropriation Report was drafted on the undorstanding that a lump sum 
provision had been made • 

.. 
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APPENDIX XI. 
JleaaDr&DdulD JiO. T.·778, 6ted the 10th Aupat 1895 

funished by the Auditor General. 
(Vide paragraph 4 of the proceedings of the first meeting.) 

With reference to the excess of &.962, shewn in the India grant for 
Adminiatration 9f Justice on page 70 of the Accountant General, Central 
Revenues' Appropriation Report for 1923-24, the Public Accounts Committee 
desired to know the teasODB why the Accountant General, Madras, raised the 
debit against the Accountant General, Central Revenues, when it was too 
late to obtain a supplementary grant. 

2. I have now ucertained the facts and report them for the information 
of the Committee. The debit related to a portion of the leave-salary of 
a clerk in a provincial Magistrate's office, who had served during the years 
1917-1922 ~. a military office. As a result, a portion of his leave-salary 
paid prior to April 1st, 1923 was debitable to the Central Government.,in the 
civil estimates. The fact that it was so debitable was overlooked in the first 
instance and, when it came to light in an officer's review, more time was spent 
in ascertaining the exact amouflt debitable (1) to the Provincial Government, 
(2) to the civil estimates of the Central Government and (3) to the military 
estimates, and in inducing the military accounts officer concerned to accept 
his portion of the debit. The final result was considerable delay in passing 

• on the debit to .the Accountant General, Central Revenues. 
S. The eX0eB8 was therefore due to defective work in the account office. 

It was primarily due to an auditor's laek of familiarity with certain rathet 
complicated rules which had not previously affected his section of the office. 
I will cOl18Ult the Accountant General as to the need. of disciplinary action, 
but I am inclined to think that a warning will fully meet the requirements of 
the case. 

J. E. C. JUKES, 
0ff9. A. tUlitor General in India. 
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• Al'PENDIX XII; 

Memorandum on Secret 8el'vice EXpenditure prepared by'· 
.r~ G. Kaa.u.., Accountant General, Central Revenues 
CuicI.para .. 4 of the proceedblgs:ot the. fourth meeting) • 

• 
The main llOinta. requiring settlement an. the. ·followiIII : 

(a) A clear definition should be prescribed, in consultation with the'· 
.AUdi~r General, of what may be treated &888Cret expenditure: 
in the estimates and appropriation aocounts, and, therefore,. 
may not be described in detail therein. 

(P) In. couultation with the several controlling authorities and tho.· 
Auditor Geueral, a complete list should be prepared oJ. aU items . 
of expenditure included in. each of tho various central grants-
which ma.y be covered by the prescribed definition of secret 
expenditure. 

~) Within eRch grant, one or more distirfct "sub-beads" should be·· 
provided for the secret expenditure included therein. 

fN. B.~·(b ),and (e) above mayneceesitato the opening of new dctaJled heads of account 
fot' any secret (!xpenditure which may be- fouad at- present to be included, with non·secret 
expenditure, in anyoftlle existing detailedheadl!·of the general accollntill cl&lJ8ification.] 

(d) The proeedurc for the audit 6f secret expenditure would be deter-
mined by the Auditor General ;. but in all cases in which the· 
Governor General in Council desires the account of expendi-
ture to be treated as secret, the detailed serutiny of the ac-
count!! is practically transferred from the audit to the adminis-
trative authorities concerned, and it follows that, in consulta-
tion with the Finance Department, the Administrative Depart-
ment should prescribe the procedure for the detailed depart-· 
mental tlCrutiny. . 

(N. B.-In some O8IIClS it may be poaaible to entrust the departmental control to a single" 
oentral authority for the entire expenditure covered by & grant; whereas, in other caaes •. 
tho control may have to be docentralised in order to facilitate busin6118.) 

(e) Similarly, for each grant the Administrative Departmentshould 
prescribe, in consultatign with the Finance Department, the" 
authority on whose certificate the total expenditure brought 
to account against a. secret expenditure sub-head of the grant is 
to be admitted in audit against that Bub-head. 

(N. B.-Here apins it may Dot be possihle to centrll.1ise the certification work in 
aU Quae; and the ca.ae of each secret expenditure lub·head wiU p1'Obably requlre to be 
examined 8Opa.ra~ly on ita own merita.) 

• 

(j) The fonn of the certificate to be recorded by the responsible control-
ling authority should be prescribed. "The certificate should be 
to the eftect that the amount stated to have been spent has been 
spent and on the proper objects; and that no receipta or recoverie&. 
of expenditure in &!ly form have been utilised towards ex[elldir. 
ture. 
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(0) Should the audit officer a.Jfpend any certificate in respect of secret 

service expenditure to an aI'propriation account ill which such 
expenditure is included 1 

<II) Is it dt.'8irable to transfer all or any of the various item. of secret 
Service expenditure included in the several Central grants to one 
Of' more special grants covering only secret service expenditure? 

. 2. Point (a).-Vnder nile 17 of the Auditor General's nl1e8 it is for the Oov-
ernor General in Council, in the case of accountB relating to Central expendi-
ture, to decide what accounts may be treated as II( cret.. The teKt presumahly 
will be that rayments fur service. of a very confidential nature of which 
the particulars should not be divulged, should be treated M secret ser-
vice' expenditufC. )f the exclusjon of information, or the notl-divulgence of 
partieulats, is of a purely temporary character, i.e., if the publicat.ion of t~le 
particulars before the trall5action is completed is considered prejudicial to tlll~ 
puhlicinterest (e.o., in tlle case of a; projected Il<'heme or pnYp08ed busine88 
1 ransa(~tion) the relevant expenditure mayor may not be secret service ex-
penditure. On the other hand, if for reasons of diplomacy or high sta.te 
11Olioy, publication is held to ~e undesirable, for a prolonged period, the expen-
diture is obviously secret service expenditure. Again, the r{'.ason~ of diplomacy 
or high state policy may ill some cases necessitate and justify the non-publica-
tion uf both the nature and the particulars of a financial transaction, wherea.!t ill 
other rase8 it may be undesirable merely to keep secret the names of the payees, 
but not the character of the expenditure incurred for their henclit or on their 
Lehalf. In other words, certain classes of expenditure ma.y be politieal expendi-
ture, but not necess.Ilrily 6C()ret expenditure. }4'or iIl8tance, a cash payment 
made to a trall5-frontier chief may he neccl!IIacily BeCret, but expenditure 
incurred, in the form of payment to caterers and otllCl'8, on entertaining a chief 
or a Jirga, say, at I'eshawar, may not be 80. As t.he c18.l1sifi(lation of t'xpendi-
tUfe as se<:ret 8ervice expenditure involves not merely the transfer of the audit 
(~ontrol from the Auditor General'8 Department to the Administrative De-
I,artment, but-also the exduaion, from tIle acconnts presented to the legitilatu16 
and otht'-Iwise published for general information, of certain items of expendi-
1 ure, the test for treating any items of expeilditure as IKlCret service must ·not bo 
a loose one. In other words, secret service accountt must not he confused with 
a(;connts of ordinary expenditure some particulars of whieh it may be desired 
to be kC}lt merely confidential. Even: rule 17 of the Auditor Genera1's rules 
~crerred to above contemplatell the distinttion between sCcret and confidential 
a(~counts. 

3. Points (b) and (c).-It will he seen on reference to para.graph 2 of Annex-
ure J4: (page 148) of the Auditor General's Report of Enquiry that Expendi'!' 
tUfe whi(~h may pOBBibly be claimed by the controlling anthoritiea ooDCerDed 
as being secret expenditure is indudcd in varioWl grants at pteteat. On re-
ferftnce, however, to the estimates and appropriation accOunts, it win be seen 
that all these items of expel1diture are not deecribed·p lleCfet. In iome"cases, 
even though in the ·general accounts ctietiJict a_led 'heads of expenditure are 
Jll'ovi<led for lome of the iiems of exPerJditnTe, they do nOt ~ under any 
distinct heads in the appropriation aCCount. A detailed examination of the 
estimates of all depa.rtments by the departmontal authorities concerned see. 
therefore to be nooe.esary. 
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.... Points (d) and (e).-All the clnssification 01 any expenditure o.A sACtet 

practictloUy removes .such expenditure frQm the audit (',outrol of the Auditor 
~eneral's·depe.rtment) there would be lit~e or no control over such expenditur,) 
if no scrutiny within the department Will! prescribed instead. In most CaS(l3 

the money spent would actually pass through the hands of officials of sub· 
'Ordinate ~deB and it would consequently ~ desirable to require the accounts 
and vouchers of all disbursing officers to be scrutinised by a responsible admini1l4 
trative authority more or less in the same way as th08e docwneets, if not treat-
led as secret, would be examined by the audit authorities. Apart from this 
tJonsideration, it is only fair that the higher administrative :uthority that would 
be required to certify that the money brought to account as secret expenditure 
Ilad been spent and spent on proper objects of expenditure mll.'!t be placed in 
• position to give such certificate. In actual practice a ccrtifying authority is 
UiUally prepared ro certify the fact of a transaction on the sole evidence of its 
having been ordered, without taking any steps to Ilee that the order was com-
plied with in all necessary details, but an account of expenditure i. intended to 
be a record of the actual facts of expenditure transactions and not a record of 
the transactions authorised. 

o. The procedure that may he prescribed for observance should be such 
as to ensure that the actual check of.the accoun!.s is exercised by or under tho 
immediate llersonal supervision of the respollsible certifying authority. A 
'Certificate by a central authority which is based on a number of certificates 
given by subordinate authorit;~eR is not of much value; such a certifioate might 
'Veil le replaced Ly the certifieates of the latter authorities. • 

6. PoiIll (.f).-Certification by the responsible administrative authority is 
neceSSQry for reasons given above against.points (d) and (e). A mere ~ertificate 
of the amount expended would Dot be sufficient. In Great Britain, prior to 
1888, the responsible Ministe1'8' certificates did not state more than the amount, 
(ucpended. The Comptroller and Auditor General held that he was unable to 
accept such statements as satisfactory proof of payment under the provisions of 
the law. This objection was upheld by the Public Accounts Committee, anll 
the Treasury ruled that beside stating the amounts actually expended t}IO 
<'t'rtificate should also state that it had been properly expended. The follow-
ing form was accordingly prescribed. 

Ie I hereby certify that the amount actually expended by me, or under 
my directions, for secret service in the year ended 31st March 
•.•.•.. was £.. j and that the balance in my hands on 
the said 31st March ....... was £. . ; and I further 
solemnly declare that the intel'ests of the public service required 
that 1 he above payments should be made out of the Secret 
Service FUlld, and that they were properly so made." . 

In India. also a somewhat similar form may be prescribed. No certificatioll 
in respect of the balance in hand will be nece88lt'ry, the system of iAAuing money 
and accmmting for the same being diiJerent in India from that observed in 
Great Britain. It will perhaps be necessary t.o require the certificate tb be 
mnplified in such 1\ way as to ensure that the provis;ons of the Fundamental 
Rul('s, the Book of ll'inancial Po\\'ers and other regubtions shall not be traIl.-
grc'l8ed. 
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7. Point (9).-ln settling t.ltis point it should be re~embered. t.hat there 
, \\Fill be two classes of ca.ses (1) those in which the lIo('counhng officer IS the sa.me 
as the audit officer, and (2) those in waich the Bce'ounting officer and the auaiii 
officer are different, individuals. In the fir8t of these two cases. ordina.rilv no 
audit certificate will be neces.~ry, as the, appropria.tion ac('ount will be prepa.red 
by the audit officer himself. In the second case the a.ppropriation account 
will be prepared by the accounting officer anti therefore a. certifica.te by the 

· audit officer will be neccAAllorily appended toO tIle account. It follows that if 
· in the first of these two caRes the a.Cl'.Ount includes any secret service expen-
d ture, it may be necessary to require the audit officer to record a special 

; audit certificate in resp€ct of the secret service expenditure. 
S. Point (I,).-This question is raised for the reason that in Great Britain 

· secret service expenditure il'l ex(~luded from the ordinBry votes and pmvided 
for in one or more Rpecial votes. If in India. such expenditure it! transferred 

~:to special grants the usullol diilt.ine:tion btltween voted a.nd nou·,oted expeJldi. 
ture will nevertheless be lleces.'lU.l'y . 

. 9. Oent'ml.-As st.n.tcd in pamgraph 8 of Annexure 14 (page 14~) of the 
'Auditor General's Rl'Fort of Bnquiry, the draft mann!!.1 of instruct.ions for the 
'preparnti'l!l of 1H1dit nnd 'Il.ppropri:~tion f,('(()Unts doeR not for the present 
'contain nny "'pecial instnl('t.io~s {or de.ding witl. the accounts of secret ex-
penditu«'. The fin."..l dt~iHitm of Gtwernment. on this subject will tlwl'efore 
~nece£lsita.te,theillcorporntitm of special ruleR in the m&llual in due ('o~rse. 

10, ThiR,m('momndum may 8('rve as 1,hl basis of discussion when con-
'iUdering the ql1('stion of secret serVice ('xpeJTcliture in rdati n to approprir.1.iofl 

accounUl, as recommended recently t,y t.he Central eonunittee on Public 
'Accounta. It ma.y be mentior..e«l thnt, the exi!ltil'g Corle rules relating to secret 
• .xp"nditurc-I'.re very me::.gre. There i'l no spedfic pro\'ision in these rules for 
web secret expenditure P.8 rony ('.rpet~r ill the Contingent and l\1:ihcellaneotls 

. expt'nses Po(.'cOtmts ofordit:cryDelJlutlucUtli flC the adminiBtration. Secret 
,service expenditure iR referred to only in Artide 124, of the Ch-il Aceount Code, 
-Volume 1, which prescribes the roles relating to expenditure incurred by officers 
, in charge of special political missions, And'~ven these rules do not contemplate 
the treatment of secret fiery-ice texpelldit.ure as 'expendit.ure to be brought to 

, aCl~O\mt separately against a distinct appropriation for the purpose. All that 
, th.elic rull'S require is that thea.c('ounts of the l>olitical missions, in respect of 
,1I('cret. service expenditure, should notbe81lpported by any vt)Uchers when 
luhmitted t.o audit, that the -secret vouchers should be submitted to Govern-
~t instead, and that the Government 011 passing the secret .vouchers should 
intimate to the Audit officer that the vouchers have 'been .passed for a spe· 
cified amount. In r~poot of the secret expenditure of the North·West Fron-
ti~r Province, speCial rules were framed .two or three years ago, by the Audi-
tor General in conaulta.tion with the Government of India; but these rule. 
",ill also presumably require ro-consideration, and it mny further be necessary 
to considilr if all the expenditure of that province brought to IIoccount as secret' 
Berv!ce ex~t.ure i~ ill rrality ~ch expenditur~ as should, for the purpose 
iJf appro,pnatlon audit, be .treated as secret servlce'ex,pcnditure. 
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APPENDIX XIII. 
"MEMORANDUM FURNISHED BY THE RAILWAY DEPARTMENT. . \ . 

At the 5th meeting of the Ppblic Accounts Committee of the 25th August 
1924, Mr. Pal'lK)ns, then offidating Financial Commissioner, Railways, undertook 
to get an explanation as to why the write bark from Capital to Revenue of the 
zevenue portion of the exp('nditure incurred on the Santa.ha~ Parbatipur 
,Broad Gange·conversion was not foreseen. , 

2. The Public Accounts Committee required this infopnation in view of the 
·observa.tions 'of the Accountant General, Railways, on page 18 explanation (2) 
in his Appropriation Report on the accounts of Railways for ]922-23 for the 
'excess of Rs. P·,90,OOO on the sanctioned grant of the Eu.stern Bengal Railway 
IUndt'r the 'head" Working Expenses." 

3. It is .necessary first to explain that the excess over the grant was due to 
the following items of expenditure:- • 

{i) The write back from Capit,.l to Programme Revenue of the RaJ. 
'portion of tho l"tter's share of the cost of permanent way 
on the Ba.ntaha.r Parbatipur Broad Gauge Extension 

(ii) The write back from C'..apital to Programme Revenue of the 
coat of replaced works on Sara·Santa.!tar Broad Gauge 

1,75,056 

Extension ICSIl credits obtained 7,30,590 

The nec~s&ty for the fimt adjustment: was foreseen in time and the administra-
Ition should have applitd for the necessary appropriation of funds before the 
'close of the financial year. The Agent hR.'! been requested to give more attention • 
to these questions in future. The Re('ond adjustment formed the subject of 
odi:lCU88'ion for HOme time as the case presented peculiar features. Final orders 
issued in April 1923 and the adjustment was effected in the 8C<'..ounts for 1922-23 
wnich were tllcn cpen. As the financial year had expired it was too late to 
<obtain an additional appropriatioa. 

~OPY OF THE LETTER No. 294-A.B., DATED THE 15TH AUGUST 1925, FROM THE 
SECRETA.RY, RAILWAY BOA.RD, TO THE AGENT, EASTEaN BENGAL RAILWAY. 

With reference to your It'tter No. 1 573-C.W.-17-38-25, elated the 29th 
July ]925, I am directed to say that the Railway Bcud are not satisfied that 
proper attent.ion WBS paid to the'Standing Orders on the subject of the adjust-
ment of arrear charges in the accounts and I am to request that instructions be 
,jssu{ld by you to aU HearlI'! of DE'paJ1ments that such adjustment.'l are not to be 
ll'ostponed in order to suit the exigencit's of the ludget grants. 
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APPENDIX XIV. 
Memorandum No. T.-783, dl&ted the Had August 181& 

fllrDi8hed by the Auditor Geaeral. 
, Explanation (A) under" Punjab" on page 123 of the Aooountant General. 
Central Revenulls' Appropriation Report stated that & partioular work, esti--
mated to Clost Rs. 60,476, was" not taken in hand" owing to the late receipt 
of sanotion. When asked ,to explain tM la.te sanotion, a witness from the 
Department of Indw:tries and Labour informed too Publio Aooounts Com-
mittee that the statement made by the Aooountant General was not correot. 
Hll said that the land in question bad been aoquired at the beginning of tho 
year, and that the order issued at the end of Maroh was merely an order for 
the payment of the oost of aoquisition to the Punjab Government. Tho 
Publio Aooounts Committee dosired that the question should be investigated 
and the true faots elicited . ... 

2. I append, for the information of tho Committee, the explanation of 
the Aooountant General, Punjab, whioh makes the poRition olear. I muoh 
regret that a serious mistake was made in the acoount offioe. The Public 
AC(lounts C(.mmittoo will notio~ that disoiplinary action is being taken agaillst 
the POlSOM conoernt',d. 

J. E. C. JUKES, 
OjJg. Auditor General in India. 

Explanation of the Accountant General, Punjab, daf.ed the 20tlt August 1!125. 
I have (Ixamincd this matter oarefully and regret to have to report. that 

a bad mistak'(~ was made in th~ offioe. 
On the 22nd Maroh 1924 the Publio Works Braneh of the Department of 

Industries and Labour telegraphed to the Public WorkR Department, Punjab 
that an additional grant of Rs. 71,400 (inoluding departlDental ohsrgt'.lI) 1Ia(1 
been allotted tJ cover the OORt of payment to too Punjab Government fc)r t.h(l 
aoquisition of la.nd for the new oemetery at Lahore durillR thil year 1923-24. 
On the 25th }Iareh 1924 the Punjab Government IlCnt a copy of too Govrrn-
Dltlnt of Indi.a telegram to this offioo ·£or infonnation and intilTlatml that. HI{! 
additional gt'ant had bmm added to the 1923-24: grant under 41-Civil 
Works Central, under the following distribut.ion :-

Worb outlay 
Estab1isllm~nt 

Tools and Plant 

.. Ua. 
60,475 

9,978 
'007 

The Punjab Govcrnment also asked t.hat the Works 'outlllY of Rfl. uO,<J71'i 
should be credited to tbe Punjab Government Civil Th:pllrl.mtmt. 

On receipt of the above order of the Punjab Government action should 
have beent&ken to debit 41-:-Civil Works Ceqtral by per contra credit to Lanli 
Revenue-Provincial. The exaet FOl'ition was unfortunately not ul'Pfc-'::l1tc.1 

.' 
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by the )Vorkg section of this office cencerned. It was not realised that the . 
case was merely one ofpay~nt by the Centra.l Government to the Punjab 
Government of the COyt of a piece of Go\"emment land handed over to the 
Central Government for use as a cemetery. It was thought that the land was 
l:rivate land, that the otdinary acquisition proceedings would be taken, that 
pn.yment would, in the first place be made to the private owners by the Punjab 
lI.l··CJuisition authorities and that thereafter the cost of the IIcquisition would. 
be tra.nsferred to the Central Government a.nd debited Jgainst the additional 
grant uf R«. 71,400 sanctioned in the Government of Iwiia telegram of tho 
221\d M.arch. In accordance with this appreciation of the position the sano-
tion was noted in the registers and the debit was awaited in the Divisional 
Accuunts. 

Early in January 1925 when the Appropriation Report was under prepa-
ration, an explanatiun from the Works Audit Section was cn.UedJor in respect 
of the lapse of the grant of Rs.OO,475 Wlder Works outlay. The Works 
section replied to the effect that no expenditure on the acquisition of the 
land had heen incurred (!ond that the lapse was due to the late sanction. This 
formed the basis of the explanation (A), Gn page 123 of the Accountant 
Generu.l, Central Revenues' Appropriation Report to which you refer. 

It will be seen that the misstatement of facts w's due entirely to a. look 
of appreciation of the exact position of the caBe and to misunderstanding. 
l.'here was, however, no adequate justification for this misunderstanding .• 
In view of the large amount involved the Superintendent of the Works 
Section concerned should have paid partiCUlar attention to the cn.se and 
endeavoured to understand it. It should have been clear to him that the 
Government of India would hardly allot funds at the end of Ma.rch for a work 
"Dless the work had been carried out or unless the a.llotment was to cover 
. a nUlro adjustment between the Central and Punjab Governments. 1 am 
taking disciplinary action against the Superintendent and Assistant concerned. 
Action will also be taken to obtain appropriation from the Government of 
India to rover the adjustment which it is now proposed to make during the 
cU~nt year. 
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APPEnIX xv. 

Statement handed jn by Mr. Jukes (vide paragraph 2 of the Proceedings of the 1KlCOJ1d' 
meeting). 

Paragraph 14 of Accountant General, Central n.evt>.nueI' • Appropriation Raport, 
1923-24. 

• • A.lmOBt all the grant accounts to which funds were transferred from the reaerve of 
RB. 3,00,000 at the dispoa\l of the Finanoe Department show that if the transfers from the 
roaerve had not been made there would atill have belen !l&vings within the grants to oover 
by formal ordera of re.appropriation within the respectivo graota, the extra expenditure 
to meet whioh the reserve was utiliaed. 

• 

'I'he following are the only exceptions :-

.I 
Provmoo or area'l Major Heads. I Minor Heads. Amount. PUrpoIO. 

• 
I RB. 

1. Delhi .. 24-Adm~tra· Small Cau.e 3,180 To meet rent 
tion of J uatioe. Courta. charges of the 

bui\dIDg leeaed 
for courts of the 
tem~rary addi· 
tional Sub-
Judge, Delhi. 

2. Five items of Refund detailed at the end of the table 10,647 To meet eXIle_ 
on pago 8 of the Appropriation Report exelud· antioipated. 
ing the last Madraa item of BAl. 3,446 • 

3. Madraa .. I li2-Adjuatment .... 3,4~ To oover b gl'Ult 
with Provincial' of an 888igrunen' 
Governments. to 'Madr.. Reve-

DUe. 

TOTAL .. 17,273 
" • 
In theae ouea there were either DO I&vinga in the srant account. concerned or the 

I&viDp were inaufllcient. 
In CMeII 1 awlS, the exoeeeea would not even bay. requlred .he I&Detion of the 

Le.gilllative ABBCmbly. 
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APPENDIX XVI. 
P08t8 ond T.lBgrapM. 

FaoM THE DmEOTOB·GENERAL, POSTII AND TELBOlUl'HS, TO (1) .lJ.r. POSTMASTERS.GEN-
IlBAL, (2) THE DICPUTY POBTMABTJCR·GENIlBAL, SIND AliD BAL1J(lmSTAN. (3) ALL 
DBPUTY POIITMASTEBB·GENBRAL, R. M. S., (') ALL DIRlCOTORS OF TELEGRAPH ENOl. 
NEEll.lNO, (6) THII COnROJ.LBB OJ!' TBLIlURAl'H STORBS, ALlPOR, (6) THB SUPBIIJN. 
TENDENT, TIILBGBAl'H WOBX8HOP, ALIPOBE, (7) THB RUPBRINTBNDIINT, PoSTAL 
WOB.KSHOP, .AL!OABH, No. 194-BI/25, DATED SlMLA., THE ~H MAY 1925. 

SUBJBOT.-Oomrol over E:l:puuliture in rfla,iIm 10 Btulgd GmnII. 

I have the honour to addreaa you on the Bubject of the cont-raJ of expenditure in the 
Posts a.nd Telegraphs Department, a subject to which it is neoessary that all responsible 
oftioora in charge of postal and Engineering circles· should in future devote their special 
a.nd pel'llOnal attention. 

2. In its broadest sense thE! expmlSion "control" over expenditilre impliea the 
regulation of outlay both with a view (0) to seeing that money is spent eoonomically on 
proper objects, 80 that no W&lIte ill incurred and that full value is obtained for the pay. 
ments made; and (b) that the rate of expenditure from year to year is determined with 
due regard to the extent of the funda available. 

3. The preaent letter ill directed solely to the qu~tion of control in its latter signill. 
cance; although the former c01l8ideration also must continue to receive constant atten· 
tion. 

,. Control in relation to budget allotments, with which we are hore concerned, in 
order to be effective, mUllt provide for two things. It must &eCUl'e :-

ei) that expenditure iB not incurred UnMr an1l M.o.tJ. in "..:reM1I of ,he fund./! lllioned 10 
l/tat /tlllJd.-If thc existing allotment is inadequate, this fact must be bl"Ought 
to the notice of higher authority and the re880ns mlUlt be given. It will 
then be for that authority either to increase the circle allotment or to acoept 
the responsibility of refusing the increase applied for, or (in very exoep-
tionBl CaRes) for authorising expenditure in 6XoetIIJ of the allotment.. Circle 
office." mUlit reali~e that unleea their allotments are actually 110 incl"f''''Ji(·d. 
or unleaa special authority is formally conveyed to them, to spend in l'xceal 
of them, thl'Y will be held responsible that the funda allotted to tlll'm for 
expenditure under each head &l~ not exoeeded. 

(U) tW i/ tU any time i, become, apparem that Uaere iB likely 10 be tJ nrplfU "nl'1,r 
tJn1/ 1wMl, then (81tbje.ct 10 ,he ~ by Aeadll 0/ eirclu 0/ their own power. 
of rlllJppropriation) 1M amount of tAe probable UC8811 '''tiM be promptly ftl.r· 
re"dered.-The neoE'.8IIity for thill latter step h&lI not hitherto been fully 
realieed throughout the department. There has been a marked tendenoy 
on the part of many circle officers to preat'rve silence in such C,.,. &lI thill 
and to 'hold on ' to thl.' funds up to the JaRt moment. The I16riOI18 obj~. 
tien to thiN procedure ill !hat it not only leads to a ' lapse' at the ena of 
the year but it actually prevents the Bloney being re·allotted for other 
urgent requiremouts. It is only if the possibilit,y of Bavingtl hEling made in 
Olle direction is promptly brought to notice that the rnOlll'Y clLn advan· 
tageously be UHNj elsewhere. 

5. These two objects llILn be attaint'<! only by the adoption of n· systematic watch 
over eXJlf!nditure and by oOII8t.antly oomparing it with the grants. 

6. Thc expenditure of thl' Post and TelegJ'aph DepllrtmE'nt may be conllidered l'ndl,r 
two main divisions. A large aection of the expenditure rdawl! to fixed and cognnte 
charges the amount of which, when onO(, sanotioned, cannot be varied by any action on 
the part of tht' circl~~~_ di~~~~~ __ ~~~~_:... __ l_~_~~~.o.~ __ ~~i~ .. ~~~~~~~~~~~~_nd~~~~J_~~ 

.. Thill tflrm ill used throughout this letter as rt'prt'flcnting tht, ('barge/! of all the (1m· 
ars IIddressed 

11lljl)<'juD 

• 
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p1'ohlem ill one I'n.ther of &(,(,l1rat{! hudgetfing in the fil'!lt. inRtanN' than of fl\tb!leqll~nt 
l't'glliation of l'xpcnditlll'f) agaiJlllt the grltnts, 1'he (1"l'IIt.ion lIf maintaining atl effll(~tiv6 
control over tlli", i'CCtion of eXFenditure is wulcT oonlJid'll'ation and separate ordl'r8 will 
issue 18 80011 nil a final dcuision is re~d)(,d, A large SCClf.jOIl howev!'r COUlpl'iIlI'!.I what ary 
known &8 the •• fluctuating" oharge8 of the department, the amount And T/l.W of whore 
expenditure is controllAble, 

7. In order to keep an 1.'Ift't'l'tive wAtcll on the flnctl1at,ing chBrgc.II it, is nt"C()!IIIILry that 
each admlnistrativ~ olti(,er IIl10uld 'arrange t.(l roctlivu, if he dues not already receive, f!'Om 
each of tho officeI'll lIulx¥'dillate to him and amongBt whom he subdivld08 the W'flont inti· . 
mated to him from headquarters. a I'egular 1rI.01IIldy retlt"' whioh should display· &ooord· 
iDg to the heada un(ler which the funda have been allotted. 

(0) the total allotment (head by hf.'ad) \1p to the COIf of thl' provi~u(4..month, 

(b) ell:penditure to the l"nd of the pl'evious month. It is very important that all 
outatanding Iio.bilitiel, which form the fi11lt charge againllt availabll'! funds, 
should also be shown in tho statement. It should also be explained to 
subordinate offiCt,rs thllt "liahiliti(,II" include not only (i) money due on 
art.iclea ONElred in the 0rim market and not yet paid for hut (ii) tbe value 
()f artidl'4il or !leM"iCE'8 l't'nd _ red for which a book debit ill to be made. 'In thfl 
latter cue, the amount sbould he IlAcertained 01' reckonoo as approximately 
lUI p088iblc and the return should not lx· delayed by atwmptitlg to get ad 
II>CCUI'&W figure, • , 

(e) tbe l-a1a.ncc of grant at the end of the month. In (d), a Remarks column, in 
which (or in a. !lep&ratf' ooverinp; Il'tter) the subordinate officer ooncemecl 
should indicate the n~>d for nn addition to the grant undr.r any ht'ad 01' t.ht· 
JXJllSihility ofa Run·end('r. He should undcTRtand that if he is silent on 
,t:hflBe pointll this fact will be regarded lUI conveying the aMuranee that. on 
sud} reVil'W of the poiition as he can rl"MOnahly ~ak, hll lIN II&Wfil'C) 
himself thAt the available balance of p;rant is, to t.he bellt of his judgllwnt 
J'C8l1onably suited to hiB fOreHl'en requu'('DI('Ilta and neith(lr in delicit 1101' iu 
excClllll. 8eparatc s~teDlenta will be rnquired for the Traffic side. 

. B. On J'eceitltof thE> lItakmcnts referred to ill parngrapll 7, for which a 8uitabl" 
dat' should be J reacrib('d, the Cirde officer should have a {'(m"olidat.,d statement prl'llIu· 
l'd in hill own ofii(le for the ,..-hoil- ('i"de Rhowing tho grallt II at. hiB own disp()8&1 und('r 
each head (as revist>d to the -nd of the month), the total ('Xlll"liditure to thl:' ('nd of the 
month and the balance a\'ailable. Thill st.atement will thus be for the Circle thc- coun"',,· 
part of the statements reot'h'ed by the Cirele offioer from hill own snbordina.te officl'rB. ]11 
preparing this consolidated stakment thl" Circle officer Khouid also beal' in mind the im. 
portance of noting all ouVrtanding liabilities as explained in paragraph 7. A copy of 
this cOlll!Olid&ted statement should btl despatchf.'d to the Din,<,tor·O(·nl'l'pl. (If .IJOtIMihif! 
80 as to reaeh him by the first week of the next mont,ht hut one following t.he month to 
which it relates) and at t·he I18.m(l time the HeBd of t.he Cirele should either apply for addi· 
tbul grana 88 may be Decessary or lIurrender surplus provision. I cnclose a draft, form 
wiUeh it is tbought wiD usillt YOIl in Ill't'paring tfal' form of return to he sent to tho l>iJ~'<'· 
tor-Genl'ral in aecordance with this paragraph. I<'igUre8 have to be given by you 111ll1ur 
the dl"tailcd heads specified 'henlin. 

9. With tbe concurrence of the Accountant·General, P08ts and TO)E>~rarhs. it ha. 
been arranged that the BCveral Branch Audit offiecs should supply the HeadR of Circles 
with booked figurce (including adj1l8tments) for each month under the pl't'seribcd h(l8,(11 
immediately tal' monthly o.coounta are com}ll"ted.and JlOIIw<l h,\' the Aooollntant·(k·lwl'aJ, 
Poet.. awl 'l'elegraphL Heads of Cirelea f!hol11d roogl11y a.gree t.be Audit office figures witb 
_. __ .---.--.-_. __ ~_ •• _.~ ' ___ .~~ _______ 8 ____ • ___ ••• _.._ ______ • ____ • 

• Here the minim'Jrn llmount of ddaiJ ill Img·;eated. It ill diaoretiOllftry with IAe 
oJll"",. addreflll'd to require fuller details if tht'y sci dl'I!jre. 

te.g. t,he oOllIIV\irlaLllristaknlcnt rcl:1ti~ t.o AI dl will Ie due for despatch ill tho 
6n~ week at J \IDe. 
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t1u,ir own t.otals before eenclinv, t,he eon.'I<.llid&t.ed Iltatemt'nt referred to in the prei',cding pal'll-
graph to the Direotor-Gem,ral. The main .;bject of the agroement iJ to make sUrt:.· t.hali 
tile Circleofigurell aro not. bl'low the Imokeu fi'ure/! furnished by tho Audit OlIiCJt'8. If j.h" 
Clrele figures ar!' Ie. than the hooked figllrea, it will be clf.l>u tha.t there hM beNI an OJnis-
aion. Thill omisHion must be Mcertailleo and r~'('titit'd, but thill oa.n. if lWeet,,'a·TY, he' ciOllP. 
a.ft~r the submission of the cOllllOlidated statement to tho lJut-ci,or-(;encrw a ;Io.te kiug 
added in the column of Remarks or in a forwaJ',lilljl; Ictt.<lr tha.t tIl(" fl8U1'e ~ leas than tile 
booklld figllrc~ and ~hat steps are heing taken tu l'<'Ctify any omiasjoiul. . 

10. It ill to bt- undel'!!tocxl that the instrnct.iolls conveyed in parag~ph " of this I('tt.er-
and the pt'ellumption IItll.ted ill thl' penultimate sentenoe of paragraph 7 will apply to tlu~ 
Heads of Circles M well a8 to their subordinate.officers. • 

11. 'rh" olJ8(\!'vance of t.hcso imtructions will convey to the Director-General, upon 
whom the Government have placed the ptlrHoual rosponsihility fOl' the control of the 
Whole expendit\If(' in his D!'pnrtment, the all~uranco that he is receiving the co-operation 
of till' officeI'!! 1'CIIponflibie to him and will enable any serioU8 excess or deficit of expendi-
ture to he traced to its origin. 

12. I observe for your inform"tion that apart from thNle mO&IIUre8 the Director. 
Geupral is kept adl'iRP<! by meal1l! of a muuthly retUl'll, t'pceived direct b~ him from the 
Audit Office, of the progrcl!I! of expendituro in the oepattmf:'.nt as a whole. Thi~ will be a 
vflluable' l!1.lppl"'llll'ntary Ilid to t.he Dil'\lCtor-Gcneral ill watching the progrt'8ll of expen. 
(liturl', hut tilE' rl~~nlt." 11~played in it ca.n only b .. , the dr.-d, of Lhe individua.l action of the 
Ia.r~e number uf OI1i(!N'1\ adrlressed in MI(' pl'e~ent lC'ttrr and they oa.n be 8&~f&Otory only 
if thos!' oftiC:lI"'s al?pref'iate their prima!'y rc/!pon"ibiliti"~. 

13. On a pnint of dptail wltillh i~ of conijidclra,hle imrlClrtanoo I dE"8iro to make th~ 
fOl1olVill~ observations. It will of eoursll be obvioll~ that unJflI' Bome hearl", of expen. 
diture outlay will be fa.irly rcgular tht'ou~hout the YIl.1.I'. In sunh C;l.SOl in tleciding 
whether the rate of expenditure to the end of any manth C')rre8pontl~ fairly to the budget 
provision for the ye.sr it will btl reasonahle to work un a 8imple mle of proportion; for -
instance, if the ('xponditure for eight months WIlre 11.s. 1,180 it i~ probabh.l that a bala.nce. 
of Itt!. 600 will not be far wide of the mark. 

14. Other expenditure however is commonly hoavier at certain periods of the year-
than at others. Hot wtlather tlstablishments are pa.id for in tho summer, oolllltruction 
work mOHtly in the winter; purchll.liCs of furniture may be at irregular intervals. In Bueh 
eMes it would be misleading to work 011 average monthly figures at one-twelfth of the 
annual provision. In fOIJpoot of Buch elCpenditure there it! a special need for intelligent. 
consideration of the position. In dealing with tbll tHatter in reLu.tion to appropriation 
Audit tho Aceonnhllt-Genel'al ha.8 suggested thll following system in respeot of heads: 
under whioh there .. re large 8e&.l!On .. 1 vario.tiOI\ll in the ra.te of 6Xptlllditure :-

Let (a)=o.verage of three years progrossh-e expenditure up to and including th. 
month in question for the particular hel!.o conoerned. 

Lot (b)c:avera.ge budgt,t grant for three yea.l'II. 
Ult (c)~,cut'rent yeaI'!! budget gmnt. 

Then the amount (el) of t,he current year's grllJlt which may fairly bEl' l!8garded ... . . . 
attribuiaJ.lo to thfl elaplltd portion of the year will be b: a: : (\: d, or a ~ 0.. It is suggo.st-
cd that a similar method of caleuill.tion be adopt<,d in the present instance. 

IIi Officers should undorstand that the policy of the dl·.partment is to distribute the 
o.vaihble funds cal'ly in the year tu the fullest extent, .. 'ompatible with the demands Upon 
thlJln (it ill rarely pOt'Csible to satisfy all) end that normally only rdatively sm .. l1sunll will 
be kopt in l'('serve as a pruou.ution agaittllt real el1lf'rgenciCllJ. It 1nUBt therefare Mt be ~_ 
puled that additional granla (xm. be 1II04e aa u ,",alf~r of wur8e dllri7lfl l/i,e Ileal', nor will it 
be Ilt'rmillBiblo to rXllond the DlOneys which aN available a·t such a ra.t.e &II to invol"e the 
&88umption that additionfl will be forthcoming. . 

• 16. I shall be obliged if you will ihtroduce the system ~I\(i~catt:li in tht'lle observation. 
with effect from the end of ne:tt month. The statements mdieated in paragraph 7 will 

• 
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he obtained by y~u for the month of Ju~e from the offioo1'8 to whom you apportion grant., 
the oonsolidated statement. due from yOW'll6lf und6r paragraph 8 being prepared and ilenil 
to this office in due COIU'lle. • • 

17. I ahall be glad meanwhile to receive any observations or BuggelltiODII which you 
may oonsider would oonduce towards the end in view or whioh may, enable me to intro-
duce desirable improvements or modifioations in the IIOheme DOW proposed. 

18. The oaae of the telegraph and telephone works ohargeable to capital for each of 
",hioh • Jpeoifi.o allotment it made, will be the subject of separate ordera. 

, 11S 
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• 
He~ of charge. 

J 
POSTAL CHARGES. 

ABSTBACT E.-Tra~ Oontrol (Po.ttal III1fl 'l'ek. 
grflflM).-

(E .. J Jpim oharges, Posta' and Telegraphs 
and E·lI-POlital) 
Temporll.r~Elltablillhment 

Allowances, IQrllrill, de.-
Travelling·a lowauctl8 . 
Other alluwll.nceK. • 

OI/.er SUp' plies and Senmu-
Other supplies 

Oonli7l{1enciu-
Liveries a.nd Uniform" • 
purchalle and rormir of furniture 
Section writing . 
Other ('ontirog"n(.iM • 

1'0IILaI BI,ock Depot l'uMIlCn!lf! , 
ABS'fBA(''T I-Slittianery and Prinliny-

• (1 -,P08ta.l). 
Tempol'ary ERtabliaitment . • 

Other l'upplies and "enM.f,s-
Supplit'll from stationery office 
Locall'urohaHe ( of stationery) 
Jail and privaw pr_ . 

Sioru-
Purch&ae of printing materiale 

Ccmti7l{1e1l.Cie8-
Other (;ontingeneies . • 

ABSTluOT J-PoNwl e:epentlu-
(J.I-Generall:luperintendence, Post OffiCeS" 
J.II-Post OffiOO8 J·IV·A-R. M. S. Divl18. 
under Heads of Circles and J.V-convey· 
&IICO of ma.ils). . • " 

Temporarv Eltabliahment 
AUowancu, honorarw, ek.-

'l'ravelling Rllowancee I 
Overtime allowancee • • 
Piemoney, taak·worlt earning" and hono· i 

'. rari& . • • • . I 

Other allowancee. • I 
Olhu "'l'pliu and lIervleu-

Other supplies lionel eervioee. • 
Jb:trt. deepatches . • • • . 

Maif'ImGftU and repair. 01 building., 110.-
Repair. to post office and R. AI. S .• Cash 
building" • • • Storee 

Ropaira to eleot,ric irultaUatioDi ~:!'. 
MainteDloltce of POIIta.l motor 
: vans 

Allotment 
for year. 

• 

Budget 
I,roportion 

let April 
toen4·Qf 

Actua.l 
expenditure 

\.0 end of 

1--------------1 
3 

(See para. 
grapba 13 
and I. of 
covering 
letter.) 

4 

(There III an 
obviollll need 
for enquiry 
if the figured 
hllre differ 
widely from 
th<J80 in 
column 3.) , 

( 
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! , 
Lia.bilitiel , Amount I 
outatand. Total Available necelJsJry Excetlll (+) 
ing (fi"'t expenditure bfl]a.nce of to meet. or defidency " 
charp 11JlIM known a\lot,m!>nt further reo (-) of budget 
againAt . l .. biliti611 (columnIl2~). quiremente, provision I ~~t~ I (OOI.m: .. -.5)'!~_ ~ __ 7 ___ I ___ t.o_y_~_~d_r.~0_f _1(Ml.m~:-·¥I ___ 1~ __ _ 

1------1------ --(-S-pe-c-h-1-ca.-re-:----- I (See para. 

\ 
noces.sry in graplut 9 flne{ 

J 

• 

Nltjmatillg in 15 of cover. 
latter part ing letter. 
of tho yt'ar.) Ulle I!6parate 

i 

. I 

.fol'ma ~or 
Traffic and 
Pust.al 
~llItrgcq 

" 
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• 

Bead of obarp. 

• 
• 

Liveriea and Uniforlllll 
Purch&llo and repair of furniture 
Other oontin~enc'il!8 • . • 

SvbllidiM aJ3l 'PfJymcnu to Railway" 1lOm· 
ptJnie8, ek.-

Gratuitios to m"Bters of IIhilJilJ • 
H. M. K CHAHGE {. 

ABSTRAflT I.-Stationery aM Printing-
(I I'oatal). • 

OIAr.r ,uppliu aM ~C,",
Huppli1'8 froll1statiollcry ofti!l8. 
LoCal JlUrchase «(If stationery) 
Jail and llrivate preesee • 

ABSTRACT J.-POillal E;r~t8.-
(J- ·Ill General Superintendence, Railway 

Mail Service. 
J-IV Sorting And other charges Ulliler 

Deputy POKtmll8tel1! (;ellem!. R. M. 8., I 
and J-V-Conyoyllou(:(' of mailM). 

AllowfI1l(,A'.8. Ann'raria, d('..--
'J'ravlllling allowances • 
Overtime allowanc.'eI! 
Honoraria 
Other allowallllell 

O/Au "'pplies (eJttl Servite.t-
Other supplies and lIervirea • 

R. M. S. Stock Depot SUllpcnse • • 
Mai7tte'llaRr,fJ aM repair (1/ 111/,ildiJlfl', Ilk.-

Repair to R. M. S. buildings 
Conti.,.,en.ciu--

Liveries and uniforms • 
Purch&lM.'l and repair of furniture 
Otber contingenl.-ies • • • • 
ALIGARH "ORKSHOP CHARGES. j 

AUotl1Wlt 
for year. 

kBsTItA(~ .T.-l'UNtal f.:rpr.718U-
(J--VII-Aligarh workshop) 

AlUJwanu&. lv.J'AOraria, e/('..-. 
I • I 

Tr.welling alluwances 
Oonti1l!/emiu-

Mi.ccllalleou8. • • • • 
ABIJTJLACT lo'.-Joint Engineering chargee 

CIR(lf:1I: 01'1'1OK8. 
Pay and temporary !l8tabliahment • 
,dllowa?U:e, Honoraria. elt.- . 

TrAvelling allow'~m'I's • • • 
Other allowaDl'c (e.y., plague, ration, etc.) 

,. 
Al'paratus and Plant 1 f'AWlh 
(mn.iJlteU&llce ohargllll only) ) SturN 

I . , 

Budget 
proportion 
Jilt April 
to end of 

3 

(See para· 
graphs 13 
and 140f 
covering 
letter.) 

Actual 
eXp8l!,dUure 

to end of 

(There ii, an 
obvioUineed 
for enquiry 
If tho flsrure 
here diner 
widel~ from 
thOlo in 
column 3.) 



11'7 

'926 . .' . 
Lia.bilitle8 Amount Exoeaa(+) 
oullltand· Tot'll Available nec_ary or deficiency i'l (fi11lt e:xpendit"re ba.lance of to meet (-) of budget RBlUJUI:s. 

c arge pltUknown allotment further reo proviaion 
againat iiI. bilitiea ( ooIU1X11lS .2-6). quiremenlll c.oJ1IIXID8 ,-f. 

avail .. ble ,( oolumna 4·:;.) , to end of 
Funde). year. • 

5 6 7 8 \ 10 

1 !Speclal oare (See para.-
I neoeesa.ry in grapbl D an4 

eatima.ting in lIS Of oover· 
latter pa.rt ing letter. 
of the Y8M'). : Ute ftpame 

; 
~ 

fonn) for 
TJdle a.nd 
.P0It.a.1 
ohargee.1 .. 

I 
I 
I I 

I 

• .' 

. 

XllSll'lilD . • 



• 

"U8 

Head Of eharp. 

• , 
f 

(}ordi~ 
Liveriell and unifOrmll • 
farcbaae aDd JepaU of IID" 

Diture (iDo1~ Iwni-
_ tve foJo quaAel'8). 1::' 

) Cub 
Otb.er'ContiDpDaieI • • j 8tOrW 

DnurOlfAL OIftcma. 
fay of temporary establiahment • .' 
-t&lIowtI- ("ttl Aottomria; ele.-

Travelling aIlOW&llOllll • _. • 
Overtime aDOWaDOIIII • • • • 
Other allowance (e.g., P"ue. ration, etc.) 
"J:nraauund plaut. ., Cub 
( tenanoe ch&rge8 only) .s ISt.ore • 

OorrlirtgeJaeiu-
Liveries and Ulliforlll8 -
~rch ... and repa.ir of fur· J 

aitve (iDclUding fwui· (!S~t.o": 
lure 101 q,U&J1eI'8). .-

Otiel' eollti'DgI!IIciee • • 1 ~fflIJ 
.l1l8'1'Jl.lC'l' H.-T~ .....-

Pay o. temporary .taIlJilhm_ • • I' .,1lowtsee _ Aoftoruria, ek.-
'l',.velling aDowanOllll. • • • 
Overtime aUoWaDOIIII • • • • 
Other aBowancee (e.g., ration, plafue. etc.) 
~atua IIIld plot • lCuh . 
( . tenanoe charpe only) • Stores 

Q~flgtfleiu-
Liveri .. od 1IDiformi • 
l'urchae and repair of 
~ture (inolUding 
"r~ve fbr qu.rtel'8) 

O~. ooaw.-ciee • 

ADohllllllt 
for year. 

ButIpt 
proportion 
bt A-prill 
to enil of 

3 

(see para-
graphs 13 
IIld 14 oi 
covering 
letter.) 

• 

(There ie an : 
obyjoua need ' 
for enquiry 
if the figal'8l 
here cfilfer 
widely from 
1I1l0l8 ,in 
oolumn 3.) 
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• -
LiabiUti. Amount EZ\le8II ( + ) 
outatllolld. Total AvaUable lleoeIIal'f or delilieotl1 

m.t=t ex~ditVt! baJlIoIlOllof to meet {-I of b'lidset ltSIU.BP. 
pltuJknoWD aUo!:'r.t further l'e- proviliOD 

iIIaiait UabilideJil (colUIIIII.I -3.) quin!mllllta oolllmn.1-8. 
available (oolumDll i.~.) to and of 
Funda), year. • .. 

6 6 7 8 9 10 

~Special care (See parapplt. 
DeoIlBIary in 18 of oo.ar. 
eatimatiDg in ing letter. 
latter pan 'Ole Hp&1M6 
of the year.) forma lot 

Tr.& ... 
'. PoatN ow. 
I 

.-.,I 
; 

• 

. 
, 

'. .' • . 
-

i 

.. 

.. 
it, . 



H~d of eluap. 

"efepA6Ru-
Supply fro .. Stationery 1 ~ omc-. tSte .. 
Loed purclaaae of eta- J Cuh 

tiODeTf (Jail and pri- ;tOri;' 
vate pretMII). 

56·1 (b)-R~/lf14 R~ 
7'ekgrtJ,w--Apparatlll aod ~ Cuh 

plant.. , StOre.-
Ttk,Amau-Apparatlll aDd l Cuh 

plant. J StoN 
STOBU. 

Temporary eetaWiahment 
.41lovla1lU, Aoftoraria, Uc.-

Travelling allowaneee • • • 
Other .UOWADee (e.g., ration, plague) 
A'Pf1MIIIU aM plant--

(Renewu of lIoat. and oarte)-
l Cuh Conliflge1leiu j 8to",-II 

Purchue and repair of furniture 
Conveyance of atoree bet\roeD Depota 
Other eontillgenaice • • • 
Btook adj1llltment • 0 0 • 

U".temreabie Iioru tDriIIeft 06-
Ime Stol'llfl . . . 0 0 

JnetJ'llJDent and Furnit1U'e 0 0 

Liveriee and UJliforml 0 0 · 0 

Labour oh&rpa 0 · · · · o. 811IPmq •• 
Pareh&ae of ltore. iD lDdi. · · · · Landing eharpa • . · · · · Cuatoma duty • . · · · · Wouno ... 
Temporary ..... b1iIhmeat • 
~llotDaItoe aM AotIarorW. eIe.-

TravelHng aDowanOel. • • • 
,Other allowance (e.g., ratioD ADd plague, 

etc.) . 
AfJ1!flrai'u 11M Plafll-

Repaira to Pllnts and HarJU· ~ Cuh 
nery- ) Store. 

ADotlUDt 
fOl'J'II&r. 

, 

3 

(See para· 
grapha 13 
and 1401 
CIovering 
letter.) 

4 

(There fa an 
obvious . need 
lor enquiry 
if the flgUreIi 
lere differ 
Widely from 
thOle ' in 
oolumn 3.) 

a 
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'''~''''_IiI~I.------1ge$. 

• Llabilitlra I .Amount BI:Cf!IIIJ (+) 
Gutatand. Total Availablo neceeaa.ry Ol'de61lfoncy 
Ing,,'- expeMitllllt ~ot to meet (-) of budget RmUBKS. . oh....- r."""'- aIloa.n~ . further m. eo~~. ...... t '.bIMie. (OGlUDlnI J-6.) quirementll 
available (OolulDQ "~.) to endof 
Fundi). year. • 

-. a' " 6 7 8 10 

- ' (Special ca~ (See paragraph 
.. ne_rylft '18 Oil OG't'l'r. 

eetimating in ~ le~r. 
lattei part TJee loparale 
of the year). forms for 

T".'~" '-... 
I 

• 
I 

-

I 

• ." 

" 
\ 

. 

• 



· I 
• I 

AUotmeft\ Ita., Actual 
Ree.d of charge. for rear. proportion expenclUure 

lit Aprit to_of 
to end of 

• , • I J 2 8 4 . . 
(See para. (There it an 

~~ ~18 obYioua need 
l'brchue and repair of furnit1ll'e. · 140f for enquiry · \)()veriDs lithe: SUIPIIN8B. 

letter.~ here 'Ier 
PwIaIaMe of ltotee in India • · WideJ.y from 

Lalalolsr Mld other cha~ • · • · thOle , in 
t-CONTBOL-CnwLB OntcB-4Abflrod E- col~'.) 

Tralic Oofllrol). 
(I) Temporary EetabUahllleD. • • · (2) Alloemftc:flt OM OOftorGria, elc.-

TraveU!nr a&wance . · · · (3)O~-
(4) Liven. and uniforms · • · (6) :hrchue and repair of fumit\ll'8 · (e) Other cont.iDgebcieu • · · · . 

n-TIILJIOUPS: SIOlUI. OI'l'ltlM-(.{6,trad 
K)-

(1) Tempora~ utablilJMn,.II · · · (2) .{1fmMta OM Aotsoraria, dt.-
Ca) Piemoney allowance and Tukwork 

eamiDp. • • · · (6) Overtime aUowance • · · (c) TravelUng allownaoe. · · (/I) Other aUowanceu . · · (3) OonIingenoiu-
(a) Liven. and unifol'llll · · · (6) Purchue and Repair of Furniture 

(cub and ltores) • · · · (e) Other oontingenaifJI~ cuh and 
8toree) . . · · · (4) MoiraleMftU OM '8f'Clir, 01 hil4i"", ete.- c 

Bepairl to Telegraph buildinp, etc.-
lWpairu to electric iDat&Jl&tloDi · 

nL-&rATlO.DY .lIn PanmJro-('{Nlraell)-
(1) Bloru (1I-7WcgrapAI)-

(a) P1uohue of Printing materi_ • · (2) 0I1w ",,,,ziu OM Hnlieu-
(a) 8uppUfJI from ltatlcmer;y 0_ . 
(') Local parohue (of ltationery) • · (_) laD and private preuaea • · · 

• "' 



.. 4 alZolmefiU 10 eM ol-·-------_J19fll. 

Liabilltiet AlI1oun~ Exoeu(+) 
outBtand· Total Available Iltlceuary or deficiency 

i~=t espendi'tue balance of to meet (-) of budget RJliM.tBltS. 
,,"Down .. Uotmellt fllriher reo ftn>Yildon 

&gainat Jiabili tkII 'c:01UJIUM ~.) quiMmente 00 UIDU.7-.8. 
availr.bie (collUllU ,,5.) to eu 01 
Fund.). year. ., .. --6 6 7 8 II 10 

.. 
(Special care (See paragraph. 

nccesaaryin l~ of cover· 
estimating in iDS letter. 
latter pa.r~ Uae I18parate 
of the year). form. for 

'Traffio &lid 
Po.tal 
ch9.rgllI. ) 

.. , 

.. 
" 

, , , 
, , 

a 



POSTS AND TELEGRAPHS. 
hoJl THE '1>nuwToa.'OBna.u. OF POSTS It./DTJ:L1IGILU'BlI, TO ilL[. DritEOTOBS. !'i:UOIW'II' 

ENGINBHlliG~ 'No. 2M·N.·'!6, DIt.'tBD 8Du..A, TH.B AUGUST 1921 . 
. ;l&1 oootinuatioa of paragmph 18 of thiJ oflice oiroular letter No.l~BI·2lS, datecl the 

25th May 1925, I ha"the'.onour to iDftJrm fOU that _ the p.rp .... ' eurciling ~I 
over expenditure OIl Telegraph wort... it baa t.D d..w.d: to abotilb.tlle preMlUt CD5() 
form and to introduce in its place a reYiIe4 form CDliO and a -new fofmCDiO(a) (copy of 
each ia encloeed).' Printed copies of thelle forma will be availablf! for issue BOon.' 

2. The following procedure Ilwuld be adopted io.8utwtl.ing theeo forms. 
CDlP-Onc oopy of the form shoilld be used for each 'Work cc»ting &.10,000 and 

more. For works costing Ra. lO,i)6(} and 'leal each, one copy mould be used 'for'each 01.-
of works carried out in a DiviBion. e.,. 

(1) Railway. 
(2) Canal. 
(3) Departmental Telegraphl. 
(f) Departmental Telepbone&. 
(t)) Combined Office Linea. 

One copy sbould also be uaed for maintenance work in each Division. Three aets of th.ia 
form should be maintained, ODS in the Divwonal Office, one ;in the Circle Office and the 
third lOt in Director·Genera!'s Qttice. The Divillional EngjDeer should fill up his set 
at the beginning of the following month and pIIII it on to hill Director who in his turn 
will send it on to this office af.t;er completing ;hiI set. The Director·Generars Oftlce will 
note the information in the set maintained in this office and return the other BIlt to tbe 
Divisional Engineer through the Director with remarks if any in pencil. The reply to the 
remarks should be given by Dircctol'll, Telegraph Engineering, next month OD a separate 
sheet when submitting the CDOO for that month and on receipt of the reply the penoil 
entry will be erased. • 

CD 00 (o).-The Divisional Engineer is required to submit this form to his Director 
along with the 01>30 forms. The Director should prepare & cODIOlidated statement and 
Bubmit it to th.ia office. The consolidated form should inolude the reserves at the disposal 
of Directors, Telegraph Engineering. 

Proper regiatel'll in this form should be maintained in Circle and Divisional officee 
and the figures shown in the loose returna should be posted and reviewed periodically by 
the oontrolling authorities. 

3. It is the duty of every Director to watch oarefully the progress of expenditure 
month by month and to see that probable lapses are promptly reported and additional 
grants whenever DeOeIIBIory aaJr.ed for by bis Divisional Engineel'll. The Circle Dircctol'll 
wJl be beld personally reapoDaible for an intelligent review of expenditure, for applying 
for additional grants in time and for making reuona.ble 8urren4er. The praotiee of holding 
on grant till the end of the y8&r abould be put. stop to. 

'. O.D.60. • 
POSTS AND TELtGRAPHS. 

ProJreea Bepon on Work Batimated ooQ of which ill Re. 10,000 and over • 
• . • • • • • • • • • • • • Ciro1e. ••••••••..•••• DiviliOD 
F.itimate No. .,,,,,. I • " •• " •• " •• " " ••• " •• Ki1ea of Una .......................... . 
I>eIoription of york ................. . llIlee of wire """."""" ••.• "" .•... ,, ...•.• . Xilee of Cabl~ ............... " •••••• •• .e 

Date eatima.te IIIoDOtioDed ' ••••••••••••• , lfiJee of .Gonductor ..................... 
Datt work beguo or elE' 

peotecI to 001JlGl8D08 ......... " ••••••••••••• 
.Actual or Proba))1e date 
.ot~PlI ... # •••••• .., ........... ~. • 



• 
• 

. . 
. Cub. Storel\ Total • 

• ,tSfMW 1lO8t- .. I • 
Capital. ...•..... .. .. .. ~ 
RenewalB and lteplacements .. .. .. I 
J4ain~ .•.....•.• .. .. .' . ! 

i I Total .. .. I 
i 

AUotnull' ill ctm'enl geM- j 
I Capital. ......... .. .. .. .. I Rentlwals and Replacement. . . ' .. -. I . 

~ntenance .•. ooooooo I o. .. 0'0 ! 
Total I. 

EXPENDITURE DURING 19 

RII1'IIiW.u.s WOBK DO.2. • 
C.~P1T.L. AND M.uNTIIilUNCBo 

Ul'UCBMBNT8. 
, Prnir.na - .. ------ -year. '! '0 

1'0 ~i 
I~ ~ j i l i j .If 

!.~ -il ! ~1 
.. '" ]:3-6: ... 0 II 0 r.:I '~ij!' rn ~ Q rn ell ~ :;&l r- --- - -- -

~ril 00 

lIy o. 
June .. 
.luI,. .. 
Al1glllt .. 
lIeptr. .. 
Olltober .. 
Nuvember •• 
December •• 
January o' 

J'ebruary '" 
March .. --I----1- -TI)*",1 .. I 
........... 
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APPENllIX XVn. 
~.~ B A'l'T4CIBD '1'0 AUDITOR GBUBAL's U'l'TBR No. 8li.2.ADIinf.J""~ D,l_ 

TU ~ .. .JUlIIII 1926..) . 
~ .,.". • ..".. otW' VeIcId ~ wioA npire 1M 8GnCtion W lie ~ 

• Exceal"" 
c5 

. 
Origlual Net .~ctu&1 oX'- quirioa &&DCI'o 

fl< NUDe of Grant. Grant. Gnaai. ptlDditw:e. tion altho 

J Q~ture. 

--
8& &. Be. R .. 

1 Admlnlatratlon of JUlt.i01l . .. It36,OOO 1,3at664 8M 

11 Jaiht &ad Ooa'rict 8eWemmii • 1,000 ',000 6,070 8i07D 

J CivU Vett!riDary Sen-a. 6,1l,000 6,11,000 il,14,319 3,310 

4 Emigration-~temaI · ",000 • 82,000 89,882 \ 7,882 

-6 Civu WOl'U . . · It l6,37,OOO 1,13,33,31-4 1,27,01,976 ~ 13.68,661 

• Adjutltmmte with ProvincW 3,62,000 19,00,446 37.97,921 '18,88,475 
Government.. 

~ Refunds . . · 7.17.000 6,86,647 '1,81,766 96.108 • 
8 Irrigation Worb not obarpd to 22,000 7.000 13,~ 8,1M 

Revmue. 
V Iotereat Free Adftllce& · . 9,13,69,000 9,18,99.000 0,23,44,006 4,45,ooa 

l() Refund of Freight Tu: · .. .. 3,~,304 3,94,304. 
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APPF.N:81X XVIII. 
l(PwGBA1'II"'39 01' '1'1111 A. G., P. &; T.'s AnBOPRI.lTION "RBPORT o. mE AoootntTil'o, 

1923·24.) 
08.".".., MMtlQ' re·approprialimu 1tJ1IICtiOI&~ by 1M Gowmmaal oJ Inaia from Qfoatl' 

No. 60 10 Oram No. 10 during 1M year 1923-24 • 

• 
• 

JIlo. From To 
I Amount 

gf 
reo 

appro. 
priu.t.ion. 

Numbl'J' a.n<l 
date of 
II&llction. 

Purpoae of 
re.appropriallion. 

---�--------~---------------I------r------------i-----------------

cl Grant No. 
nl. /il,-
('apit.al 
UU$lay. 

, 
3 . Do. 

Do. 

Do. 

I 

e Do. 

'1 Do. 

Grant No. 10. 18-
('.apital OnlillY on 
POlIte aDd Telegrapbl! 
(charged to Revenue). 

• 
GrAnt No. 10. DetAn. 
N Account No. 3·E.-
P. and D. Offiell8 
Maintenance and Ro-
pairs, etc. 

Grant No. 10. Detail. 
ed Account No. 3·E.·-
P. and D. Telegraph 
Signal Office-Main. 
tenance and Repai,., •• 

Grant No. ]0. 18-
Capital Outlay I'll P. 
and T. (charged to Ro-
venue). 

OraD" No. ]0. Detan· 
ed Acoount No. 3·E.-
P. Uld D. Officea, Tele-
graph Signal Offices 
-Maintenance and 
Repaira, etc. 

Ditto 

Or&llt No. 10. 18-
Capital Outlay on P. 
and T. (charged to 
RevODue). 

, ,R •• 

40,700 0.1. No. "·P. 

9,300 

T., dated 20th 
()ctober:,19:l3. 

For providing ,und. 
unr!er 11l ..... ·Cllflital 
()ntlay on POlIte IIond 
Telegrarha (charged 
10 i'ovenue) • 

For repain to the Bom· 
bay OenerallJOIIt.Offi~ 
electrio inatallation. 

6,332 O. I. No. "·P. For rltpai,. to Tele. 
T., dated 10th graph (Public Work. 
November 1923. Department) buildinp. 

15,000 Ditto 

8,882 O. I. No. I4·P. 

• 

T., dated 3lBt, 
January 1924. 

3,595 G. T, No. I4·P. 
T., dat.ed 6th 
February 192". 

3,~14 O. I. No. 14·P. 
T., dated 25th 
March 1924. 

To provide funds under 
18-Cllopital Outlay on 
Posta and Telegraph. 
(charged to Revenue). 

For repoJ,. to the Tele· 
graph (Pu bUo Work. 
Department) build. 
ing .. 

Ditto. 

To provide funda under 
] 8-('apitaJ . Outlay OD 
POHts and Telegraph. 
(chafIJed to Revenue). 

-·~----·I------~------r-----I---~----I 
• J 84,823 
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.APPENDIX XIX. . . . , 

t..Jr.torl!:n 'trltOll'rlB DEPARTMENT 'OF I.NDUSTRIES AND LABOUR (PutUJO WonKS nnANell), 
No. A.C. W.-27, DATEDTHB21sT]t'BlinuARY ID25,ToMtNonLooALGovEBNMENT8. 

SUBJECT.-Question o/tAe aooidance of tAe UIQ.m due to ruAA o/ezpenditure in MarcA. 
The Govt. of India ,bave Ilad unrIer conaidoration tho question of t-he avoidauce 'Of 

'the wute whieh resulta from the rush of expenditure at tbt' end of the year. 
2. In their Public Works Deptt. lotter No. 705·A.G.) dated the.6UI October 1910. 

they expretllled the opinion that tho best method of preventing hasty and waateful ex-
J1enditure towards the clOBO of the year was t,o get P. W. ofti(!arll \0 realiZe that there will 
ol"dinarily be no difficulty in gt'IttiJIg lapses rc-gz'&llted for the year following and that 
this is preferable to rushing through expenditure in March without pnlper aaft'guards 
'for its application. It was further ordered in tbat letter that an accurate forecast of 
lapaes from the granta of a year wbich arc proposed t.() 00 spent in the Bucoeeding year 
uould bel made out at the time of preparation of the budget. 

3. The Oovt. of India have noticed that the orders in qU(,stitm, have not ~n duly 
'Observed, that there is still a tendency t~l incur hal1ty and in-considered expenditure in 
\be closing months of the year, and that, in particular, the month of Mareh continues to 
be a month of heavy expenditure compan.cl with other months. They are inolincd to 
believe that the orders issued in tho past ' have not been effective owing ttl two reasons l-

(1) that an impression prevails in the minds oiexecutive officers tha t failure to spend 
the grants at their dispoa&l will adversely affect t.heir promotion l 

(2) that doubts exist whether lapsed money will be re·at:ott(,d in the following year. 
4. AB regards the first reason, I am to request that the executive officers employed 

'mdl'r your adminiKtration may be gi .... en the aS8urance that failure to spend the total 
grant allotted to them will no~ in ordillAry circumstances, couut against th(m in anye 
way. 

5. With regard to the lIOOond reAson, I am to ask that it may again be impreaed 
'On the executive officcrs of the P. W. D. tbat it is contrary to the interests of the State 
t.o expend monoy in a hurry, mRinly for the reason that it ill at their disposal, and that It is 
far more in the public interest to surrender mOlley that cannot be profitably utilised, 
in order that it may be diverted to other works which would otherwise have to lie ovet 
for want of fundi!. DillbuJ'lling Officers should therefore be encouraged to surrender 
freely aU money whieh cannot be expended economically, and 8S far as Ilossible, to include 
proviBion for la.psed gm.llt!! in the achedule of d6mands. , 

In the CaBC of the head .. "I-Civil Works" the Govt. of India have now decided 
that applications for the re-grant of lapaed expenrliture in the previolls year IIhaU have the 
first call on their Reserve under that head. With the obj~ct of securing the re-grant 
of Iu.psed funds, I am to request that the spending authoritiell may be required, as 800n .. 
possible after the close of the fina.neial year, to apply for their re·allotment to the exten' 
that they can be economically utilillOd in the new financial ye&r. In makingeuch applica-
tion due regard would naturally be J>!id to the allotmenta made in tllt' budget of the new 
year. The requil't'd partitlulal'1l shoU!d be aet, Ollt in tho form endoBed with this"retter. 
a.nd submitted to the Govt. of India in this Deptt. as BOon as poB$iblc after the 15th Mar 
of each year. 

6. ·The Oovt. of India trust that the assuranccs given in paragra.phs 4 and IS above 
will bring ahout a marked decrease in t.he a1!normal rate of expenditure during the closing 
months of the year that hili! 80 often been subject to advene criticism in the past, and I am, 
to requeflt that all P. W. D. disbursing officers under your control may be informed that 
the Govt. of India will btl compelled to take licrious lloticc of the failure of any officer who 
acta in dillregud of !.hese orderS. 
KI51FinD 
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APPENDIX XX. 
MeMandum JaW!, 29th AUfJu.fl 1925Iu";"'"lwl by lite Foreigtl and P,Jlitical DepMI-m. 

with re/erllTIU 10 Question N Otl, 531 and 532 in tlte .. EvideTIU ". 
Paragraph 3 (iii) 01 1M Audit Report.-In 1918 the looal administration sanotioned 

the purchase of 2 swiss cottage tents, 7 servants pals and 1 Ba.luohistan tent to meet tI. 
COIIt of which a sum of RB, 2,000 was plaoed at the dispollal of the Political Agent, Kalat. 
The Political Agent, Kalat, expended Ita. 1,619 of this lum on the oost of 1 Baluohistan 
tent a.nd 7 servants pals. He also purchased 2 swiss cottage tedtB but as the balanoe 
of the sum of Re. 2,000 allotted to him was insuffioient to pay for.:!these he met their O(Ht ont. 
of the Khan's fund which at that time was under his control. /Subsequently this Fund was 
transferred to the control of the Kalat State when the Wa1.ir·i·Azam objected to the pay-
ment in 1918 for tents II8Jlctioned by the local administration and &liked for a refund. 
The present incumbent of the appointment of Political Agent. Kalat, in oreler to regula.rise 
the matter acoordingly paid to the State a sum of Re. 2,000 which bad hoen allotted to him 
for normal purchase of tents. On inV1l8tigation the local administration found that the 
Political Agent who WIUI the primary mover in this case of irregularity a.cted as he did in 
order to avoid anticipated incI'Case in the price of tents. The Khan's Fund is a funi 
belonging to the Kalat Rtate. It was formed from th .. income derived from the invest-
ml'nt of a !lum of RII. 44 lakhs left by the late Khan of Kalat and (rom the Khan's Bubsi ly 
of Its. 1,55,000, and the then Political Agent having utili86d this fund for the purpoee of 
purchasing tentB, the tents purchased Bhould technically be coIlllidered to haveremainod 
the properly of the Khan's fund till 1923. The flrell6nt Politioal Agent in his efforts to 
rogulariBC the irregular a.ction of hiB predOO68BOr clearly committed a further irregularity 
but in the circumBtances the Agent to the Governor General in Baluchistan ooIlllidered that 
it ,was only equitable formally to regularise the matter. It is not considered by the local 
administration or by the Foreign and Political Department that the irregularity &Qlounted 
to the manipulation of a.ccounts with the deliberate intention of conct',a,ling facts. Th¥ 
tbere were irregulariti.'11 is admitted but these did not in this e&ee rcsult in any loI!8 to 
Government. There arc no other funds in Ba,luohistan similar to the Khln'B fund de· 
Icribed above, . 

Paragraph 3 (I) oJ t1le Audit Rp-part.-In this oaae certain quantities of wheat and 
barley valued at Its. 562 and Its. 726 !'ei!pectively were lost in transit and bite cost, after 
invl'8tigation which proves abortive, waa paid to the l..asbela State by the C..onsignee, the 
Commandant of the Mekran Levy C'.orps, lI'ho oharged the Bamc in a contingent bill. The 
1088 WIUI an ordinary contingency inseparable from the oonve~ltnoe of largc quantities of 
foodlltuffs on camel back over a distance of Btlveral humi['(,d mileB and the only irregularity 
in this O&IIC W&e that the cost of the lost grain waa (lhILr~d off to contingencies without 
proper sanction. The Officer eoneerned who had evidently aoted in ignorance of the limit 
of his financial powera, was warned and the loSH duly re~ularised by the local adminis-
tration. As in the C&BC of the irregulA.r purchase of tents doa.lt with ill paragraph 3 (iii) 
of the Report and noted on above, this irregularity. in the opinion of the local adminis-
tration and of the Foreign and Political Department, did not amount to a deliberate mani. 
pulation of a.ccounts with a view to the ooncea.hncnt of [a.cts. 

Paragrflph 3 (xiii) oj the Audit leporl.·-In this CII.IIe the Chief CommiBBioneJ:.ID the 
North-West "'rontier Province h&e reported that the journey in queBtion (to Abbottabad) 
was underlaktm primarily with a wrong object; but it was in the publio inte!'ei!tand neCC'B-
lary that the officer handing over and the officer taking over charge of t.he Mansehra Sub. 
Division should meet in Abbotta.bad and there await the arrival of the Deputy Commis-
Bioner, and for this rc&8on the Chief Commissioner did not disallow the travelling alIow-
anoe in question. But in ordor to remove the impreBllion tltat a jonrney might be under-
tAk('8 at the public expt'nq'l to moot an offioor merely oocaullO he WRB a newcomer, tb& 
Cbief Commissioner issued definite orders on the point to all offieera ill the Proviftce. 
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APPENDIX XXI. 

ProoeediDga of the ftrst meeting of tile Committee appointed 
to examlDe the Audit and Appropriation. Reports OD the 
Army Aooounts for 1823-24 held on the 18th July 1895 
at 3 p. m. • 

PRESENT: 

Sir BASIL BLACKETT., DAairman. 
Mr. A. C. MCWATTERS 1 MmWer8. 
Mr. E. BURDON J 

• • 

Mr. A. F. L. BRAYNE, F. A. 1(. F. I 
Colonel DALDY, M. A. G. • 

. were also present.. Mr. J. E. C. JUKBS, Auditor General 
Mr. A. G. BARB, Director of Army Audi. J 

At the outset the Financial Adviser made & statement with reference 
to the Auditor Geaera.l's colllVlents on tae report upon the paucity of expla-
natious under certain items. The report was in fact fuller tha.n before as 
~xpendituro was examined under 58 nunor heads as compared. with 27 in the 
previous year. In the future, however, the report would be prepared by the 
Financial A{ivil5er a.nd much fuller explanations would be given. This would 
nave been done in the present. report but for the fact that a re-examination 
of the accounts wa.~ conNidcred desirable in view of the large diffel'ences 
between the budget, revised and actual figures aud this examination delayed 
the preparation of the report. 

2. The Committee were af opinioJl tha.t after orders bad been passed by 
Government 011 the,ql1estionsraised as regards the Civil Appropriation Reports 
~ the report of the Enqwry by the Auditor General into the possibility of 
assimilating the Indian Appropriation Reports to the corresponding British 
Reports, the F. A. 11. F. should taie up the question of the iptprovemenk 
that could be made in the Military Appropria.tion Report on the same lines. 

3. They agreed with the Auditor General's suggestion in paragraph 2 (i) 
of his covering letter t.hat an account exhibiting the expenditure under 48-
Army by sub-heads should be given in the Appropriation Report. 

4. With reference to the suggestion made in paragraph 2(i.) of the Audi-
tor General's covering letter that a statement should be given in the App.ro-
priation Report specifying the powers of a.uthorities competent to reappro-
priate between sub-heads, Mr. Brayne explained the powers 01 the Commander-
in-Chief and G. O. C.'s to allot sums out of the reserves placed at their dis-
posal to meet unforeseen expenditure. The Committee desired that ·a full 
st.tement of the powers, of appropriation should be placed before them at 
their next meeting. 

1I15J.FinD 



5. With reference to the oth~ ~,ip paragraph 2 of the Auditor 
Gp.neral'lI letter the Committee cOnsidered the question of how far the cost 
~~p.tine, flY.6~IJ),a1i p~ ia~fo:oe ip. tAle.Army 8erved~tbe. puIlJpQ.IO_\1tbiQ)I[ 
it ~. ~~~n, ~~r.ed~ It; w~ felt that inai&tenee ~pon too 1P~~h· el~tiOD 
of ~ta.il m.Uitated against the control of expenditure iDs~. of. helping it 
and that a silllli!ification of the accounts appeared to be very d.esirable.. The 
('('st account.s, it w&fI suspected, were not at present really being uaed fot' the 
main pUr!J08e fOl' which they wel'e designed, and if they were simpler, and 
eonscquentiy could be more promptly produced that would be the moat 
effectivo means of stimulating th~ir use for the purpose of controlling ex-
penditure. The Command Controllers should be utilised for the purpose 
vf ensuring that the results disclOHed by the COlI&; account& w.ere regularly 
rcrutinisocl by the administrative authorities. The Commit. wu informed 
that the Medical Department were the only Department who ~t present 
lIystematically used the figures for the purposes of economy, and it was,under-
!tood that they had saved large su~ of money. lithe. accounts were pre-
pared earlier and were ready in a simpler form, the Military Council whose 
function it. w~ to cx.a.pline the position periodically, would alsO be able to 
exercise control more eftectively. 'rhe Committee unde1'8tood ~ a com~ 
mittee would shortly be appointe4 to. eo;I,*,e into.the 8y,8te1I!!of.~lIICcounts; 
they thought that one of the instructions to such a committee should be to 

I cUDSider. whether the colt a.ccouDta. could not be. made simpler, aaa, 110 8IJbmii; 
definite propoeala as to the manner in which thqf ahowd be UIfed. fer. p~ 
of, controL 

6. With reference to paragraph 3 (iii) of the Allditor.G~eralf. coveting 
~etier in which he gave i1l8tan(;es ot Cases where anticipated lapseil,and 8avin~ 
had been mentioned but had not led to the modification of revised est!rnateA, 
Mr. Brayne explained that the Auditor General bad apparently compared the 
modified grant s'hown in the report. with the revised estinu~te, The form,er, 
sbowed the position under the minor heads after reappropriations had bee~. 
effected and did not take into a('(~ount anticipa,ted lapses and savings whic'h 
were not surrendered but were reported Beparately to the I«inll1Ilce Depart-
ment in the revjsed Cl:itimate. The Cowmittee felt that. it would ha.v.e bee& 
loB well to make this point clear in the Appropriation Report. 

7, The COmmittf~f.~ were not prepared toO accept witbout qtialiftcation 
the opinion exprCl:i6ul in the Appropr~K'OnR.epQrt.that t.he variativni! in th~ 
figurt'J'! given therein did not on th whol~ indicate a lack of eontro} of expen~ 
d~ure. ThllY recognisei! that a very satisfactory reduction in eX'IMlnditure 
ha~ been (iHcted. due in a gr~at meo.sure to the g~Jleral atti1iUde of the 
administra.tive authorities, the Inchcal'e Committee's enquity and, the system 
of ~n(;ial ac,lvice and control of expeuditure. but they were of opin,ion ,thl\t the 
1a.,(:~1;I,in the ROllort indica.ted at allY rate that the system whi.c~ w~.SUPPPsec11 
to 'he ill fw:ce. for watching the pIogl'CSS of tlxpf'.nditure did not,iJ;l. ~t~.~~·. 
o.1l«:tate either fully (:f etlectivciy. or at any rate did not do 80 in 19~~.-24. ~: 
d#Ierance between the hudg~t<,-d a.nd the· actual expendit\lre· 1': __ , ,iwl.tJ 
.. t.isfacwry asit showtod tJHt. tllf; I'Xlf'nditure had utlen c~tAI.iled cOll,8~r~" 
beyun.d Bn~.ciJ?lltioJl8, but th,e dith~rl'-!,(") hetwr.~n t.he revised est;ima,te a.Pd., ~.: 
aetua) expendIture was far !rUllt llu,tltdacioi'Y s.s the budg(;jt; {Coil:. ~ene~ Y8l'f.-
lVU based to a cel'tain extent on the revitlcd estimate of the year an<l~,oO:~!1' 



I 

Y$ma~.ln the I.tter was refteCred iia the fortner. The Financial Advi8t'r 
~~ tlIat idle'i!lystem ofc6mpHation of ~xpenditure and o.f ~timation 
oW ~ reoeft4ilyrevilled in ordff t.6 :retnQvt\ defects and w8J.>p.ed up tile 
.~ee. •• ul that theco~ordination and 8C1'Utiny 'of the estimates and the 
).'ecords of expenditure would nQW be undertaken by a special expert Bection 
_.ftia.~ ~·it.washc).p~ ~t under this improved 8ystaD·ibe danger of 
:-elll-~n would be mirUlJ1iaed. • 

8. The Committee noticed a certain number of ex~~ under liiiJior 
.... iIl the v1M101iS 8tatehlenta !fwn b:ttbe tieport, of whiCh. tiome only 
... _plain~. Th.Mri)pinion \V88 that aU e~ ought to be expb\inea 
.nd .Mouldin an <.S8e8 80 far as possible be regula~ 'either hy rea}JrrO~ 
priation cr an additional grant before the end of the year. If for any speda' 
cau8t\ anexOOS8 oould oot be detected and reported to Govermnentbefore 
\he ei1tl t)f the Yf'..ar, the sanction Of Government should be obtaiiied in .all 
Buch cases immediately afterwards. 

9. In connection with the explanation of t.he variations as compared with 
the original grant of the expenditure· uuder ,ve&d. l .... A-:-Fighting, Services:, 

.given in paragraph .23 (A) of the Report Mr. Braynestated.that theex.cl:'~'s 
of 35 lakh. shown &8 the cost of food-stuffR consumed was due to the fact 
that the pricea cJf produce turned out by the manufacturing establishments 
of the Anny such as Grass Farms, Dairy Farms, Bakeries, et-c.;had been 'Axed 
by oontrollers during the year at rates generally higher than those adopted 
at headquarters for purposes of tHe budget eRtirnates. This variation dis-
cloRe<l a defect in the costing and estimating system which was not .likely 
to be repeaMl 8S arrangements had been mn;cle to improve the pricing 01 
produce. It transpired in thiR eonn~ction t,hat the price..'4 of stores werl- in 
most ('.afte8 ,1I1;India prices and that for this reaf!On the cost aecountil!g did 
not actually give a correct picture of tlhe real ('O!lt of a unit in different pa·ts 
oflntlia as it did not take into account in l'espret of individual Ullit..'1 the local 
variationR in prices due to proximity to the soUrce of supply, etc. The Commit.-
tee were of opinion that this further demonstrated the need for te-examining 
the cost aCL'Ounting system. 

10. 'fhe Committee consideI:ed tha.t the explanation given in paragra: h 
23(D) of the Report (saving under Head I-A-··-MiSl·elJane<>us) disclosed bad 
bu.ting. ..-

n. A8 regards paragraph 29(fl)tsaving under Hl'ad I.-D--:-UnitR 8erving 
in the C{)Jonies) tlte Committee desired a fnller explnMtion of this saving. 
If the item \'t8fl only & balailCing i~, it was not olear how there were any 
Mvings at gil. 

12. With reference to paragraph 26 (A) of the Report (" Smaller ~pen
diture adjusted on account of practice ammunition "), the FinaooialAdviser 
explained that there WIlR really no saving. Tbe Committee desired him·to 
furnish a fuller explanation. 

:tS. The Committee noted that the lapse (under traJUlportationehargM) 
. fMfttiOited in pamgraph29 (A) was due to·the fact that the anlotint had beeD. 
p~Yidcd wtderthe ~g he&$l .. 
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U. In connection with ,paragraph 32 of the Report, they considered 
that a stock account showing the stock in hand at the beginning'and at the 
end of the year and explaining the variation would make the explanations 
lnore inteUigil?le and boped that Ruch an account would be given in the next 
Report. 

16. As regards the explanation in paragraph 38(B), the Committee were 
glad to note tf'.lat efforts were now being made t.o differentiate between real 
.}o8Ses and book-keflping 108s68. 

16. Mr. Brayne was asked to present to the Committee at the next, meet-
1.ng a general statement as to the medifications sanctioned by Government 
and by other competent authorities, with examples showing when, under 
wbat circumstances and by whom these modificativ1l8 were usually sanctioned. 

17. The Committee decided te hGld their next 1Lf>c~in~ on Thursday at 
S P. H. 

Proceedings of the •• cond meetiug of 'the Committee ap-
pointed to 8lt&IIline the Audit and Appropriation Report-
on the At-my Accounts for 1823·24: held on 30th July 1925 
at 3 p. m. 

Sir BASIL BLACKETl' 

)Ir. A. C. MCWA'rI'ERS 

Mr. E. BURDON 

Present. 

Mr. A. F. L. BRAYNE, F . .4.. M. F. 
Colonel DALDY, M. A. G. 
Mr. J. E. C. JUKES, Auditor General. 
Mr. A. G. BARR, Director of Army Audit. 

•• Chaimum.. 

Mr. Brayne handed in a. paper showing the powers of rf'.appropriation, AI 
"'!lOW granted by C',ompetent authority, under the major heads of Army expen-

diture and an explanation of ~ragraph 26 (A) of the Appr~friation Report. 
AB regards the latter, he explaIned that the cost of ammurutlOn was charged 
to the unit when it waR consumed and not when it was issued. The Committee 
felt that this was probably a case where cost ac('..ounting had gone too far. It 
was understood that in the present system everything remained at charge of 
the 8took head until it passed into actual consumption. The Committee were 
Wnt&tively of opinion that for the purpose of the accounts and of higher con-
trol the demands of the unit and the quantity supplied to it were probably more 
important than the" COIl'JUDlptioIl, and that a8 regards the latter, sufficient de-
-tailed control could be exercised by th e fixing of scales and through the stock 
.~count of the unit b~h~ inve3tigate 9 by ,the local audit sta4. • 
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2. Mr. Brayne alpo explained the prooedure with regard t.o the sanction· 

'Of nlod,ifil'.ations in the ~"ant8 by GQfcrnment. or by otller competent &utho-. 
!'itiet. J t was understood tbat these additions and modifications w~re often 
due to budg~ting under ODe head and spending under another. This proce-
dure was, the Committee understood, not entirely accidental though it was now 
foDcweci in " few cases only. They tho~ht that it should hI' investigated 
whether it should not be further limited. The Committee also desired that the 
question whether in the appropriation accounts it was neeeB88J'Y to include 
separat.e colUDlJl8 showing these additioll8 and modificitions, .should be consi-
dered in connection with the general question of amending the form of the 
Appropriation Report. 

3. The Committee next con'lidereO. the Aurlit Report on the acoount~ alol'g 
with the covering letter from tht' Auditor General thereon. 

4. Paragraph e of the Audit RqlOTt and pMagropll U '?f tile Atulitor GeM.-
"al'8 letter.-It was explained that Io('.aI audit now had to give too much time 
to checking the arithmetical accuracy of the figures (If accoWlts of the un itA, 
and that if cost accolWting were simplified, local audit would be more effective a8 
it could have leisure to look into importantJll&tters, and the quicker the local 
audit staff could go round the units, the better it would be from all points of 
view. The question was railled whether it would not be more economical in 
tIle long run if a little additional money could be spent on local audit at present 
to clear up arrears, and the Financial Adviser was asked to go into the question. 

O. Paragrapll .~ of tIle AuJ.il Report-Paragraph 15 oi the A,tditor General1 
~fJt"il"t.q [cUC'1'.-It was understood that orders had been il!8Ued in order to cnsur.c 
that registers were examined by Gazetted officers and that test audit was 
~llrefll11y watching the position. 

6. Paragraph 4 of the Awlil Rcport-Paragt'aph 16 of the Auditor General's 
rCO?JeT'i"'!J letter.-The Financial Adviser was asked to take into serious considera-
tion the question of having an office manual prepared at an early date. 

1. Paragraph 9 (6) of the Audit Report.-The Committee understood that 
the amount of 30 lakhs paid by the liquidators of the Alliance Bank" in full 
and final settlement of the deposits .. on account of regimental funds was the 
iullsurn due and not a composition payment. 

8. Paragraph 9 (7) of tlw Audit &port.-The Commit,tee noted with sa-
tisfaction the arrangements made for issuing Last Pay Certificat,es of men 
proceeding to United Kingdom -during the last two years by forming t'peoial 
;sections of the office of the Controller concerned and locating them at Doolali 
and Karachi. 

9. Paragraph 12 of the Audit Rcport.-With regard to the comment in 
this paragraph that it was improbable that Dum Dum would cease to be a 
producing factory for some time to come, the Committee noted that the factory 
had now ceased working. 

]0. Paragraph 19 of the Autlit Report.-The Committee Undorstood that 
most of the lUajor questiQJls.connectod with the lighting and buoying scheme . 
in the PeJ'Rian Gulf had beeD settled" and that the scheme would shortly be 
in operation. 

• 
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11. Paragraph 2.J oj!lle Report-ParagrapA tl 0", tire At.t8?ior Oener~~ 
. ~ng leUer.-The Committee were as4red. lly Colollel Daldy that th~ 1"Ositioh 

with l'tlgW to the clearance of outstaruiingsin suspense accounts had hnptoVed. 
Tbey wished to draw the attention of the administrative Quth0l'ities to the 
Auditor General's remarks on the point, and it was hoped that a further illl-
proveinent wouM be noticeable in the report of the next year. 

12. P~28.:M1r!t1tc~--~fl2oftAe A.~ ~8 
~ ~.-It w&rHxplained tltatthe recent l'eo~tl __ of {'be Miliary 
Fmgineer SerVices wbereby eaah dMtriot .'WQA .~laood in charge of .. tlehiol' exe-
cutive ~fficer of the standing of C. R. E. who correspond\MI to an E~uti\te 
qneer in the Public Works Depal'fimeDt and the accoants were lD&intained 
at the district headqoar1len where direct and continuoWl consultation with the 
CO.l\troUer of Military Accounts is possible, had already improved matters and 
nuld probably result in further grMt bnpro'rement, but the ·Cotiunittee de-
sired that the Auditor General's comments should be carefully cC)Rsidered by 
the· administrative authorities. 

IS. Paragraph 32 of 1M Repon . ..:....The Committee were of opinion that the 
question of contra.otors beiug Pl\d coWliderably more than the rules allowed 
indicating that they were largely financed. by Government. wu importan~, and 
desired that the AuditorGeneralahould be requested tow-etch ihe caae and re-
port on it next. year, if he GODsidwedit neceaBal'y. 

14. Paragraph 38 oj ~ .Bqott.-TheCommittee Undetstood '1l1at condi-
,tions had now enabled the pre .. udit sy.tem to be introduood in respeot of 
:Military Works Aooounts in Waziriatan. 

15. Parag,ap"'~ 44-63 oj the Report. Paragraph 26 QJt1I~ ...ruJ.itor Generai:, 
CtYIJet'ing letter.---The Committee noted with ooncern the large number of 
thefts from treasure ohests di'lOloscd in these paragrapbs and de8i~n that tllO 
question (which they wen~ informed had already been taken up) whethEir the 
holdings in treasure ohests oould not be diminished by the opening of banking 
aooounts or otherwiseshouW be carefully ooWlidered. The 8&IDe remMk 
.pplied to Auxilia.ry Force Unitl!. 

16. Thtl Committee noted that io BOttle <tft8e8 tbC1'e "".11.1'1 a oonsiderable 
lapie of time between the (lommill8ion ()f the offenoe a.nd its being brought 
to light, whWh made it diffieult to apply aa deotin remedy. The MTears of 
loealaudit noticed elaewhero were probabl, paftly Nspell8ible for this. The 

. delay betweeJl tire deteotion and invel'ltigatioa lind tbe ,..;ng (If final orderl! 
regarding disciplinary action was also !reriOU8 and regrettable. It wal! perhaps 
partly due to jOt'.al military o.ii.cel'8 n~ heinl' provided with adeqtlate legal 
advioe. The military authorities are (loWlidering this question. 

11. Paragraph 44 'Ce) of eM ;.4,wdit Report. Pb,ragrapl 26 .of the Audttor 
G~'8 covering lettet'.-It was understood that the- General Offioer Com-
.... Mingwko l'eIriewed tile case oaBlicJellled taat. the _-., M tile Military 
GJu& JI.. in queRion waf .lIDt cwpaMy .geat bat meRI,. stupid. 
N9 Urn •. iMttllCtioas .8ad Dee_ laid dcnra. 110 regulate hiB· chItie-s. Orders 
had sinoe been issued fWng the respoWlibility of managers in thole. ma.-tel'l. 

. ,'. 
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18. • Paragra.ph 44(f) oj the At"],"" Report.-lt was explained that U. 
amount misappropriated was not reoovered..from the.Offioer Commanding bllt 
from the Regimental Fund of the unit. This was not elear from the Report. 

19. Paragraph 44(j) (iv) oj tIu; Audit Report.-No aotion oould be taken 
against the offioer concerned beoause he had been demobilized. It was hoped 
that the new prooedure with regard to Railway Warrants reierred to in 1)&ra-
graph 9(4) of the Report would bring about an improve~nt. • 

20. Paragraph 47 oj tke Audit Repart. Paragraplt 30 oj tke Auditor General', 
covering Zetter.-It was explained that the disciplinary aotion taken against 
the Aooountant was that he was severely reprimanded. The case had been 
laid before the Finanoe Member who was of opinion that in the peculiar oiroum-
stanoes of the oaso no aotion oould be taken against the Offioer Commanding ; 
nor oould any aotion be taken against. the supplying offioer who was not in a 
position to know what was tho exaot statuI! of this particular unit at the tim. 
as the prooess of ohange from t1!\l Silladar to nou-silladar systtlm was then in 
operation. 

2l. Paragra1Jh 52 oj tke A uclit Rflport. Pu.r3gralJk 31 of the Auditor General' , 
covering letter.-A1r. Brayno placed before tho Corumittl,,'tl the letter of the 
Controller of Military Aocounts detailing thtl disciplilUlry action taken in the 
matter whioh showed that the offioers'ooncerned had boen tluitably dealt with. 

22. Paragraphs /)4-67 oj the Aud·it R(~p(}rt. Paragrapl. 32 of tIle Auditor • 
Gllneral's covering letter.-It was Ululorstood that 0. COUlmon form to show the 
statistios of expenditure under ohjection and the analysis of outstanding objcc-
tions had bOlm evolved and orders hau btlen is!!ued to all Distriot Controllers 
to use it in future. 

23. 'fhe Committee recognise that many of the financi4 irregularities, 
fra.udll aud IOSll6S oOJllDlentlld upon in the report oc:c:urrcd at a time when the 
abnormal conditions oreated by the Url'l~t'War had not w holly passed away and 
that while suoh oonditions existed, it was diffioult to enforce a high standard 
of finanoial proprillty or of eoonomy in Army administration. At the same 
time thtl risk of money being misspent or lost is ever pruscnt and the Committee 
fecI it to be very desirable that the facts ditll,lI08ed and the oriticisms made in 
tho poriodical audit reports should be brought to the notioe of all officers in 
the Army in some way whioh will really draw their attention and leave a 
strong impression on their minds .• The result, it may be hoped, would ~o 
prompt the relleotion that much money has been warted and may still be 
going to waste whioh might have been devoted to some valuable military 
purpose and to inorease in future throughout the Army interest and vigilance 
in supervising the expenditure both of stores and of money. The publioity 
given to the observations of the Auditor General in regard to O&S8S of grave 
irregularity ooourring in the Civil Administration is produotive of good. 
Similar pUblioity within the army would also be salutary. The Committee 
trust that these observations will if the Government of India agree in them be 
la~d before His ~oellenoy the. Command~r-in-Chief with the request that 
HIS Exoellenoy will take such steps 6S he think. beat oalaula1ied to aohittv. tho 
object in vial' . • 
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. APPENDIX' XXII. 

" HISToRicAL SKBTCH 01' THE OmLCON'rmGENcIEB FtnQ,' 'm TO UJlI'l'b 
KINGDOM. ,~ 

" From the year 1817 until 1860-1 an annual yote wu taken for'Civil-
Contingencies, The Vote originated in the aba~do.nment of the ancient ~' 
practice, which had been in force from 1762 to 1816. of making advancea from ' 
the Civil List for supply grants, pursuant to the addles8es' of. 'the HoWIe Of ' 
Conunon~, w~ioh ad~~Oe8 w.ere af~rwards replaced by Patliamel\tary Grir.ntl.~ 
¥l'he specdic title" Civil ContlngenCle8 " does not appear untfi1824:.' , 

I ' , 

': The Vote was used for two distinct purposes, for final payments aDd for·' 
advances repayable out of 8ubaequent Votes or from, other sources .. The 
accounts laid before Parliament in91uded only final payments. . 

I 'The Public MonieR Committee Of 1856 recommended in their Report Of;' 
1857 that the Appropriation Audit should be applied to the Vote, and that, is 
addition to the a.ccount of fi.n&~ payment, 8 balanced account of all the transac-
tionll of the year should be presented to Parliament. This addition to the 
acC'ount first appeared in 1859-60. • In 1861.the Committee on Public Accounts recommended a new arrange-
luent upon the following basis ;-

• 

1. That the Fund should be fixed at 120,000l. 
This amount having proved inadequate for the larger amounts involved 

in, modern Votes, the Fund was increased to 300,000l. by " • 
Supplement,ary Vote taken in Februa.ry 1913. By the Chon 
Contingencies Fund Act, 1919, power was given to increase the 
Fund t(lmporarily up to a maximum of 120,000,000l. by issUM 
from the Consolidated Fund, to provide working capital for trad-
ing undertakings. 

The Finance Act, 1920, authorised the permanent increase of the Fund 
(from 300,000l.) to 1,500,000l. and the write-off of Capital Ad-
vance~ then outstanding amounting to 23,060,OOOl. The balanc8 
was accordingly repaid to the Exchequer. 

The Capital of the Fund now stands therefore at l,lSOO,OOOZ. 
j. That the Treasury should continue to make advances to meet de-

fioiencies on the ordiqary Votes or for new services, and that such 
advances be included' in the Estimate for the suoceeding ~'for 
repayment to the Cont~ncy Fund. 

S. That no final payment should be charged on the Fund, but that ill 
case Government feel it necessary for the publio service to incur 
any Civil Service expenses, the deficiency occasioned by Bueh 
expenditure shall be considered as an advance, and be submitted 
to Parliament as a Vote in the su('.ceeding year. 

(, Tha.t accounts similar to the Treasury Chest Aocounts sho~ld be 
pnpared annually by the Treasury, with vouchera, and for-
warded to the .Audit Oftioo, for ,presentation to Pariiement, with. 
report.. ~': ..... ~: ". ~;'.: ... 

, ,;' . , , 
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..., ..• ttl ........ were carried out by the Tauury. OLl c .... 
• poIl the lund W8Ie distributed· ~'a;~. ordIDaIy,.~ ... ~ ---1'1 arra •• mente were made tor fttding up the old Fund. reaerviag 
lit..". ou~,or.t'he·~ fot'1llflrnew lhuul •. _.~ the.re~ 
(ltP'll7 •. ) to~e ,~; .. *" ..... ~Mvuoaa were to bepaidiat. 
tJa.~_flIi:e .~"_",, 'E ftDIiI accmmt.wu.laid'belimt 
P";'PWat. I 

Am~ng 0tJ.. -.z.nente. i;ill_~3' for:~'.3f·.oW·e-"": • .. ~UD&. ,,~ placled .itt CIiaa 111, etttitled: c.t·JliMJan_ua B~ ~ 
foIarlydefray.edliom:Ci'tJl~,_.iiDthe followingye&l' (~&i3-4) 
the firat proviaion 1t'8a tUde b)' .• ' iwdb-~ia. this V Gte. for II Repayment of 
Advanoea from diVi1'~flB;" . 

... 1f11-t· t'h&. itpaymeiltlJ· ~ beea. tMea. .... MjJarate Kst~ 

1Q.~l"D-II-ll"·'f..0.6ZN 
\ 
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